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LOK SABHA 

Monday, 3rd September̂ 1956

The Lok Sabha met at Eleven of the 
Clock.

[Mr Speaker in the Chair]

ORAL ANSWERS  TO  QUESTIONS

Central Land Mortgage Bank

*i6S2. Shri  Shree Narayan  Das t
Will the Minister of Food and  Agri­
culture be pleased to sute :

(a) whether it has been possible for 
all the States to- have a  Central Land 
Mortgage Bank;

(b) if not, the difficulties in their way; 
and

(c) the names of  existing  Land 
Mortgage Banks together  with  autho* 
rised  and paid up capital of each?

The Minister of Agriculture ( Dr. 
P. S.  Deshmukh ) i (a) No,  Sir.

(b) In Uttar Pradesh the existing law 
does not permit sale of land of majority of 
cultivators (Sirdars) for realisation of arreara 
of Land Mortgage Bank without a decree 
from the Civil  Court,  while in Janunu 
&  Kashmir the need for long term loans 
was not felt in view of small holding.  In 
other  States there would be no difficulty 
in  organising  Central  Land  Mortgage 
Banks as already envisaged in Second rive 
Year Plan.  But the Question would be 
taken  up after the  reorganisation  of 
States.

(c) A statement is placed on the Table 
of the Lok Sabha.  [ See Appendix X> 
annexure  No. 32].

Shri 5hree Narajran Das t May 1
Jmow whether the Central Government 
hat taken stept> or propose to take 8teps> 
to encourage the State  Govenimenti> 
wherever there are possibilities * for open­
ing these banks, to open these buiks in 
the near future?

451 L.S.D.—1
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Dr. P.  S.  Deshmukh : We havf 
a comprehensive plan in this respect, and 
I am sure the hon.  Member mows aU 
the details of that plan.

Shri Shree Narayan Das t I wanted 
to know what arc the  specui types  of 
encouragement that the Central Govern­
ment propose to give for the establishment 
of these banks.

Dr.  P.  S.  Deshmukh !  The
central idea is to promote larger co-opera­
tive credit in the country aẑ every step 
which wiD further this objective will be 
taken.

Shri B. S.  Murthy : May I know
whether any State has got more than one 
Central Land Mortgage Bank ?

Dr. P.  S.  Deshmukh  t I  would 
require notice to answer that question.

Shri Velayudhan : With  regard to 
the answer given to  part (c)  of the qu­
estion,  may I  know whether there is 
a Land Mortgage Bank in the Travancore- 
Cochin State functioning only in the former 
Cochin State and, if so, how is it that it is 
not extended throughout the State ?

Dr.  P.  S.  Deshmukh t It will of 
course depend on the needs of die various 
areas.  I do not think it is intended that 
other parts should not have it, but probably 
becQuse of certain circumstances it may 
be so.

Mr. Speaker :  It may be extended.

ter

Construction  of Government 
Buildings

‘̂1683. Shri Dabhi i Will the Minis- 
of Ciommunicatlcrais be pleased  to 

refer to the reply given to Starred questioif* 
No.  2577 on the 28th May, 1956 and 
state :

(a)  whether  Government have  now 
chalked out  a  plan  regarding  the 
creation  of separate C.P.W.D. Divisions 
to attend solely to the construction pro- 
gianune of the  Communioirions Mi&it* 
try; and

0» if so, what is that plan ?
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Tbe Mlnltter In the  Mlaterj of 
Commimketione ( Slirl Ra) Bfthadiir) t
(a) md (b).  A ftatement is laid on the 
TMe of the  Lok  Sabha.  [ Sh  Ap­
pendix X» annexure No.  33].

Shri  Dabhi ; Mav we have mne 
idea of the extent to which the conttni- 
ction programme of the  Communicationa 
Ministry will be expedited by this plan?

Shri  Ra)  Bahadur x  The  hon. 
Member  is aware that we have provided 
a sum of Rs.  10 crores in the  Second 
Five Year Plan for Posts and Telegraphs 
buildings and about Rs. 5 crores for tele­
communications buildings.  We hope we 
shall be able to spend these amounts and 
put  up the buildings for which these 
amounts have  been provided.

Shri Dabhi 1 My question was about 
the  extent to whiirti  the  constructioa 
programme of  the  Ministry  would  be 
cxp̂ited by this new plan,

Shri Ra) Bahadnr : In the Fim 
Fire Year plan we spent something like 
Rs. 5,91,00,000 on these  buildings.  To 
that extent, Rs.  10 crores will be an in-

Shri T. B.  Vittal Rao t Year after 
year a certain portion  of  the  amounts 
allotted for construction of buildings  in 
the Posts and Telegraphs Department Ml 
allowed to lapse.  May! know what special 
•Ceps are being taken by the Ministry to 
overcome the difficulues  in the  Second 
Five Year Plan?

Shri Ra) Bahadur t The House is 
aware that we have not been able to spend 
the  whole budgeted amount every yeai 
because the control was k sort of divided 
control.  Our works are  done by  the 
Central  P.W.D.  Even in that depart­
ment our works were under three different 
Chief Engineers.  Now what has been 
done is, we have put all the  Posts  and 
Telegraphs and  Communications Minis­
try works under  one Additional Chief 
Engineer who will be responsible for the 
works of the  Communications Ministry. 
We are holding  periodical meetings bet­
ween  the  Communications  Ministry 
representatives and the  representatives of 
the  Central Public Works Department. 
Apart from that a liaison  branch  has 
also  been established, and  the various 
«h>oesses through which a particular work 
has to go bafore full execution will be ex­
pedited.  That  is  about all I  can say 
at the  moment  about the steps that we 
have  taken.

Shri Vaaraawamjr t May  I know 
whether  these  bmldings  will  be 
oonstructed only in Delhi  or in other 
States  as well and if so, what are  the 
names of the States where these buildinĝ 
will be conwictedj .................. .....  "

Mr. Spanker 1 It will be done ai 
ever  India.

Shri Ra) Bahadnr 1 The programme 
is spread all over the country.

Shri A. M. Thomaa x What is the 
difficulty for the  Central Government in 
having  its own works division under the 
Communications  Ministry  so that theie 
may not be any dual control at all ?

Shri Ra) Bahadur t I think, after 
the centralisation of the works relating to 
this Ministry under one Additional Chief 
Engineer,  all  that was desired has been 
achieved,  because one single authority 
would  now be responsible for the work. 
Necessary  liaison between the  adminis­
trative Ministry  the Finance and the C. 
P.W.D.  will also be ensured and I dm 
not think the delays which occurred pre­
viously will recur now.

Central Rice Reaearch Inatitutc

*1̂ 84. Shri  Ram Kriahan : Will 
the  Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the Cent­
ral Rice Research Institute proposes te 
estabhsh sub-stations for breeding work on 
rice; and

(b) if so, the names of  the  States 
chosen and other features of the scheme ?

The Miniater of Agriculture ( Dr. 
P. S.  Deahmukh) t (a) and (b). A 
statement is placed on the Table of the 
Lok Sabha. I Ste Appendix X, annexurt 
No.  34].

Shri Ram Kriahan : May I knew
by what  time the question of location 
will be docided?

Dr. P. S.  Deahmukh : The  pro­
gramme is a phased one. We are going te 
take up the saline resistance scheme nrst 
in the year 1956-57.  The other scheme 
relating to flood resistance and deep water 
paddies will be taken up in 1957-58-  The 
third one for hill paddies will be taken up 
in 1958-59.  I am unable to  give  the 
locations at the moment.

Shri Ram Kriahan t May I know 
the  total  amount to be spent on these 
schemes?

Dr. P. S. Deahmukh: On W\ these
three schemes a total of Rs.  13-80 lakh» 
is spent during the entire Plan

Shri S. C. Sanorata : May I know
whether  the recommendation  of the 
Estimates Committee that the experts of 
the Central Rice Research Institute should 
go to visit other States has been implê. 
mented I............
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Dr. V. S. Dethmakh t This question 
fclates  to the establishment of  three 
ittb-stations which are going to be under 
the  supervision of the Central Rice Re­
search Institute.  I  am  afraid  I  on 
■ot in a position to reply to this question 
without notice.

Shii Ramacliandra Reddi t May I
know whether  some of these temporary 
stations will be made  permanent and ex­
panded in their scope ?

Dr. P. S.  DeahmnUit I would rt-> 
quire notice to answer that question.

Paaaenger Amenitiea

*i6S5.  Shri Jhulan Sinha : Will
the  Minister of Railways be pleased to 
state:

(a) whether  his  attention  has  been 
drawn to complaints in respect of irregular 
supply of water, light and fan on  the 
running trains on North Eastern Railway 
apart from the  complaints in respect of 
•ther items of passenger amenities available 
there recorded in the complaint books or 
otherwise  by Members  of  Parliament 
belonging to the area served by the N.
E. E. Railway; and

(b) if so, whether any arrangement 
has been made to tone up the  agency 
provided for the  purpose?

The Parliamentary Secretary to tha 
Minister of Railways  and Transport 
(Shri Shahnawaa Khan ) : (â A few
complaints i n regard to these spcafic itrms 
have been received. .

(b) Yes.

Shri Jhulan Sinha: May I enquire, 
in view of the massive material we have 
in our possession expressing regret and 
acknowledging  the inconvenience caused 
to us by the N.E.  Railway, whether the 
Oovemment proposes to depute a superior 
type of officer to pull up the administration 
there ?

Shri Shahnawaz  Khan: There is 
no discrimination practised  in  posting 
officers to the North-Eastern Railway. We 
consider that the officers  of the North­
Eastern Railway are as good as any on other
• Railway.

Shri Ferose Qandhi: On the - 31st
night  I  travelled  by  the  Pathankot 
Express to  Jhansi.  Shri  Kamath  and 
myself were fortunately  or  unfonuns- 
tely  in  the  same  compartment 
Soon  after  the train  left,  the lights 
fisiled,  the  fans  failed  and not in 
one coach but in six coaches, and there 
was nobody to attend to the fans and the 
lights till ê train reached the Jhansi at 
tbree in the morning. May I know if thers

!• any amnfement for a regular chtck-û 
through some officer, and if there is any 
tmngement  also  for  seeing whether 
everything is in order, after checking up ?.

Shri Shahnawai Khan : The 1
at the terminating stations are thoroughly 
inspeaed.  Sometimes it does happen that 
there is some  short-circuiting oicurr̂ t. 
But We have eiectridans at various Junction 
stations, and if there is  any complaint 
those electricians attend to it.

Shri Feron Gandhis May I point 
out that all along the route there was nobody 
to attend to it.  I pointed this out to ths 
train examiner before the train left Old 
Delhi Junction and he did something but 
at Jhansi it was discovered that not the 
fuse but the coupler had been left behind 
in  Delhi Junction, and that that was why 
the lights and fans had failed cn the entirs 
route.

Shri Shahnawax Khan: I am ve
sorry to learn that.  I shall look into it.

Mr. Speaker: Individual grievances 
may be conmiunicated to the hon. Minis­
ter.

Shri Feroie Gandhi: It is not an
individual grievance.  It is a grievanca 
of all of the passengers travelling in ths 
six coaches.

Mr. Speaker: These amenities  wil 
come up again during the budget

Shrimati Suahama Sen: When we 
were travelling from Hardwar, the same 
trouble...................

Mr. Speaker: Each hon.  Member 
has had some  difficulty.

Shrisnati Sushanoui Sen: The sane
complaint.

Mr.  Speaker: The hon. Member for­
gets that the question-hour  is intended 
to elicit information.  If they suflfer any 
inconvenience, those things may be brough 
to the notice of the hon. Minister. If he 
fails to take any action, let the matter be 
brought to the notice of the House.

Several  hon* Members: How?

Mr. Speaker: By putting a questioa 
as to what aaion has been taken on such 
and such a letter written by such and such 
person.

Shri Debeswar Sarmah: I may bt
permitted to put one question, and you may 
if you think nt* rule it out after putjng tks 
qutstion.

Mr. SpmJmt:  Vtt.
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Shri Dcbetwar Sarmaht The hon. 
Member. Shri Feroze Gandhi’s experience 
is not the exception but the rule in my part 
of the  country.  What  does  the  hon. 
Minister propose to do in the matter ?

Mr. Speakert  He  will  reserve  all 
thi? for the next budget session  The 
hoa  Members  must  put  a  sirecific 
question and elicit a specific answer which 
is peculiarly in the knowlege of the Govern­
ment and not in the knowledge of the hon. 
Members.  If they have already brought 
a matter to the notice of the Government 
and if they feel that the Government was 
indifferent, then, they may bring it  befor 
the House by way of a question as to what 
action  has  been  taken.  A  discussion 
on the amenities is not called for dunng 
ĥe  question  hour.

Machine-A ccounting

•i«W. Pandit D. N. Tiwary! Will 
the  Minister  of Communlcatloiw  te 
pleased to state:

(a) whether machine-accounting in the 
Telephone Revenue Accounts Office has 
been introduced i and

(b) if so,  the  experience  gained so 
far?

The Minister in the Ministry of 
Communicationi (Shri Raj Bahadur)t
(a) Machines, such as, Remin̂ on Accoun­
ting Machines, Burroughs Listing Machines 
Adrcma Printing Machines, etc., are already 
in use for several years in the Telephone 
Revenue Accounts Offices in  connection 
with the  preparation and accounting of 
telephone rental and trunk call bills.  In 
a Telephone  Revenue Accounts Office in 
Delhi, the system of billing and accounting 
with the help of punched cards on Power 
Samas Machines is under trial as an expeii- 
mental measure and the  results are being 
closely watched.

(b)  At  present  trunk  call  bills  arc 
prepared on Power Samas Machinê.  The 
billing and accounting work with the help 
of these machines is still \n a experimental 
suge.

Pandit D. N. Tiwary: May I know 
what arrangements are made for absorbing 
the retrenched hands who are  thrown out 
because of the introduction of this system? 
How many hands have been retrenched and 
hoN̂ many are thus unemployed ?

Shri Raj Bahadur: The change for 
mechanisation is made not only with a view 
to economise the expenditure but also to 

the work efficiently.  As the hon. 
Members may be aware, our trunk calls—* 
incretocd from four million in  1947 to 
1% million last year, and now they stand a

23, million.  The momentum -of increase 
in the number of trunk calls has increased, 
considerably.  So with a view to meet this 
rise in the volume of traffic, we have had 
to resort to mechanisation on some scale. 
The mechanisation of Delhi is only in an 
experimental stage, now.  I can say that 
80 far as this mechanisation is concerned, 
the annual maintenance charge in Delhi, 
would be only Rs. 12,458 and that extent 
it may prove economicai.

Pandit D. N Tiwary: Is the  hon. 
Minister of opinion that human hands 
cannot do all the accounting which the 
machine is now doing?

Shri Ra) Bahadur: They can not do
it as quickly and as faultlessly as  the 
machines can do,

Shri  K.  P.  Tripathi: How  many 
people  are  actually  displaced  by  one 
machine ?

Shri Ra| Bahadur: It is difficult 
for me to say how many hands are displaced 
by one machine.  But I can assure the 
House that no hand has been laid off on 
account of the mechanisation of the system. 
When  there  are  any  hands  rendered 
§uplus in such cases, we try to absorb them 
or divert them somewhere else.

Non-Scheduied Air Services

’̂1687. Shri Krishnacharya  Joshis
Will the Minister of Communications 
be pleased to refer to the reply given 
to  Starred  Question  No, 266 on  the 
29th July, 1955 and state whether any 
steps have been taken by Government 
to encourage  the  non-scheduled air 
services ?

The Minister in the Ministry of 
Communications (Shri Ra| Bahadur̂:
Government  grant  permission  for  the 
operation of non-scheduled air services in 
the areas not served by the scheduled air 
services operated by the Air Corporations.

Shri Krishnacharya Joshi:  May I
know whether the Government propose 
to introduce a system by which freight 
rates are fixed for the non-scheduled air 
services ? •

Shri Ra) Bahadur: The Air Trans­
port Licensive Board used to 6x  the 
rates for fares and freights, and the non­
scheduled operators and scheduled opera­
tors had to operate within a given maxima 
tnd minima.  That work is now entrusted 
to the Air Transport Counci,

Shri Krishnacharya Joshis  May I 
know the areas where the non-schedulsd 
sir services are operating? ‘
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SllH Raj Bohadtir:  They operate 
mostly in the eastern parts of the country, 
say, Assam.  They are also given per­
mission to fly to foreign countries or in 
foreign countries, but that is under thfc 
specific permission of permit of the Direc­
tor-General of Civil Aviation.

Shrimad Renu Chakravaittv 1  May
I know the amount of freight which has 
been earned by the non-scheduled air 
services plying between Calcutta and the 
stations in Assam during the last year ?

Shii Bta) Bahadur: I do not think 
this Question arises out of the main qucstidi, 
and I would like to have notice  this 
question.

Shrimati Renu Chakravaittyi Is it
a fact that often the non-scheduled air 
services of Assam actually take on hire the 
lAC planes and, if so, is it a fact that the 
Government are allowmg them to do so in 
spite of the fact that we ourselves may need 
the planes?

Shri Ra) Bahadurs 1 am not aware
of any such instance.  I pmume that it 
may happen sometimes,  ^ere we do not 
have the necessary crew to fly the pardcuiar 
aircraft, it might have happened.  Never­
theless, it is obvious that the  fleet of air­
craft with the lAC is limited and so also 
the crew.

Shri  Velayudhan: May  I  know 
whether any foreign companies arc running 
the non-scheduled air services through 
India and, if so, what is the present posi­
tion?

Shri  Ra)  Bahadur: I  think  all 
companies, scheduled or non-8cheduted> 
have to be registered in India in tliat sense 
that no foreign conwanies will ply m India 
on a non-scheduiecf air service.

Shri Kaaliwal: The hon. Minister 
has said that there has been a large increase 
in the non-scheduled air services in Assam.

Shri Ra| Bahadur: I have not said 
that.

Shri Kaaliwal: May I know whether 
any subsidy is given to those air services ?

Shri Ra) Bahadur: No subsidy is 
given.

Touriat  Bureaua

*1(89* Shri  Wodeyar: Will  the 
Minister of Tranaport be pleased  to 
state:

(a) the requisites laid down for opening 
tourist bureaus; and

(b) whether any, and if so, the name 
of the centre to be opened m Karnataka ?

The Parliamentary Secretary to the 
Mlniater of Railway a and Tranaport 
(Shri  Shahnawaz Khan):  (a) Tounat

Bureaus are to be opened by the State 
Governments at places usually vi$ited by 
Indian and foreign tourists and where 
there are no Government of India Tourist 
offices.

(b)  This will be known after the Govern­
ment of the proposed new ̂tate of Karna­
taka have had to consider this question.

Shri Wodeyar: May I know whether 
the Government have called for informa­
tion regardmg famous places of tourist 
importance  and  interest  in Karnataka 
from the Mysore State?

Shri Shahnawas Klian: We have
got complete mformation.

Shri  Thimmaiah: May I know how 
many tourist offices exist, at the present 
time, in Karnataka ?

The Deputy Miniafer of Railway* 
and Tîanaport (Sliri Alageain): Tĥrt 
IS one Government of India Tourist Office 
in Bangalore.

Shri Madiah Gowda: May I know 
why Bijapur, which is famous for its histo­
ric and architectural importance is not 
made a tourist centre in the north ?

Shri Alageiî: It is, of cbtifse, a 
place of tourist importance.  But, we do 
not have a tourist office there.  That is 
the difficult.  If the State Govemmeni 
comes forward to open a tourist bureau in 
that place, we will consider the question 
of giving financial assistance.

Shri Magwait Jhm Aaadt  May I
know in what propration to increase in 
the toMst traffic tourist bureaus have been 
opened up?

Shri Alageaan: I do not quite follow 
the question.

Mr. Speaker: He wants to know the 
volume of traffic.

Shri Alageaan: Every tourist office 
handles not only foreign tourist, but also 
Indians who want to travel.  They make 
enquiries and supply the tourists with the 
neccssary informauon and literature.

Mr. Speaker: The question relates 
purely to Mysore or Karnataka.

Sugauli Sugar  Worka

*1690. Shri  BibhuU  IVUara: Will 
the Minister of Food and Agriculture be
pleased to state:

(a) whether it is a faa that Bihar 
Govemmem have recommended to the 
Central Govemmeiit for taking over the 
management of  Sugauli Sugar Works 
(Champaran-Bihar); and

(b) if so, the decision of the Central 
Government  thereon ?
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The Mintotor of Afiiculture (Dr.
F. S. DMhmiikli)!  (i) Yes.

(b)  The Government of Indi* bare 
ordered an  investigatioo into the afiairt 
of the said Sugar Mills under Section i$ 
of the Industries (Development and Regu­
lation) Act, 1951 by a panel consisting of 
three Officers.  Their report is awaited. 
Further action will be taken in the light 
of their recommendations.
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Shrl Shree Narayaa Dut  What 
were the paints utged by 'he Goveniment 
f Bihat tor taking over thii sugar works ?

81ijrlA.P.J«>n(  Mismanagement and 
the possibility of reduction m me produo- 
tion of sugar.

StartBlwgwatJhaAndi  Uptillnow 
the method ad<q;>tea by the Suguali Sugar 
Works  has not been good,  we want to 
know deflmtely whether it will be possible 
for  the  Government  to  consider 
careailly  and  take  action  on  the 
r̂ mmendations  of  the  panel,  so 
that the factory may be run properly in the 
next-crushing season at least?

Shri A. P. Jains Surely we need not 
appoint a committee or panel unless we 
want to mve serious consideration to the 
report of the committee and take aaion 
thereon.

Sardar Lai Singhi May I know if 
the factory is of the modern type or old 
type?

Shri A* P. Jain: It is not of the 
latest pattern. '

Delhi  Development  Authority

*i69X.  Shri D. C. Sharmat Will 
the Minister of Health be pleased to state 
the number  of  demolition  notices is­
sued by the Delhi Development Autho­
rity during 1956-57 so far ?

The Deputy  Miniater of Health 
(Shrimati Chandra Sekhar):  630 upto 
15 th August, 1956.

Shri D. C. Sharmat  Mav I know 
how many persons or families have been 
affected by this demolition process ?

The Miniater of Health (Rajkumari 
Amrit Kaur): The position is that the 
moment the Delhi Development Authority 
came into being, notices were issued all 
round to say that no further construction 
was to be indulged in without previous 
permission.  Due notice was given to 
everybody not only through the Press, 
but by beat of drum and by all the means 
at our disposal.  In every case where an 
unauthorised structure is noticed by the 
field staff of this development Authority, 
a show-cause notice is issued under section
10 of the Act.  The number of show-cause 
notices issued by this Authority up to the 
15th August is 4,307.  The builders were 
asked to show-cause why the structure 
should not be demolished.  I may submit, 
Mr. Speaker, that if the structures are built 
houses, and if there are people living there, 
they are not ordered to be demolished. 
Only those which are just at the beginning 
of construction are demolished.  We have 
taken great pains to see that this is done 
and if anyone says that the structures were 
put up before the development Authority 
came into being, we make exceptions there 
also.  But, the defiance of law and order 
is so great and structures come up like 
mushrooms in the night that it becamea 
very difficult to take any action except to 
issue notices of dem̂ htion.
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Shri D. C. Sharmftt  I thank the 
lion. Minister for the explanation  given, 
but my question renuins unanswered.  1 
put a very simple question, namely, how 
■lany persons or families have been affected 
by these demolition notices which number 
0̂0 and odd.  I want a very simple answer.

Rajkumarl Amrlt Kaurt 1 may say 
that as far as these 630 structures are con­
cerned, the large majority of them are not 
completed  houses and therefore, nobody 
was living there.  Naturally, therefore, 
occupants not been affected.

Shri Veeratwamy : May  I know
whether the people whose houses have been 
demolished by the issue of demolition 
notices have been provided with alternative 
accommodation, and if not, where will 
they live ?

Rajkumari Amrit Kaur: I have 
already said that in most of these structures 
where notices have been issued, nobody is 
living there, because the structures are not 
fully built.  But in the case of unauthorised 
structures that have come up in defiance 
of law since  November, 1955— fact, 
I have increased the date till March, 1956— 
naturally no alternative accommodation can 
be given to law-breakers.

Shri Velairudliant  Does  unautho­
rised structure also include additions made 
by the settlers who  were staying there 
earlier? Is it not a fact that under the name 
of unauthorised structure, the additions 
made to be original structure are being 
demolished.

Rajkumari Amrit Kaur: I  have 
already said that show-cause notices have 
been issued to all those who have defied 
authority. Only 630 demolition  notices 
have been issued.

Shri Faroae Gandhis May I know 
if it i s a fact that in August, some notices 
have been issued requiring demolition to 
be carried out within 24 hours ?

Rajkumari Amrit Kaur: I am not 
aware of that generally we give more time 
than that.

Shri D.C.Sharma: The hon. Minis­
ter said that demolition notices were issued 
only in the case of those houses  where 
nobody wasliving.  May I know on whom 
the demolition notices were issued, if no­
body was living there ?

Ra)kumari Amrit  Kanrs It is
perfectly obvious that in the case of unautho­
rised stractures, it is far better to give the 
Qouce bexore tne structure is built than to 
wait till the structure it completed and then 
turn people out.

Dhulian Station

ister of Railwajra be pleased 
I reply given to Starred Ques- 
[ on the 2ist December, 1955

*16  ̂Shrimati RanuChakraTsuttjt 
Will the Minister of Railwaya be pleased 
to refer to the j 
tion No. III! ( 
and state:

(a) the decisions taken renrding the 
diversion conneaihg Dhulian Station with 
main railway line;

(b) whether any scheme has been suc- 
rated to run a light train between Singhu 
halt and tildangaand whether it has been 
examined; and

(c) the difficulty if any, in nmning 
this line?

The Parliamentary Secretary to the 
Minister of Railwasrs and Transport 
(ShriShahnawas Klian): (a) Apparent­
ly the Hon. Member is referring to the pro- 
ŝal for diverting the line between Jan̂ pur 
Road and Tildann Stations in the neigh­
bourhood of Dhulian Ganga.  No dedaion 
thereon has yet been taken.

(b)  and (c). In 1954, a representation 
was received for the extension of the Bar- 
harwa-Tildanga shuttle trains to and from 
Singhia Halt.  The matter was examined 
but it was found that the traffic would not 
justify the introduction of shuttle trains 
between Tildanga and Singhia Halt, involv­
ing the construction of a loop line and staff 
quarters.

Shrimati Renu Chakravarttyi In
view of the fact that for some years now the 
whole area has been suffering from erosion 
and people cannot transport large amounts 
of goods traffic and there is difficulty about 
passenger traffic also—may I know whether 
the Government propose in the very near 
future to do something about having some 
sort of connection between these two areas ?

Shri Shahnawax Khans It is obvious 
that where railway lines are eroded by big 
rivers immediate action cannot be taken.
It must necessarily take some time. The 
Government has formulated plans for 
seeking a permanent solution of this problem 
and that is to construct an alternative line 
from Jangipur Road to Tildanga along the 
bank of the proposed Farakka canal.  That 
by itself will take from 5 to 10 years.

Shrimati Renu Chakravaî : Am 
I tp take it that this proposal will have to 
wait for the finalisation of the Farakka road 
and that it i s going to take some time ?

Shri Shahnawas Khans At present 
railways services are operating between 
Barharwa-Tildanga on one side and up to 
Kimtita on the other side.  The little area 
in between is served by roads.

Shrimati Ranu Ghakrairarttys  la
it a fact that there is no bus services or 
connection between onesutioa and the other 
and, if to, will it not be possible to have
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Bome sort ot rail-cum-bus service because 
of the amount of luggage and passengers 
involved in this area?

Shri Shahnawax  Khim: There is 
a bus route that connects Pakur with Dhidian 
Oanga and there is also a bus route towards 
Nimtita side.  The proposal made by the 
hon. Member will be sent to the  State 
Government for due consideration.

Malaria Cootrol

*1693.  ShrJ  GJdwanl; Will  the 
Minister of Health be pleased to state:

(a) whether the World Health Organi­
zation’s  Expert  Committee  on  Malaria 
Which recently ended its sixth session in 
Athens had drawn up any plan tor total 
war against Malaria; and

(b) the nature of that plan?

The  Deputy  Mialttcr  of Health 
(Shrimati  GhandraeelKhar)e  (a) The
sixth session of the Expert Committee on 
Malaria of the World Health Organisation 
recently held at Athens, did not draw up 
any specific plan for total War against malaiig.

(b) Does not arise.

Shri  Gidwanis Has  our  national 
malar̂ control programme undergone any 
change and what is the amount provided 
for it in the Second Five Year Plan ?

Shrimati ChandraaeUiar: We have 
altogether 162 \mits to cover 162 million 
population living in the malarious areas. For 
the Second Five Year Plan period We have 
provided Rs. 29*65 crores, including the 
share of the State Governments.

Shri  Kaalhvali Several  scientists 
allover the world have come to the conclu­
sion that malaria-bearing mosquitoes are 
developing a kind of resistance to DDT and 
other insecticides.  So, may I know whether 
there is any Government sponsored project 
on which the scientists are Working for the 
development of such insecticides against 
malaria bearing mosquitoes?

Shrimati  Chandrasekharx  It  has
come to our notice that resistance to insec­
ticides is seen in other countries; but not so 
in India.  Still, We are making researches 
to see how this could be prevented and 
whether other measures should be taken to 
safeguard the people.

Dr. Rama Rao: Just now the hon. 
Deputy Minister has stated that Indian 
mosquitoes are not developing resistance to 
DDT and other insecticides. , Is there any 
speciality for the Indian mosquitoes?

Shrimati Chandrasekhar: That is 
what the scientists say.

Afartala Water Supply Scheme

rShrl Blren Dutt :
,Shri N. B. Chowdhury:

Will the Minister of Health be pleased 
to state :

(a) whether the Scheme  for  Water­
works  of  the  Agartala  Municipality 
of Tripura has  been  sanctioned; and

(b) if so, when the work will begin ?

The  Deputy  Minister  of Health 
(Shrhnati Chandrasekhar): (a) and (b). 
The revised water supply scheme for agartala 
Municipality was received in July 1956,. 
and is under consideration.

Shri Biren Dutt: May I know when 
this Work will begin and who will be in-̂ 
charge of construction?

Shrimati  Chandrasekhar: The
CPWD will be in charge of construction.
It will  start shortly.  Money has bee* 
sanctioned and in 1956 Rs. 2*9 lakhs have 
been set apart

Shri Biren Dutt: May I know whether 
any company from Calcutta has been invited 
for this work ?

Shrimati Chandrasekhar: I require 
notice for that question.

Ticketleet Travelling in D. T. S. Bueea

*1696.  Ch. Raghubir Singh:  WiU
the Minister of Traotport be pleased to 
state how far measures adopted for prevent* 
ing ticketless travel in D.T.S, buses have 
been successful ?

The Parliamentary Secreary to the 
Minister of Railways and Transport
(Shri Shahnawai Khan): Judging from 
the trends of traffic receipts, particularly 
in the routes whexe advance booking of pas­
sengers was introduced, ticketless travel 
in  D. T. S. buses appears to  be on the 
decrease.

Ch.  Raghubir  Singh :  May 1
know the  number of ticketless travels 
detected in 1956?

Shri Shahnawaz  Khan : I  don’t 
have that figures with me just now.

Shri B. S.  Murthy : May I  know 
whether the hon. Minister is in a position 
to give us an indication how the Govern­
ment has come to the  conclusion  that 
there  is a decrease :in ticketless travel ?

Shri Shahnawas Khan : We con­
ducted a type of traffic survey from Febru­
ary to  April  1956.  According  to 
that review,  whereas the previous income 
was Rs.  30̂0̂320/-, from May to June 
there  was a very substantial increase and 
the income was  Rs.  32,01,110/-.  That,
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we thought, was attributable to the  steps 
taken to check ticketless travel in D.T.S. 
buses.

Pandit D. N.  Tlwary : May 1 know 
whether there was a marked increase  in 
the number of passengers and,  if  so, 
whether this has  not been the reason for 
the  increase in income and the  ticketless 
travel has remained the same as before?

Mr. Speaker : Is this due to increase 
in traffic or decrease in  ticketless ̂travel?

Shri  Shahnawaz Khan : I  dont* 
think the traffic in New Delhi has increased 
very substantially from February to July. 
The population that was there in New Delhi 
in February has not increased to  any 
great  extent up to luly.

Induttrlal  Tribunals

Shrl  A. ML Thomas i Will 
the  Minister of Labour be  pleased to 
fUtet

(a) the number of industrial  dis­
putes pending with each of  the Indus­
trial Tribunal  in the  State of Travan- 
core-Cochin.;

(b) whether  the  Travancore-Cochin
Government  has  considered
the question of  Industrial Courts and of 
setting up industrial  Tribunals in the 
State under the new system of three tier 
Industiral Original Court; and

(c) if so, how many courts and  tri­
bunals are  proposed to be  set up and 
in which places?

The Deputy Minister of Labour 1 
(Shrl Abid All ) : (a) At the bê ning 
of  August 1956 there were 160 disputes 
pending with the State Tribunal at Trivan­
drum,  98  with  that at Alleppy and 52 
with the Tribunal at Bmakulam.

(b)  and (c).  The Sute Government 
are  working out  details of the revised 
adjudication machinery that is to be set 
up as soon as section 4 of the  Industrial 
Disputes (Amendment and Miscellaneous 
Provisions) Act, 1956  is  brought  into 
force.

Shri A. M.  Thomas : May I know 
whether  there is  great  disparity in the 
number of disputes that  are pending and 
the  disputes which arose in one tribunal 
are  now  pending  with  another tri­
bunal and, if so, is there not a possiblity of 
some  rationalisation in the matter of dis­
tribution of those cases?

Shri Abid All : I will  bring  that 
suggestion to the notice  of  the  State 
Government.  But sometimes in a  parti­
cular area and there are large numbers of 
industrial  esublishments and, therefore, 
in those areas the number of  disputes 
naturally would be  large.

Shri A.  M.  Thomas t Has  the
Government any idea of the time that will 
be necessary for disposal of these pending 
disputes and will they be transferred to the 
new industrial tribunals that would be set 
up?

Sliri Abid All : The disputes which are 
pending  with the tribunals now will be 
disposed of by  the respective tribunals. 
It mfty  not be  necessary for those cases 
to be  transferred  to other tribunals.  I 
thitik this will  be decided in course of 
time.

Shri  Velajpdhan :  In view of the
large number of disputes pending with the 
tribunals, is there any proposal to increase 
the  number of tribunals?

Shrl Abid All : I  don’t think the 
number of cases can be  classified as very 
lai]|c.  Compared to the work they are 
doing and the cases which are disposed of, 
the speed is sufficiently  reasonable and 
there is no proposal to have larger number 
of tribunals in this  area particularly.

Shri K. K.  Basu rosê

Mt. Speaker t The hon. Member is 
too late.  Next question.

Sliri Velayudhan 1 The hon. Minis­
ter says that the speed is fast. *In Tri­
vandrum, it is  said that number of. cases 
pending is 160.  How long will it t̂ e to 
decide these 160 cases?

Shri  Abid  All i  This has  to be 
compared with the business that has been 
disposed of and the business that comes up 
for  disposal. '

Sliri K. K. Basu : In  view  of the
fact that  the  recent amendment  to the
Industrial Disputes Act debars any right of 
appeal as is  prevalent tmder the existing 
Act, will these tribunals be re-constituted 
in terms  of  the  amended  Industrial 
Disputes Act ?

Shri Abid  All : No,  Sir.  It  is
not necessary according to the  require­
ments of the law.

Abohar-Sirsa and other Railway Lines

rSardar Akarpurijt 
\Sardar IîbAl Singh t

Will  the  Minister of Railways be
pleased to state  whether it is  a  fact 
that the  following  railway  lines  in 
Punjab  State have been  induded in the 
Second Five Year Plan,

(i) Abohar-Sirsa,
(ii) Sirsa-Jakhal,
(iii) Sirsa-Ellanabad,
(iv) Abohar-Fazilka,!
(v) Bhatinda-Amritsar, and
Cvi) Ferozepore-Bamala ?
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TIm  Parliamoitsry Secmary  to 
th« Minister of Railways and Trana- 
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ftnsrM  «i{t  f ?  *niT 

 ̂  ?TTVff  W  ’TTT  ?!<f  «J?r«RT

flrr at  «nram am  % 

?in{?  ^

f«v>ifar ^ I  I

Mr. SpMk«r i Does the bon. Mem* 
!ber want a list of the recommendations?

Shri Shahnawaa Khan : I will jgive
fit.

Mr. Spaakcr :  I wont* allow it to
b̂e  given.  The  hon.  Pariiamentaiy 
'Secretary may .paas on the  infoimatiaii 
gta the  hoo. Member.

TankmTankm
y

fShri Chandah t 
J Shri M. lalamuddia t 
 ̂Shri Matthan i 
(, Shri Raghunath Singh t

Will the Minister of Tranaî rt be 
pleased to refer to the reply  given to 
Unstarred Question No. 909 on the nth 
April, 1956 and state :

(a) whether  Government have since 
acquired the nucleus fleet of two tankers 
for operation on the coast i

(b) if so, the  purchase  price there­
of ;

(c) if not, when these will be acquired; 
and

(d) whether  Government  propose 
to develop the tanker fleet undfr the 
Public Sector ?

The Deputy Minister of Railways 
and  Transport  (Sliri  Alagesan) s
(a) Not  yet.

(b) Does not arise.

(c) The Tanker market is at present 
very tight and acquisition will be made 
as soon as suitable vessels become availa- 
able at reasonable prices.

(d) Tankers are proposed to be acquired 
and operated both in the private and pub­
lic sectors.  One tanker in the private 
sector has already been purchased by an 
Indian Shipping Company and two tanikers 
are proposed to be acquired in the public 
sector.

Shri Chandak t May I know whether 
the  Government  plan  is  co-ordinated 
with the plans of the petroleum refineries 
regarding the purchase of taîers ?

Shri Alagesan t It is in close consul­
tation with them that we pro]X)se to pur­
chase the tankers and utilise them. The 
present demand, as per information sup­
plied by the oil refiners, is three unkers.

Shri Chandak :  May I know how 
many  tankers  the  petroleum  refineries 
own at present ?  Are these tankers used 
for the coastal traffic in refined petroleum 
or for carrying crude petroleum from the 
wells ?

Shri Alagesan t I do not l̂ve  the 
information regarding the tankers that 
are being owned by the foil  refineries, 
either for crude oil or for coastal tra  ̂
The unker purchased by the Indian ship­
ping company is being used by one of the 
oil companies.

Shri Matthen s The hon. Deputy 
Minister said that tankers will be pur­
chased if they are available at rtasonablc
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ĵriccB.  When does he expect these ton- 
Kcrt to be arailable. The racei of ttnkert 
•re going up steidily.  When does he 
expect to acquire them.

Shrl Alageaan s It would be very 
difficult for me to forecast the market 
conditions.

Shrimatl Tftrkeshwarl Sloha : In 
▼iew of the serious shoruge of tankers at 
present and also in view of the faa that 
another oil refining company is coming 
up vey soon either in Calcutta or Assam, 
may I know whether the Government 
has applied its mind to the acquisition of 
[aecond-hand tankers ?

Shri Alag«aan t That' is the burden 
of the answer to the question.

Shri Matthen x May I know what 
percentage of the oil refined in the refine­
ries is carried by Indian tankers ?

Shri Alageaan : As I said, it has been 
calculated that for the coastal transport, 
three  tankers  will  be  necessary. One 
has already been put into service by  a 
private  shipping  company.  Two more 
I have to be acquired.

* Udaipur Touriat Centre

*1701. Shri Balwant Sinha Mehta t
Will the Minister of Railwaya be pleased 
to state  :

(a) whether it is a fact that Udaipur 
which is one of the most  picturesque 
toursit  centres  of our  country  takes 
nearly 24 hours of train journey to reach 
from Bombay or from Delhi which is 
hardly 500 miles ;

(b) whether  Government  propose 
to have a speedier train service between 
them ; and

ĉ) if so, when it is likely to come in 
operation ?

The  Parliamentary  Secretary  to 
the Miniater of Railwaya and Trana- 
port (Shri  Shahnawaz  Khan) t (a)
The distance from Bombav to Udaipur 
via Ratlam is 706 miles and that from Delhi 
to Udaipur is 461 miles.  The train jour­
ney from Bombay to Udaipur takes about 
24 hours and that from Delhi to Udai­
pur takes about 21 hours.

(b) No.

(c) Does not arise .

Shri Balwant Sinha Mehta : Are
the Government aware that Udaipur is 
considered to be one of the most beauti­
ful and picturesque cities in the world 
fand only stands next to Kashmir ?  It 
was visited by foretsn tourists every year 
in large numbers, ôw, it has stopped 
altogether.  If the question of speding

up the services is not taken up earlier, 
it mav cease to be a tourist centre.  We 
may lose the foreign exchange also.

Mr.  Speaker 2  The hon.  Member 
is making a lot of suggestions for action.
I do not think an answer is necessary.

Shri Balwant Sinha Mehta t What 
measures is the Government taking to 
reduce the time taken in journey ?

Shri Shahnawaz Khan t  The fact
is that at present there is very acute shor­
uge of rolling stock.  As  soon as we 
are in a position to provide more loco­
motives and coaching stock, we will take 
steps to speed up trams on this section.

Indian Foreat College, Dehra Dun

*1703. Shri & C. Samanta t Will 
the Minister of Food and Agriculture
be pleased to state :

(a) how students are admitted in the 
Ranger’s  College  and  Indian  Forest 
College, Dehra Dun ;

(b) whether there is any quota for ad­
mission from various States in India;

(c) whether any seats are reserved for 
foreign students ; and

(d) whether  the  advisability  of affi- 
' liation of these colleges with some Uni­
versity has been considered ?

The Miniater of Agriculture (Dr. 
P. S. Deahmukh) t (a) On the nomina­
tion  of Ŝte  Governments  subject to 
the Rules regarding the respective courses.

(b)  No.  The  allotment  of seats  to 
individual States is determined annually 
in the light of their demands.

(c) No, but 2 to 3 seats in> each College 
are generally made available for admission 
of smdents from foreign countries like 
Nepal, Ceylon, Sudan etc., if required 
by the respective  Governments.

(d) Yes.  The  question  of  affiliation 
of the Forest Collef̂s with the Delhi 
University was considered  but dropped 
due to practical difficulties.

Shri S. C. Samanta s May  I know
whether the Government is giving any 
thought to the question of giving admission 
into this college by open competition, of 
course, with reservation of seaU to the 
different States  ?

Tlie Miniater of Food and Agricul­
ture (Shri A. P. Jain) s No.  have 
not got any such scheme so far.  These 
nominations are made by th eState Govem- 
' ments.  So far as we can envisage, this 
v» a proper system.
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Shrl S. 5« 5« Samanta : : Is it not a fact 
that the training in forestry in India is 
far more expensive than in the U. K. 
and the U.S.A.  ?  May I know how 
much the Government is spending per 
student per year  ?

Shri A. P. Jain : I require notice.

Shri Dhuslya 1 May I loiow whether 
there is reservation for the Scheduled 
Castes in this insitution ?

Dr. P. S. Deshmukh x No.

Shri Bhagwat ]ha Azad :  Is there
any proposal to increase the strength of 
the college in view of the increasing demand 
in the distant States for accommodation 
in the college ?

Shri A. P. Tain t If there is a greater 
demand, we shall surely increase it.

Shri B, S. Murthy x May I know 
whether the Minister is in a position 
to say whether there are any Scheduled 
Caste boys in this college ?

Dr. P. S. DethmuUi x I am not in a
position to say, but as has been already 
pointed out, the nominations rest with the 
State  Governments.  I  would  require 
notice of the question.

Sardar Lai Singh x The Estimates 
Committee of this House had made cer­
tain  recommendations.  May  I  know 
what action if any has been taken on the 
same ?

Shri A. P. Jain x That  question has 
hardly anything to do with the main ques­
tion.

Mr. Speaker x Does any recommend­
ation relate to the question on hand ?  The 
hon. Members might have put that ques­
tion straight instead of asking generally 
whether they have been implemented.

Sardar Lai Singh : The question 
related to these very subject namely ad­
mission to the college and how the period 
could be reduced.  Estimate Committee’s 
recommendations relate to the questions 
that have now been asked.  One of the 
suggestions, I remember, was that agri­
cultural students should be  preferred 
for admission, and secondly the period of 
training should be reduced and thirdly 
the expenses could be reduced.  I just 
wanted to know what action, if any, has 
been taken on the recommendations made 
by the Estimates Committee of this 
House.

Mr« Speaker x  I am afraid none of 
those questions relate to the question oH 
hand.  They do not arise out of this ques­
tion.  Hon. Member will kindly table 
another question later on.

Shri S. €• Samanta x May  I know 
whether Government have any proposal 
to amalgamate the Ranger’s College and 
the Forest College in order to cut down the 
expenditure ?

Dr. P. S. Deshmukh x There is no 
such proposal at the moment.
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Accident in Coal Mines

1̂07̂. Shri T. B* Vittal R«o : Will 
the Minister of IJ||bour be pleased to 
•tate :

(a) whether any decision has since been 
arrived at by Coverrnient on the recom­
mendation of the Central Coal Mines 
Labour Welfare Advisory Committee for 
the grant of a sum of Rs. 30 per month 
for 3 years to the widows or dependents 
of workers involved in fatal accidents in 
coal mines ;

(b) if 80, the date from which thii 
will take effect ; and

(c) if not the reMont therefor ?

The Deputy Minister of Labour 
(Shri AMd AU) : (a) It has been decid­
ed to continue to grant a monthly allow­
ance of Rs. 10/- to each widow for a period 
of two  years and a scholarship of Rs. 
5/- per mensem to each child attending 
school for a period of three years.  The 
position is to be reviewed at the end of 
this year.

(b) I1-11-55.

(c) Docs not arise.

Shri T. B. Vittal Rao: May I know 
the reasons for turning down the unani­
mous  recommendations made by  the 
Labour  Wel&re  Advisory  Committee 
for  granting Rs. 30?

ShH Abid Alit It is not a fact that 
tbe committee made such a reconmienda- 
tion unanimously.

Shri T. B. Vittal Raoi From what 
date will it be effective ?

Shri Abid All: From nth November,
1955.  It has already come into force.

Shri T. B. Vittal Rao :  May I .
know if the payment will be made only 
in cases of fatal accidents after November,

1955 ?

Shri Abid Ali; Yes. '

Shri P. C*  Bose:  May I know if 
the Coal Mines Labour Welfare Fund 
has up till now made any payment to the 
widows or dependents  of the workers
• involved in  fatal accidents  by way  of 
ad hoc grants or pension?

Shri Abid Ali : Ad hoc payment was 
made to the  families  affected by tĥ 
accidents in Amlabad and Newton Chickli 
mines and also this monthly allowance 
was paid to their dependents and to some 
others I think.

Shri K. K. Basu: May I know on 
what basis this amount of Rs. 10 as subsis­
tence allowance and Rs. 5  for educational 
purposes has been computed?  Has it 
any relationship to the actual expenditure 
involved for this education or subsistence ?

Shri Abid AU'̂ It will be for the 
first  year  Rs.  27,000,  second  year 
Rs. 54,000 and third year Rs. 69,000.

Shri K. K. Basu:  My question was 
this.  You have said Rs. 10 per raon̂ 
for subsistence allowance for each widow 
and Rs.  5 per month for educational 
expenses of me child who might be goina 
to school.  On what basis have you arrivea 
at this figure ?  Has it an̂ relation to the 
cost of living or the educauoaalexpenses?

Shri Abid Alit The hon. Member 
also luDows that under tiie Woclunea’s 
Compiensation Act  some amount is paid
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«n account of oompentation to the fiunily 
«f th« deoeatcd woiter.  In additian t» 
that, iust as additional help thia amrwiat 
ka* been sanctioned.
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Dî. Rama Raot I understcxxi the 
hon. Minister as saying that they propose 
to send Rs. ii,ooo  for this observatoiy. 
May I know what they expect to get for 
this paltry amount of Rs. ii,ooo?

Shrl Ral Bahadur:  This will be a 
sort of testing observatory,  to examine 
the seeing conditions from that particular 
place.  The object is  to ultimately es- 
Ublish a Central Astronomical  Obser­
vatory for India as per the recommenda­
tions of the committee appointed in thit 
behalf under the late Dr. Saha.
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Minor Porta In Andhra

*1707. Shvi B. S. Murthy i  WilT 
the Mimster of Transport be pleased to 
state:

(a) whether Andhra  State  has  sent 
any  memorandum  recommending  for 
inclusion of  Vadareveu (Ĉ tur Dis­
trict) as a minor port; and

(b) if I0| th« action taken?
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Th9 Dapttty Mini&Ur of Railwavs 
•ad Tnniport (Shri Al«gMni)t (ti 
Tea.

(b)  The Andhra Goremment hat beca 
xequaaied to carry out a traffic iunrcy in 
the first instance.

Shri B. S. Moithy: Is it not a filct 
that a memorandum has been submitted 
to the hon.  Minister giving all the details 
•f the traffic and the necessity of building 
a jetty there?

Shri Alageaan: There was a preli­
minary memorandum submitted to Govern­
ment.  On that they were asked to under­
take a proper traffic  survey indicating 
diverted traffic etc.  After this detailed 
survey is received from the Andhra Govetn- 
ment, the question can be considered.

Shri B. S. Murthyx Is it not a fact
that the Chief Ports  Commissioner has 
submitted a report regarding this minoi 
port?  May I loiow whether that report 
has been taken  into consideration?

Shri Alageaant After the 
had been submitted by the Andhra 
ment, a special officer  attached to the 
Transport Ministry went into this question 
and made a report.  On the basis of that 
TOort the Andhra Government has been 
asked to make this detailed survey which 
I mentioned.

Shri Ramachandra Rcddi:  May I
know the main recommendations of the 
Andhra Government  with regard to  tha 
development  of  the  Vadareveu port ?

Shri Alajpaant They have asked the 
permission of the Government of India to 
î pen  it; as  a  minor  port.  It was 
functionmg as a minor port.  But they had 
cloŝ  it. Now, they have asked for per­
mission for the minor port to be reopened.

Shri  Raghiiramaiah: May I know 
whê er the object is to include it, if 
possible, in the Second Five Year Plan, 
and if so, whether the Central Government 
would do their best to achieve that|object ?

Shri Alageaant  Yes.  Though the 
programme for  minor ports in Andhra 
P êsh  has been finalised in the Second 
Five Year Plan, yet, if, after examination, it 
IS found feasible to include this also, it will 
be included.

Dr. Î nfca Sundaramt May I know 
whether Government have got a complete 
plan for the development of minor porti 
on the Andhra coast, and if so,  whether 
the Deputy Minister can give the namea 
of pons  which are under ooosiderstion ?

Shri Mtmtnuni  Plans hAve
been drawn &  Kakinada, Masulipatoam, 
Khandaleru, Karamur,  BheemunipatDam, 
Gaiingapatnam and Banira.

Short Notice Qubstions and  Ani tHf 

Nnclaar Tana by Sairiet Uniaa

S.N.Q. No. 18. Shri S.V JUmaawamy: 
Will the Prime Miniater be pleased t# 
state:

(a) whether the attention of Govern­
ment has been drawn to  the reported 
announcement by President Eisenhower 
that on the 24 th August, 1956 the Soviet 
Union has resumed testing nuclear weap­
ons;

(b) whether the attention of Govern­
ment has been drawn to the statement that 
the proving  ground where most of the 
Soviet tests have occurred is located in 
South-West Siberia, North  of  India- 
Afganistan-Pakistan and West of China.

(c) whether Government know how far 
it is from the I ndian border;

(d) whether Government are in possession' 
of instruments for detecting these detona­
tions,  locating the probable distance from 
the Indian frontier and assessing the extent 
of radio fallout; and

(e) whether there is any international
understanding to announce th# date and 
place of these detonations ? ....
The Prime Miniater wid Mî ater 

of External Affaira (Shri Jawaharlal 
Nehru): (a) and (b).  Government have* 
President fesenhower’s  statement.  Thiâ 
states that a detonation of anuclear device* 
took place on August 24th somewhere in« 
South-West Siberia.

(c) Government have no information ont 

this subject.

(d)  The Colaba Station of the Atomic 
Energy Department  possesses instruments 
for monitoring the radio activity of the 
atmosphere.  These instruments recorded 
that on the morning of the 25th Auguŝ 
radio activity of the atmosphere increased 
considerably  and  suddenly.  From 
this it would appear that the extent of the 
radio fall-out had increased, which is pre­
sumably due to a nuclear explosion.  This 
Radio activity persisted at a high level for 
some days.  We have no mê s of indicating 
the distances or the direction,  except to- 
etsimate  from  the  meteorological d̂ a 
available the direction which appears to bê 
northerly.

(e) No.

Shri S. V. Ramaawamy: The Soviet 
official new# agency Toif, in a commumque 
on the 31st Auguft, 1̂56 has announced

infn 98 f̂ pwsi  *

Anxious tb ttiMJC  security 
and view of  the American and 
British testa of atomic weapons in
1956, the Soviet Union cannot fail 
to pay the necessary attention to 
theteat of such weapons... These
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tests held on August 24th and 30th 
like those to come, were made on 
perfecting  nuclear  weapons  and 
devising new types of these weapons.

Are Government aware that a deadly race 
is being fought in the deadliest of arma­
ments, and if so, what steps are Government 
taking to constrain this race presently, if 
not to halt it ?

Shrl  Jawaharlal  Nehrut The
<jovernment  of India’s views in regard 
to the use of these weapons or the experi­
mental nuclear explosions are well known. 
We are entirely opposed to these explosions 
taking place, for a variety of reasons.  In 
fact, we think that there is great danger of 
of even these explosions having harmful 
results, apart from the fact that it leads, 
as was just stated in the quotation read out 
by the hon. Member, to each country 
trying to compete  with the other.  And 
while all express their earnest desire for 
peace, actually, because of the fear of the 
other this  competition in armaments
goes on.

Obviously, the Government of India 
are not in a position to stop this in any way, 
except to approach these countries and 
other countries in a friendly way, and 
point  out  the  danger.

Sliri S. V. Ramaswamyt Is it not
a fact that the Soviet Union never announ­
ced even once the date or the place of these 
detonations, and it was left to the other
nations to  detect these and  announce
them to the world?  May we know the 
view of Government  in regard to the 
secrecy in carrying out these tests ?

Shri lawaharlal  Nehru: I think 
most of these tests in the past have been 
secret.  There have been some which were 
announced.  But I have no doubt that 
apart from those announced, other secret 
tests took place.

Shri $• V. Ramaswamy: The Soviet 
Union may be presumed to have taken due 
precautions for the safety of its nationals. 
But it is said that these are thermo-nuclear 
weapons of the megaton range.  If  so, 
is it not a fact that high winds may carry 
over these radio-active fall-outs to neigh­
bouring countries and do havoc there ?

Shrl lawaharlal Nehru: Since we 
do not really know the nature of this parti­
cular explosion, all we can do is to specu­
late.  The hon. Member is free to specu­
late ; so is any other hon. Member.

Shrl S. V. Ramaswamy s It has been 
announced that it was in the megaton range.

Shri  Jawaharlal  Nehrut The
megaton, as a matter of fact, is considered 
rather small in this business of  nuclear 
explosions.

Shri B. S. Murthy:  What arrange­
ments are being made by the Government of 
India to find out the dutance at which this 

has taken pl̂ ?

Shri Jawaharlal Nehru: 1 have just 
stated that we are unable to find that out, 
that is to say by means of an instrument. 
We can, with the help of meterological 
data, guess more or less the directions, and 
not the exact distance, but very approxima­
tely;  we can guess how long the fall-out 
lasts, how strong the explosion was, and so 
on.  But all that is very very approximate.

Strike Notice by P. & T. Industrial 
Workers* Union

S.N.Q« No. 19. Shri KasUwal: Will 
the Minister of  Communications be
pleased to state;

(a) whether in June last the All India 
Biennial Conference and Posts and Tele­
graphs  Industrial Workers’  Union had 
served a strike notice on Government;

(b) whether the Conference has now 
approved the strike notice;

(c) whether the demand  of the Union 
is ‘One Union in one industry’; and

(d) if so, what steps Government pro­
pose to take in the matter?

The Minister in the Ministry of 
Communications (Shri Ra) Bahadur):
(a) Yes.

(b) No official intimation has so far been 
received from the union in this regard by 
Government.

(c) Yes. .

(d) Government do not propose  to 
impose any scheme on the Unions for their 
merger unless the Unions agree among 
themselves and come up with any such 
scheme.  Government will be prepared to 
render all possible assistance if sougnt by the 
unions for theit voluntary merger.

Shri KasUwal: May  I know how 
many unions are working in the posts and 
telegraphs industry?

Shri Ra) Bahadur: There are  three 
unions in the industrial sector.  The P. & 
T. Industrial Workers’ Union claims a 
membership of 5,100 workers; the P. & T. 
Mazdoor  Union  claims a membership 
of 2,000 workers, and the  Telephone 
Workers* Union claims a  membership of 
850 workers.  The total comcs to 7»95© 
whereas the actual number of workers in 
the industrial sector in workshops is 6,500.

Shri KasUwal: May I know whether 
after this Biennial Conference had served 
the strike notice on Government, Govern­
ment had any occasion to talk over this 
matter with the leaders of the strike move­
ment?

Sl̂  Rai, Bal̂ t̂trs  Wc have been 
disciusihg tnis with thex]̂ off and 6̂; sod 
some correspondence ha,S l̂een exchanĝ
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also.  The real fact of the matter is that 
whereas the P. Sc T. Industrial Workers* 
Union want that we should establish a 
single union or a single federation for the 
P. 5c T. workers  employed in the stores, 
workshops, transport services, telephone 
districts etc,, it is not possible for us  to do 
80, because it will make inroads on the jims- 
diction of the non-industrial P. & T. unions 
in regard to the membership. The P. Sc T. 
Unions have already been brought under 
the alignment scheme, and this will not be 
acceptable to the Federation of the P. &T. 
Employees, and also their respective all 
Indian unions.

Secondly, they want that if the existing 
Unions in the industrial section of the 
department do not agree to the alignment, 
their recognition should  be withdrawn. 
Our basis has been that all this merger should 
be on a voluntrary basis.  The same basis 
was  followed by us in the case of the 
P. and T. Unions which were numbering 22. 
We did not withdraw the recognition of the 
Unions which did not fall in line with the 
alignment scheme in that section of P. and 
T. regular employees.

Lastly, they want that Government 
should take the initiative to call a conference 
of the Unions concerned.  We have said 
that they should first come to some basic 
arrangement between themselves.  We 
shall be only too willing to assist them in 
case some compromise formula is arrived 
at, before we can actually go to their help 
in this regard.
Shri K. P. Tiipathl: May I  know 

if this request is tantamount to asking that 
the Gv)V̂ rnment  should take  the initiative 

to bring about  a merger ?

Shri Ra| Bahadur: There should be 
a workable basis and some broad agreement 
among the respective Unions should be 
arrived at before  we can step in, because
ii don2 otherwise in the ultimate analysis 
it will amount to the Government putting 
som2 pressure, and that some amount of 
compulsion will be introduced in case the 
demand of the P. and T. Industrial .Work­
ers’ Union is accepted, which we  do not 
want to do.

Shri K. P. Tripathi: Is it a fact that 
it is the Government which took the ini­
tiative to bring about one Federation  out 
of the multiplicity of over 20 Unions ?

Shri Ra) Bahadur: We have always 
done that and we want to stimulate and 
support the efforts of the respective Unions 
— the existing Unions -to come together 
under a sort of alignment scheme.

WRITTEN ANSWERS TO QUESTIONS

Compensatoy Allowance to ' P. A  T.
Employees

•1688. Shri A. K. Gopalan: Will the 
Minister of Communications be pleased 
to state: .

(a)  whether it is a fact that Posts and 

451 L.S.D.—2

Telegraphs employees in Cochin area have 
demanded compensatory allowances; ar.d

(b)  if so, the decision taken by Govern­
ment in the matter ?

The Minister in the Ministry of 
Communications (Shri Ra| Bahadur)i
(a) Yes.

(b)  The proposal could not be agrê 
to as  it does not fulfil the conditions laid 
down by the Government for the grant of 
such allowances.

Mango Transport

fXhakur Jugal Kishore Sinhat 
*x69S*< Babu Ranmarayan Singhs

I Shri  Asthanat

Will the Minister of Railways be 
pleased to state whether any instruction 
has been issued by North Eastern Railway 
for careful handling of the mangoes ia 
loading and unloading?

The  Parliamentary  Secretary to 
the Minister of Railways and Trans­
port  (Shri  Shahnawai  Khan): No
specific, instructions for handling of mangos 
have been issued by the North-Eastern 
Railway.

Instructions,  however,  already exist 
for careful handling of packages contain­
ing perishables.

Co-operative Credit Societies

♦1697. Shri N. B, Chowdhury: Will 
the Minister of Food and Agriculture
be pleased to state the steps  taken by 
Government to reduce the rate of interest 
chargeable from the members  of the 
primary Co-operative Credit  Societies?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): The following
steps have been taken :  •

1. The Reserve Bank is providing short­
term accommodation to the Apex Credit 
Institutions at 2% below the Bank rate.

2. The Reserve Bank is advancing long 
term loans  at  concessional rates to the 
State Governments for subscribing to tĥ 
share capital of Cooperative Credit Insti­
tutions.

3. The Central and State Governments 
will subsidise,  for the first three years 
from the date of organisation, the cost of

rial  staff required for 
Institutions.

additional/ managerit 
Cooperative Credit Ie

Jute .

*1702. Shri L. N. Mishra: Will the 
Miniirter of Food and A|rriculture be 
pleased to refer to reply given to Starred 
Question No. 1119 on 3rd April, 1956 and 
state:

(a) the  results  achieved  so far in
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improving the  quality of raw Jute as a 
rcAult  of the measures taken by State 
Governments; and

(b)  whether it is a fact that adequate 
attention has not been paid to the question 
in Bihar and excavation of Jute retting tanks 
has not been made upto programme?

The Misiltter of Food and Agri­
culture (Shri A. P. Jalu)! (a)  Reports 
received from the  State  Governments 
indicate that the quality of raw jute has 
generally improved  as  a result of the 
measures taken by them, but precise infor­
mation as to the extent of improvement is 
being collected and will be laid on the table 
of the Sabha.

(b)  The steps taken  by  the  Bihar 
Government to implement the recommenda- 
dations of the Expen Committee compare 
favourably with the steps  taken by the 
other jute growing States in all cases, except 
the excavation of retting tanks in which case 
its performance is not upto the programme.

DufTerin  Training Ship

♦1708. Shri  Kajrolkar: Will the
Minister of Tranaport be  pleased  to 
Btate:
(a) whether it i* a fact that  there  is 

neither any reservation for the Scheduled 
Castes and Sch-iduled  Tribes for admis­
sion to the  “Datf̂rin”  Training  Ship 
nor any relaxation in their age limit;

(b) if so. whether Government will 
consider the advisability of providing these 
fiKnlities now;  and

(c) if not; why?

The Deputy Miniiter of Railways and 
Transport (Shri Alagesan)s (a) to (c). 
There is at present no such reservation. 
The question is however under considera­
tion. .
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Train Lighting Dŝ amos

*̂1710. Dr. Ram Suhhag  Singh :
Will the Minister of Railways be pleased 
to state:

(a) the approximate number of train 
lighting dynamos which is needed for the 
Indian Railways per year;

(b) whether the entire requirement of 
dynamos is met by import; and

(c) whether any steps are b̂eing taken 
to manufacture dynamos locally?

The Parliamentary Secreury to tho 
Minister of Railways and Transport 
(Shri Shahaawai Khan): (a)  Between 
900 to 1000.

(b) Yes.

(c) Yes.

Supply  of Food-grains to Jammu 
and Kashmir Government

*̂1711. Shri Ramachandra  Reddii
Will the Minister of Food and Agricul­
ture be pleased to state:

(a) the quantity of food-grains  supplied 
to Jammu and Kashmir State by  the 

Government of India in 1954-55 and 1955- 
56upto 30 th Jua?, at subsidised rates;

(b) the amount of subsidy given per 
maund; and

(c) the total amount year-wise, that was 
incurred by way of subsidy?

The Minister of Food and Agricul­
ture (Shri A. P. Jain)i (a) to (c). A 
statement is placed on the Table of the Lok 
Sabha  showing the quantities of food- 
grains supplied to the Jammu and Kashmir 
Government during 1954-55 and 1955-56. 
(Stfc  Appendix X, annexure No. 35].

Th«* Government of India have  agreed 
to subsidise the sale of rice  and paddy 
but not Wheat.  The accounts of sals of
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/fee and paddy during l9̂4-5̂ '̂nd 1̂55-5̂ 
are stUl under scrutiny and have not vet 
been finalised. It is not, therefore, possible 
at present to Ind’cate the amount of lubsidy 
that will be piyable to the  Jammu A 
Kashmir Government.

Surplus StOMs

*1712. Sbri  Jhalan Sinha: Will the 
Minister of Railways be pleased to state:

(a) the total vilue of t’̂-olus  stores 
and scrap lying with the Railways as on 
31st March, 1956; and

(b) the steps taken or proposed to be 
taken to dispose them of?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawas Khan):  (a) Rs. 4.9
Crores  (approximately).

(b) A statement is laid on the Table of 
the Lok Sabha. [See Appendix X, annexure 
No. 36].

Department  of MeUorology

♦1713. Shrl Krishnacharya  JoshI:
Will the  Minister of Communications 
be pleased x/o state:

(a) whether the Department of Meteoro­
logy has co-ordination with the  Indian 
Navy ; and

(b) if so, the nature of co-operation ?

The Minister In the Ministry of 
Communications (Shri Ra| Bahadur)i
(a) Yes, Sir.

(b) A statement giving the required 
information is laid on the Table of the Lok 
Sabha.  Appendix X, annexure No.

37].

Rohtak-Panipat  Line

*1714. Shri Ram Krishna: Will the 
Minister of Railways be  pleased to 
state:

(a) whether  the construction wô on 
Roht̂-Panipat dismantled line has beea 
turted;

(b) if so, the progress made so far; and

(c) if not, the reasons for delay?

The Parliamentary Secretary to the 
Minister of Railways and  Transport 
(Shri Shahnawai Khan): (a) Not yet.

(b) Docs not arise.

(c) The detailed project estimate for the 
resjoration of the Rohtak-Gohana portion 
of this project is under preparation by the 
Northern Railway.

Sleeping  Berths on Janata Trains

1̂715* Shri Shree Narayaa  Daac
Will the  Minister  of Railways be 
pleased to state:

(a) the total  number  of  sleeping 
Mrths provided in third class of Janata 
Trains on different Railways; and

(b) the extent to which the facility hat 
been taken advantage of since its inception ?

The Parliamentary  Secretary to 
the Minister of Railways and Trans­
port (Shri Shahnawaz Khan) : (a) 54
in each train, except when a vestibuled rake 
is used when the number is 64.

(b) A statement is laid on the Table of 
the Lok Sabha. [See Appendix X, annexure 
No.  38].

Indian  Labour  Conference

*1716. Shri T. B. Vittal Rao:  Will 
the Minister of Labour be pleased to 
refer to the reply given to Starred Question 
No 973  on the loth August, 1956  and 
state:

(a) whether  any  Central  Trade 
Union Organisation has  suggested any 
subjcot or subjects for inclusion in the 
agenda for discussion at the 15th  Session 
of Indian Labour  Conference  proposed 
to be held during November, 1956;

(b) if so, the nature  of the  same;
and

(c) whether Government have suggested 
any subject for discussion?

The Deputy  Minister of Labour 
(Shri AhidAli)t (a) to (c). The date of
the conference has not yet been fixed.  The 
organisations concerned have been reques­
ted to submit their suggestions about the 
items Which they want to be included in the 
agenda.. Replies from some of the organi* 
sations  are yet to be received.  The 
agenda will be finalised on receipt of the 
reply from all the concerned interests,

TnnhTT  ^  ^
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Ramffuadam-Nlxamabad  Rail Link

•1718. Shri B.S.Murtliy:Will the
Minister  of Railways be pleased  to 
refer to reply given to Starred  Question 
No. 58 on the 17th July, 1956 and state:

(a) the action taken  on Final location 
(Engineering) survey for the Latur Ram- 
gundam  Projea of which Nizamabad- 
Ramgundam forn# part and which  was 
completed in 1945-46;  and

(b) the date on which the Project will 
be taken on hand?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri  Shahnawaz Khan) :  (a) The
Project was not financially justified.

(b) Does not arise.

Drinking  Water Facilities to Vlsitort 
at  AJanta  Caines

*1719.  Shri  Kalrolkart Will the 
Minister of Transport be pleased to 
state:

(a) whether complaints  have  been 
received that drinking water is not available 
to visitors at Ajanta Caves; and

(b) if so» the arrangements made there­
for?

The Deputy  Minister of Railways 
and  Transport (Shri Alagesan): (a)
No complaints in this respect have been 
received by this Ministry.

(b) Water is made available at the Caves 
to the visitors from earthen chatties as well 
as from filters.

Central Port and Shipping  Statistical 
Organisation

*1720. Shri  Krishnacharya  Joshii
Will the Mmister of Transport be 
pieasea to state:

(a)  whether  a Central  Port  and 
Shipping biatistical Organisation  has 
been sici up m the  Directorate General 
of snipping as per recommendations of the

National Harbour Board made in the fifth 
meetin® held on the 8th November, 1955; 
and

(b̂ if 10, the main functions of thi» 
orĝ sation ?

The Deputy  Minister of Railways 
and Transport (Shri Aalgesan): (a) Not
yet, but the question is now  engaging 
attention.

(b) The main functions of this Organisa­
tion when set up will be to prepare a phased 
programme for the implementation of the 
recommendations of the Port  & Shipping: 
Statistics Committee.
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World Health Aatembljr

1351. Shri Ram Krishna:  Will  the
Minister of Health be  pleased to snte:

(a)  the  names  of  countries  which 
attended the Ninth World Health Assem b- 
ly held at Geneva in the second week  of 
May 1956; and
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(b)  the  main  reoommendationt  of 
the Assembly ?

Tho Minister of Health (lUikaiii«rl 
Atnrlt Kmiir)s (a) aai (b). A statement 
is laid on the Table of the Lok Sabha.

[.S## Appendix X ann̂xure No. 40]

Land Reclamation

lasa. Shri Ram Krithan t Will the 
Miais:er of Food and Agriculture be 
pleased to state :

(a) the total <ir*<i fchim'̂ d
and thr ̂ugh the Central Tractor Orĝ - 
Mtion and through iiiis anc: of m̂ dimisjd 
ciilavii jn daring First Fivj Year Plan; and

(b)  the total area state-wise  to  be 
ceclainaed  through  above  mentioned 
methods  during  Second  Five  Year 
Flan ?

The IVIlaitter of Food and Agricul­
ture (Shri A. P. Jain) i (i) Thi ar:as re­
el un;l by Cia ril Fric or Or̂inisation in 
the first 5 year Flan are as follows :—

Miihya Pradesh 

Madhya Bharat 

Assam  *

Bhopal  .

U. P.  .

Total

CAcres)

3,69,423

2,87,306

1,820

2,75,263

2,49,485

11.83,297

A ‘itatement the  acrcage  of

waste lands rx1 n cd by State  Trac or, Or- 
ganisi:i)ns d‘i\irp to 1955-56 is laid

on thr TahL- o  the House.  Appendix

X,  aa.irxire No. 41]  Infirm ition regard­

ing tlie areas reclaimed mechanically  by pri­

vate parties is not available.

(b)  The following acreages are expected 

to be rscliim̂ d by Csnrral Tractor Organisa­
tion during 1956-57 and  1957-58.  Plans oL 
the  C.T. O. for subsequent  years have not 

yet been formulated:

•(Acres)

8,570/

13,332

21.433

Assam  .  .

Madhy  Pradesh 

Bihar  .  .

Bcsicfes, a target of 2,23,340 acres of land 
has bsen fixed for Kans clearance by C. T.O. 
during the two years in Madhy i Pradesh, 
Madhya  Bharat  and Bhopal.  State-wise 
brealt-up of this cannot be given at present* 
Regarding reclamation by mechanical means 
through agencics oth'*r than the C. T. O., 
details are nor pvailable.

Delhi-Serai  Rohilla  Une

1253* Shri Ram Krithan t Will the 
Minister of Railways be pleased to state: ̂

(1) whether the construction work for 
doubling the 23 mile long line between D-‘lhi- 
SeraiR>hilla and Garhi Harsaru has  been 
started;

(;b) if so, the progress made so far;  ^

(c) if not, the reasons for delay; and

(d) when the actiud work will start ?

The Deputy Minister of RaUways 
and Transport (Shri Alagesan)s va)
yet, Sir.

(b) Does not arise.

(c) The estimate for the work has bên 
sancrioned and preliminary arrangements 
to start it are bsing made.

(d) shortly.

Forests in Travancore-Cochin

1354. Shri V. P, Nayar 1 Will the 
Minister of Food and Agricnlture be 
pleased to sute:

(a) whether seigniorage rates or other 
levies are collected on  the removal  of 
canes  from  Travancore-Cochin forests;

(b) if so, at what rate;

(c) whether it is a fact that tht right 
to collect Rattans (canes)  from  the forest 
are given  by auctions; and

(d) if so, the  total amount received 
from auctions in each of the years from
ti950  to  1955

The Minister  of Food and Agri­
culture (Shri A P. Jain)t (a) Yes. Sir.
(b) The rates are as under:—

For Local and Industrial purposes,

Rs.

I Class rattans per 100 (12* long)  40 0
II do  do  30 0
III do  do  20 0

I Class split rattans per ioo(i2long; 60 0

II  do  do  30 0
III  do  do  18 0
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Par Expjrt Pnrp)sei.

Rs.
I Qass ranans per loo (12* long)  600

II  do  do 400
III  do  do 2 8 0

Rs.

I Qass rattans split per 100 (12’ long) 12 o o
II  do  do 600
III  do  do 300
(c) The normal rule is to issue permits

for collection of rattans for bona ftde in­
dustrial purposes on recovery <5f seigniorage. 
But in a few Forest Divisions where rattans 
are available in large quantities, auctions 
arc also held after providing for the re­
quirements for bona fide industrial purposes.

(d) The 
follows:—

total amount received is as

1949-50 (for 7i months)
1950-51  —do—
1951-52
1952-53
1953-54
1954-55
1955-56

Total

Rs.
2,750
1,701
5,975
7,948
6.545
2,240

2,855

30,014

Trmvi re-Cochin  State  Transport 
Department

1255- Shri V. P. Nayar t  Will the 
Minister of Transport be pleased to 
state  whether  the  Government  of 
India are now in a position to lay on the 
Table of the Sabha, the report of the one 
man Enquiry Commission on the Trans­
port  Department  in  the  Travancore- 
Cochin Sute ?

The Deputy Minister of Railways 
and Transport (Shri  Alagesan): Yes.
Copies of the report will be laid on the 
Table of the Lok Sabha as soon  as they 
are received from the State Government.

Survey of New Railway Lines

1256. Shri Balwant Sî a  Mehta;
W ill tiie Minister of Railways be pleased to 
state:

(a) whether it is a fact that Govern­
ment  have ordered survey  of the follow­
ing in order to explore  the possibilities 
for opening the new lines:

(0 Udaipur-rHimmat Nagar,

I (if ) Chittor Garh—Koul,

(«0 Ajmer—Kotal,

(11/) Mandal—Kotal;

(b) if so, the progress made; and

(c) when those  surveys are likely to 
be  completed and  their results  placed 
before uovemment ?

The Deputy Minister of Railway 
and Transport (Shri Alagesan): (a)
(1), (ii) and (itO Yes, (iv) No.

(b) (t) and (11) Field work completed, 
recess work is in progress.

(m) Engineering  Survey report  has 
been received and is under scrutiny 
while Traffic  Survey  Report  is
awaited.

(iv) Does  not  arise.

(c) (0  and (tt)  By about the end of 
December,  1956*

(m*) Traffic Survey Report is expected 
shorily.

(iv) Does not arise.
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Maternity and ChUd Welfare 
Centres

1259. ihri Hem  Ra):  Will  the
Minister of  Health be pleased to refer 
to the reply given to Starred Question 
No. 262 on the 27th February, 1956 and 
state:

(a) the amounts  given to  various 
States  in  1956  for the  opening  of 
Maternity  and Child Welfare Centres; 
and

(b)«how  many  Centres  have  been 
openM in the Punjab  and the number 
allotted to Kangra District during the 
same period ?

The IVlinister of Health (Raikumarl 
Amrit Kaur)s  (a) During the Second 
Five Year Plan, Maternity and  Child 
Welfare work will be carried out through 
the Health  Centres which are proposed

tobe»etup during the Plan  period.  As 
such, the question for giving separate 
grants to the various Sutes for the openiDg 
of Maternity and Child  Welfare Centre* 
in 1956-57 does not arise.

(b) No Centre has been opened in  fhc 
Punjab with the Central assistarce.

Kaagra Valley RaUway Section

... “*«• *•»*■* W«*n R*J  :  Will the
Minister  of Railways be pleased  to 
state: ,

(a) whether  there is a proposal  for 
the construaion of waiting  Halls  at 
Nurpur,  Jawalamukhi  Road  and 
Kangra  Stations  on the Kangra  Valley 
Railway section (N.G.)  of the Northern 
Railway; and

(b) if so, the amount  proposed to be 
spent thereon?

The Deputy Minister of RaUways 
and Transport (Shri  Alagetan): (a)
A waiting hall is proposed to be provided 
at Kangra Railway Station during 1956-57. 
No justification exists  for waiting halls at 
Nurpur Road, and Jawalamukhi Road.

(b) The  proposed  waiting  hall  at 
Kangra Railway station would approxi­
mately cost Rs.  10,000/-.

New Post Offices, PEPSU

1261. Shri Ram Krishant Will  the 
Minister  of Communications be
pleased to refer to the answer given to 
Starred Question No. 877  on  the nth 
April, 1956 and state:

(a) whether the scheme for location 
of 90 Post Offices proposed to be opened 
in PEPSU  during 1956-57 has been 
finalised; and

(b) if so, the names of the places where 
they jWill be located ?

 ̂The Minister in the Ministry of 
Communications (Shri Ra) Bahadur):
(a) Examination of all the pr̂ osals relat­
ing to opening of new post offices has nor 
yet been completed.

(b)  The names of 34  places where 
post  offices  have  either  been  already 
opened or approved for opening arc given 
in statement  laid on  Table of the 
Lok Sabha.  [5m Appendix X, annexure 
No.  42].  The  remaining  proposals 
arc under examination.

Training of Brakesmen

1262. ShH  Bibhuti Mishrat Will 
the  Minister of Railways be pleated to 
state:

(a)  whether it is a fact that there is 
slackness  in  impaning  training  to



showing the places where the Schemes 
have been executed, the percentage  of 
cost borne by the Government of India 
in respect of each such Sch ine and the 
amounts granted to ihe Punjab during
1954-55 »nd 1955-56 under the National 
Wai or Supply and S nitation Scheme ?
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brakesmen  for  guardship  in  Sonepore 
district  of  Muzalfarpore  region  in 
N.E.R.;

(b) if so, the reason thereof; and

(c) the toul number of  brakesmen 
who received training for guardship  in 
1955-56 and till June, 1956?

The Deputy Miniater of Railways 
and Transport (Shri Alagesan):  (a)
No.

(b) Does not aiise.

(c) One.

Patna Flying Club

1363. Pandit  D. N, Tiwaryi Will 
the  Minister of Communications be 
pleased to state:

(a) the number of pilots  of various
categories  trained  at  Patna  Flying
Chib; and

(b) the  subsidy  that is given  to
this Club?

The  Minister in the Ministry of 
Communications (Shri Ra| Bahadur):
(a) The  Bihar Flying Club,  Patna,  has 
trained  182 ‘A*,  7 ‘A  i*  and 22 ‘B’
pilots since its inception  in  1940.

(b) In respect of  the  year  1955-56,
the Club  was granted by  the Govern­
ment of India, a subsidy of Rs. 173,293/-.

Through Bogies

1264. Shri  Bheekha Bhai: Will
the Minister of Railways be pleased to 
state;

(a) whether  Government  have  re­
ceived  any representation for attaching 
through bogies from:

(i) Udaipur to Jaipur;

(ii) Jodhpur to Jaipur ; and

(b) if so, the steps taken  by Govern­
ment  in this regard?

The Deputy  Minister of Railways 
and Transport (Shri Alagesan)i (a)
(i) and (ii).  Yes.

(b)  Due to paucity  of  Coaching 
Stock  it is not feasible to introduce these 
through services.

It may be mentioned  that  one com­
posite first. Second and Third  Class bogie 
riodich already runs between Delhi and 
Udaipur via Jaipur.

National Water Supply and Sanitation 
Scheme

1265. Shri D* C. Sharmm Wtll ihc 
Minister of Health be phased 10 lay u 
statement  on the  Table of 1 lie  Sabha

The MinUter of Health (Ra)kimaH 
Amrit Kaur) : A statem̂n̂ con airing 
the required information is laid on ihc 
Table of the Lok Sabha. [See Appendix 
X , annexure No. 43].

Vendor  Cooperative  Societies

f Thakur Jugal Rishore Sinka : 
ia66.< Babu Rafnnarayan Singh:

Shri Atthaî ai

Will  the  Minister of Railways be 
pleased to state:

(a) the names of Vendor Co-opera­
tive  Socieiies in North-Eastern  Rail­
way;

(b) the nam*;s of the societies which 
had applied for vending contract during 
the  current year so fir; and

(c)  wh'n  rh<*ir  applications  were 
filed and in which manner  he applica­
tions have been disposed of?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) x (a)
G »V‘rnm n  ar̂‘ awure of only one such 
sociciy, known as 'he Vendors Co-opera- 
tivc Societal, Hajipur.

(b)  and (c).  This  Society  applied in 
April, '56 for alio mcn» of h* frui vending 
coii racf at Hajipur which had been trr- 
mina t d from 1-4-56.  No acM̂n on thir 
applica în could b̂ taken, as the pr 'vious 
contractor  has  ob ained an interim in- 
junc ion from the Hiph Court, Allahabad, 
rf's r>iinin? tĥ Adminiŝra ion from inter- 
frrinR with his right to vend fruits at the 
station.

•
Railway Passes

12<7* Shri Madiah Gowda : Will 
the Minister of Railways be pleased  to 
state:

(a) the  number of Railway passes is­
sued during ’he year 1955 to non-railway 
employees  Zone-wise  and  class-wise; 
and

(b) the  main consideration for issu- 
ng these free passes?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) t (a)
and (b). Ncccssary information is being col­
lected and will be laid on the Table of the 
Lok  Sabha.
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Picture Pott-cardt

1268. Shri Madlah Gowdat Will the 
Minister  of Transport be  pleased  to 
state:

(a)  which  picture  post-cards  have 
been brought out so far;

(b) which picture post-cards arc pro­
posed to be published by the end of the 
current year  ; and

(c) the  names of the places where 
these cards are made available for sale?

The Deputy Mlnitter of Railways 
and Transport (Shri Alagesan) : (a)
an d   (c).  A   statem ent  is  laid  on   the  tab le 

o f the  L o k   Sabh a  A p p en d ix X , an nex- 

ure  N o .  44].

(b) None.

National  Highways

/'S«**dar Iqbal Singh :
\Sardar Akarpuri 1

Will the Minister of Transport be 
pleased  to  state  :

(a) whether it is a fact that sanction 
nas been given for the cons*̂ruca‘mi of 
«oms bridges and culverts on Delhi-Shri- 
nagnr  National  Highway  and  National 
Highways of D.!lhi-Fa2ilka-D-‘lhi Simla;

0>) if 80, the names of the  bridges 
and culverts, the time when the sanction 
was accorded and rh*; amounts sanctioned 
for each of the bridges;

(c) whether this  sanctioned amount 
has lapsed because the work was not star­
ted; and

(d) if not the causes for delay in star­
ting the  construction thereof?

The Deputy Minister of Railways 
ud Transport (Shri AUgesan) t (a)
Yes.

(b) A statement giving the  required 
iniorm'ition in respect of bridges is laid 
 ̂the Table of thr House [See Appendix

X , annexure No. 45] .  Culverts from part 
of the road work and separate estimates 
are generally not sanctioned for them.

(c)  N o.

(d) All the  sanctioned works either 
have been completed or are in progress

IJiof  tĥ  Jullundur-Tanda  Section of 
National Highway No. i-A, work on which 
has not yet started due to late finalisation 
of the  site.

Forced  Landing  of  Planes

\Sardar Akarpun t  •

Will the Minister of Commonicationa 
be pleased to state the number of occa­

sions when  aeroplanes of Indian Airways 
were forced to land due to some engine 
trouble during  1956 so far  ?

The Minister in the Ministry of 
Communications (Shri Raj Baliadur):

The number of forced landings due to 
engine trouble during the period ist January 
to 31st Juiy, 1956 were 11.  The  break­
down of these forced landings is as follows:—

Scheduled Non-sheduled
Services services.

I.A.C.*  A.LI. t

a 5 4

Îndian Airlines Corporation.
tA ir-In d ia  In tern a i >nal.

Export of Sugar

/Sardar Iqbal Singh s 
'  \ Sardar Akarpuri t

Will the Minister of Food and Agri­
culture be pleased to lay on the Table 
of the Sabha a statement showing:

(a) the quantify  and value of sugar 
exported during the year 1955-56; and

(b) the names of countries to  which 

the exports were inade?

The Minister of Food and  Agri­
culture (Shri A. P. Jain) 1 (a) N il.

(b)  Does  not  arise.

Telephone Connections, JuUundur

....  /Sardar Iqbal Singh :
*  \ Sardar Akarpuri i

Will the Minister of Communications 
be pleased to state:

(i\) the total  number of telephone 
connections in fullundur circle at present;

(b) the number of applications for con­
nections pending; and

(c) the names of places for which con­
nections are requested?

The Minister in the Ministry of 
Communications (Shri Ra) Bahadur) i
(a) There is  no  JuIIundur  Circle  but 
only JuIIundur Division with 32 telephone 
exchanges.  The total number of wor­
king connections in JuIIundur Division 
is :—

Main Connections 

Extensions  .

3621

704

(b)  and (c), A   statem ent  givinf?  the  re­

quired  in form ation   is  laid  on  th e  T ab le 

of ilic  Saon a  A p p en d ix X ,  annex­

ure  N o .  46].



a097 WntUn Antwen  3 SEPTIMBER 1966 Written Ansxoen 2098

Tourist Infornuition Offices

rSmrdar Iqbal Sittgh s
*>73. \s*rdw Akarpurl :

Will the Minister of Transport be 
pleased to state:  ^

(a) the toul number of Tourist In­
formation Offices in the country at pre­
sent;

(b) the total number of officers ap­
pointed in these centres  ; and

(c) the total recurring and non-recur­
ring expenditure incurred so far on these 
centres?

The Deputy Minister of Railways 
and Transport (Shri Alair̂ an) i (a)
The number of Government of India 
Tourist Information Offices in the country 
St present is thirteen.

(b) Gazetted—15 

Non-gazetted—81

(c)  Rs. 23,61,795 from 
1955-56.

1950-51  to

PnbUc Call Office, Lambi

rSardar Iqbal Singh : 
\Sardar  Akarpuri :

Will the Minister of Communications 
be pleased to state:

(a) whether the proposal to have a 
pubhc call olftce at Lambi in the District 
of Fcrozepure has been considered ; and

(b) if so, the decision taken ?

The Minister in the iVlinistry  of 
Communications (Shri Raj Bahadur) :
U) and (b). No proposal for a public Call 
Office at Lambi has been considered, as 
there has been no demand so far.

Sugnr-cane  Cultivation

rSardar Iqbal Singh : 
\Sardar Akarpuri :

Will ]the Minister of Food and Agri­
culture be pleased to state the total ac­
reage of land in which cultivation of su­
gar-cane has been substituted for the culti­
vation of food crops during 1955-56?

The Minister of Food and Agricul­
ture (Shri A* P. Jain) : The svailable
information is given in the stateiiient laid 
)n the Table of the Lok Sabha [Su Appen­
dix X, annexure No. 47].

Telephone  Exchanges

rSardar Iqbal Singh :
\Sardar Akarpuri  :

Will the Minister of Communications 
be pleased to state the cost incurred on the 
new departmental telephone exchages set 
up during the year 1955-56 in the Punjab 
and PEPSU?

The Minister in the Ministry of 
Communications (Shri Ka) Bahadur) : 
Rs. 1*4 lakhs.

Post Office Puildings

1277. Shri L. N. Mishra : Will the 
Minister of Communications be pleased 
to sute:

(a) whether any provision has been 
made to provide departmental buildings 
for Post Offices  of Saharasa, Supaul and 
Panchgachia in Bihar; and

(b) if so, by what time and the esti­
mated cost of each?

The Minister in the Ministry  of 
Communications (Shri Ra} Bahadur) t
(a) Yes.

(b)  Land is available for constructing 
departmental building for the post office 
at Panchgachia and  necessary  prelimi­
naries to the construction of the building 
are being processed.  The construction 
work is expected to start early next year.

The proceedings for acquisition of land 
for the post office buildings at Saharasa 
and Supaul are in progicss and the cons­
truction work will start as soon as sites 
are taken possession of and the requisite 
preliminaries pertaining to the prepara­
tion of estimates, plans, accordance of 
sanction,  selection  of contraaors  etc., 
are completed.  The land acquisition pro­
ceedings normally take about 9 months 
and the  completion  of preliminaries 
to the construction work a further period 
of six to nine months.

The estimated cost of these works, 
subject to fluctuation of rates, is

Rs. 30,000/- for Saharasa Post Officĉ 
Building and Sub Postmaster's quarters.

Rs. 25,000/- for Supaul Post Office 
Building and Sub Postmaster’s quarters.

Rs. 49>750/- for Panchgachia Post Office 
Building and Sub Postmaster’s quarters.

Labourers in Manganese Mines

1278. Shri Bheekha Bhai t Will tlie 
Minister of Labour be pleased to state:

(a)  whether it is a faa that  labour, 
ers working in the manganese mines Jio
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Binswara in Rijasthan are not getting the 
minimum wages;

(b) whether any enquiry has been or­
dered to enquire into their living con­
ditions ; and

(c) the number of labourers work­
ing there?

The Deputy Miniater of Labour 
(Shri Abid All) : (a) The information is 
being collected and will be placed on the 
Table of the House in due course.

(b) No.

(c) 872  persons  were  employed  in 
manganese  mines  in  Rajasthan  during
1954.

Paddy Seeda in  Tripura

I279- Shri Dasaratba  Deb :  Will 
the Minister of Food and Agriculture be
pleased to state :

(a) whether it is  a fact that  large 
plots of land in Tripura will be  left un­
sown for want of paddy seeds; and

(b) if so,  the steps taken so far  and 
proposed to be taken in the matter ?

The Miniater of Food and Agri­
culture ( Shri  Ai P. Jain ) :  (a)  No,
Sir.

(b) The question does not arise.

Telegraph and Telephone Linea

1280, Shri Sinhaaan Singh :  Will
the  Minister->pf Communkationa be 
pleased to state :

(a) whether the telegraph and  tele­
phone lines  running paiallel to  raiiwav 
track  are  maintained  and  owned  by 
the  Railway  or  the  Posts  and Tele­
graphs Department and which Department 
pays  rent;

(b) whether there is any proposal to 
hand over the maintenance of these lines 
to the Railways; and

(c) what amount of rent is paid  by 
each Zonal Railway to the  Posts  and 
Telegraphs Department as  rental char­
ges?

The Miniater in the  Ministry  of 
Communicationa ( Shri Raj Bahadur) x
(a) In aimost all cases, the  Telegraphs 
and Telephone lines  running parallel to 
Railway track are owned and maintained 
by  the  P.  &  T.  Department.  The 
Railway rents  out circuits from  the 
P. A T.  Department.

(b) There is no  such proposal.

Caaoellatioa of Tnias at Patbrafcot

Hem Ra)  : Will  rN 
Minister of Railways be pleased to star  ;

P.,(*> whether It is  a  fact  that  the 
Railway authorities  at Pathankot  have 
cancelled the running of goods up trains 
and  booking of goods to up stations j

(b)  the exwnt of  goods  lying  at 
Pathankot Railway Station after  unload, 
ing from Broad Gauge Wagons for booking 
to up Straons  on the  K.V.R.  section 
(N.G.); and

(c) if so, the reasons therefot ?

The Deputy iVliniater of Railwaya 
and Trao r̂t  ( Starl  Alagaten) s

(a; to (c;.  TTie running of up goods trains 
from Pathankot to narrow gauge stations 
was not  cancelled, but. during the rainy 
season, frequent breaches  prevented  a 
regular  running  of goods  trains  and 
resulted in accumulation of loads.  As a 
result of this, restrictions in booking  of 
goods traffic to narrow gauge stations on 
the  Kangra  Valley Railway had to  be 
imposed.  The average  number of wagon 
loads unloaded at Pathankot and Waiting 
despatch to nanow gauge stations during 
21-7-56  to 31-7-56,  1-8.56  to 10-8-56
and  11-8-56 to 20-8-56 were  13, 8 and 
9 wagona  respectively.  The  accumula­
tion of loads has since been cleared and at 
present goods trains are rurming regu­
larly from Pathankot.

Technical Aatistanca. Schemea

1282. Shri  Krishnacharya Jothi 1
Will the  Minister of Communications 
be pleased to state :

(a)  the  number  of officers  deputed 
b5 ê Ministry of Communications under 
various  Technical Assistance  Schemea 
from 1955 upto  the end of July,  1956; 
and

(b) the names of countries  to Which 
they Were deputed ?
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The Mlnifter  la the Miolstry of 
Communications (Shrl Ra) Bahadur):
(a)  and  (b).  The  requisite  informa­
tion is as follovjs : —

?

tptw

No.  of Country
Officers Schemes  under to which
deputed which  sent. sent.
abroad for
training.

7 Point  Four 
Programme,

U.S. A.

2 Colombo U. K. 
Japan.

4 I.C.A.O. Fellow- U.K.
ship Programme. Nether-

lands.

1 Indo-German In­ West Ger-
dustrial  Co­ many.
operation Sch­
eme.

Civil Aviation Training Centre, 
AUahabad.

1283. Shri  Krifhnacharya JothI  t
Will the Minister  of Commnnicatlone 
be pleased  to state :

(a)  the number of foreign  students 
undergoing training at present in  the 
Civil Aviation  Training Centre, Alla­
habad; and

to  which(b)  the names of countries 
they belong?

The Minister in the  Ministry  of 
Communicationi ( Shri Ra) Bahadur);
(a) Two. '

(b) Both of them  are from Nepal.
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Punctuality of Railway Trains

f  /Thakur Jugal KIshore Sinha.
\Shri Deogam:

Will the Minister of RaUwaya be 
pleased to state :

(a) the position of punctuality  per­
centage of the running of trains in North­
Eastern Railway during  last six months; 
and ^

(b) how does it compare with  the 
recommendations of the  Estimates Com­
mittee as contained in their  Seventeenth 
Report on Railways?

The Deputy Minister of Railways 
and Transport (Shri  Alageaan )  :
(a) and (b). The actual punctuality per­
centages attained on the  North-Eastern 
Railway during the period  February  to 
July, 1956, vis-a-vis  the  targets  fixed 
by the Eestimates Conmiittee are indicated 
below :—

Category  of 
train

Targets fixed 
by  the 
Estimates 
Conunittee

Actuai perccimages attained.

Feb­
ruary
1956

March
1956

April
1956

May
1956

June
1956

July
1956

Mail & Express 
Passenger 
All trains

85%
90%
90%

60*3
70*4
69-4

72-8
77-3
75-7

73*3
76-0

75-7

53-0
70-2

694

58*2 
69'I 
67-0

59-9
72-4
73-8
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Movemont of  Foodgraing

1286. Shri  Veeratwamy s Will the 
Minis cer of Food  and A ĉulture be
pleased to refer  to the reply given  to 
t supplementary  raised  on  Starred 
Question No.  1119 on the i6th August, 
1956 and state:

(a) whether the  Madras State Gov­
ernment have made any suggestions with 
regard  to movement of food-grains from 
one State to another;

(b) if so, the details of the suggestions; 
and  .

(c) the  action taken or proposed  to 
be taken  by the  Cinral Government?

The Minister of Food and AgrJ- 
eolture ( Shri A. P. Jain) 1 (a) No,
Sir.

(b) and (c).  Do not arise 

Import of Rice

1287. Shri  Acfauthan : Will  the 
Minister  of Food and Agriculture be
pleased to state :

(a)  the total quantity of rice  import­
ed during this year upto the 15th August

1956 and from which countries showing 
the quantity imported from each country;

(b) how  much  is  expected  in ihc 
remaining part of  the year  and  from 
which countries; and

(c) the quantity of rice  allotted to 
Travancore-Codiin  month-wise  this 
year ?

The Miniater of  Ftfod and Agri­
culture (ShH A. P. Jain) t  (a) 25*3
thousand tons from Burma only

(b) About 420 thousand tons as under :

(In '000 tons)
.  .  260*0
.  .  6o-o
,  .  lOO'O

Burma . 
China  . 
U.S.A. .

Total 420*0

(c)  26,500 tons of rice has been placed 
at the  disposal of the State v̂emment 
since June,  1956 for distribution through 
fair price shops.  More rice will be sup̂ 
plied as and when required by the  State 
Government.
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LOK  SABHA

Monday, 3rd September, 1956

The Lok Sabha met at Eleven of 

the Clock.

[Mr.  Speaker  in the Chair] 

QUESTIONS AND ANSWERS 

{See Part I)

12-12 P.M.

MOTIONS  FOR  ADJOURNMENT

Train accident between Jadcherla

AND MEHBUBNAGAR

Mr. Speaker;  I  have  received 
notices of three Adjournment Motions 
from Shri Madho Redfli, Shri M. S. 
Gurupadaswamy  and  Shri  T.  B. 
Vittal Rao, and also a notice under 
Rule 216 callifig the attention of the 
Minister of  Railways  to the  train 
accident which  took place on  the 
midnight of September 1,  1956 be­
tween Jadcherla  and  Mehbubnagar 
Stations. I have also received intima­
tion from the Minister that he wants 
to make a statement in this regard. 
Let us hear the hon. Minister’s state­
ment.

The Deputy Minister  of  Railways 
and Transport  (Shri  Alagesan): It
is with deep distress and anguish that 
I rise to  make  this  statement  to 
apprise the House of the particulars 
regai*ding  the accident  to  the  ill- 
fated  565-Down  Secunderabad- 
Dronachalam  Passenger train which 
met with a disaster in the early hours 
of the 2nd of September. The tragedy 
is heightened  when  we  remember 
that a similar  disaster overtook  us 
at Jangaon  near about  Hyderabad 
^ely two years ago.  *nie present
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one following on the heels of the last 
in the same  area  has  completely 
overwhelmed us. The heavy toll  of 
human life that  has been  taken is 
staggering.

The accident  occurred  while  the 
train  was  on  the  nm  between, 
Jadcherla and Mehbubnagar  stations 
on the single line metre guage section 
of the Secunderabad Division of the 
Central RaiĴ way.

At  about  0.45  hours  after , the 
engine had just  passed the 20-foot 
span girder  bridge at  mile 66/15-16 
between Jadcherala  and  Mehbub­
nagar, the tender of the engine  and 
the next two third class bogie coaches 
fell down the bridge and were com­
pletely smashed.

It had been raining in the area and 
it is reported that a tank near a village 
by the  name  of  Pochani  Kumta,
about li miles from and within  the 
catchment  area of the bridge?  had
burst resulting in an excessive rush 
of water towards the bridge.  The 
bridge gave way during the passage 
of the train.

Due to  the  rainy  weather,  the
track, including the bridge, was being 
patrolled.

This bridge had been last inspectfed 
on the 2nd of August, 1956, by  the 
Divisional  and Assistant  Engineers
and the  Permanent  Way  Inspector 
and declared safe.

The train left Jadcherla station at
0.24 hours. The previous train No. 805 
Dn. Goods which  passed over  the 
bridge safely left Jadcherla at 20.30 
hours and arrived at Mehbubnagar at 
21.10 hours on the 1st of September, 
ie., roughly 3 hours and 45'minutes 
prior to the accident. The maximum
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permissible speed on the section  is 

40 miles per hoar.

So far, 112 dead bodies have  been 
recovered by the police, including 24 
at site and  the  remaining  down­
stream. The search is continuing.  A 

special train left with the dead bodies 
yesterday evening for Kacheguda for 
identification and furtiier disposal by 

the Police.

The nimiber of injured was  34, 
including 5  with  serious, 14  with 
minor and 15  with trivial  injuries. 
Six  were  sent  to  the  Lallaguda 
hospital and  four  to the  Mehbub- 
nagar Civil hospital. They are report­
ed to be  progressing  satisfactorily. 

The  24|  who did  not  go to the 
hospital were allowed to proceed on­
wards  after  having  been  given 

medical attention at site.

I would like to express our heart­
felt sympathies to the families  of 
those  that  have  lost  their  lives 
and to the injured. By this time the 
Minister of Railways, and Transport 
and the  Chairman of  the  Railway 
Board should be already on the spot.

All the necesasry  measures  are 
being taken to attend to the injured. 
The first relief train,  with medical 
van  and  Divisional  Officers,  two 
Assistant Surgeons  and two Nurses 
left Secunderabad at about 4,05 hours 
and arrived at the site at about 6*49 
hours.  Another  relief  train  with 
further staff and 20 Osmania Univer­
sity Medical students followed  and 
arrived at the  site at  about 12-30 
hours.  There  Civil  doctors  from 
Mehbubnagar and ten from Secund­
erabad also came to the assistance of 

the injured.

Arrangements had been made f6r 
supply of  refreshments to the  pas­
sengers  at  the  spot.  They  were 
ultimately  transported  to Mehbub­
nagar by the Hyderabad State buses.

An Enquiry Office  has also  been 
opened in the  Secunderabad  Divi- 
•ional Office  to  furnish  necessary 
information to the public.

The General  Manager of  Central 
Railway  accompanied by the Heads 
of Departments  concerned including 
the Chief  Medical Officer and  the 
Deputy Chief Engineer, Bridges, left 

Bombay  by  a  special  plane  to 
Secunderabad and reached site  _ at 

about 13.45 hours yesterday. The Col­
lector and Civil Surgeon and Deputy 
Superintendent  of  Police,  Mehbub­
nagar also arrived. The Chief Min­
ister of Hyderabad accompanied  by 
some other Ministers of the State also 

visited the scene.

The Grovemment Inspector of Rail­
ways will  commence  his  statutory 

enquiry on the 4th of September and 
the causes  leading to  the  accident 
will be known on completion of the 
enquiry.  The question of settlement 
of claims for compensation is receiv­
ing immediate attention.

Dr.  Rama  Rao  (Kakinada):  The 
President of the Mehbubnagar Rail­
way Workers’ Union brought to the 
notice of the Station Master that the 
track was dangerous  and the train " 
should not be allowed. Later on, one 
train  proceeded from  Mehbubnagar 
and was stopped by ham by pulling 
the chain.  This bridge was repaired 

only a month ago.' We can imagine 
how much  of  scandal must  have 
gone into it when  the  bridge  has 
collapsed within a month. I am sure 
you will allow the discussion on the 
adjournment motion, if not today, at 
least within a few days. -

Shri A. M.  Thomas  (Emakulam): 
The hon. Deputy Minister stated that 
the bridge was  inspected on the 1st 

week of August. May I know whether 
there is any arrangement for inspec­
tion when  there are  these  heavy 

floods?

Shri Alagesan: I have already stat­
ed that due to heavy rainy weather 
the bridge gave way when the train 

passed.

Swaml Bamanaiida  Tirtha (Gui- 
berga):  On the last occasion  when 
there was a similar accident on the
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Secunderabad-Kazipet line, a demand 
for a judicial q̂uiry was made and 
the same allegations which have been 
made now  were  then  made  that 
previous  information  about  the 
dangerous  tract  was  given  to the 
authorities concerned. Will the Deputy 
Minister decide to institute an open 
judicial enquiry and not the normal 
statutory enquiry into  this  accident 
so that the apprehensions of travel­
ling public may be allayed?

The Prime Minister and Minister of 
External  Affairs  (Shri  Jawaharlal 

Nehra): This is a  matter  in  which 
obviously not only every Member of 
this House but vast numbers of peo­
ple outside  are  greatly  interested; 
and we should take  every possible 
step not only to find out exactly whal 
happened but to ensure that such  a 
thing does  not happen again.  We 
have absolutely no objection to  this 
House considering this matter.  But, 
I would submit that the time for con­
sideration would be when we have as 
much initial information as possible, 
or when at  least  the  preliminary 
enquiry is  over.  I  do  not  know 
whether the right way of consider­
ing this is a motion for adjoumnlent; 
that is for you to decide. Government 
have no objection io time being given 
lor considering this matter. I would 
only submit that we would be in  a 
better position to consider it when 
we have some' more details.

As j[or a judicial enquiry, we have 
no objection to any enquiry of that 
type. But I do not myself ̂tinderstand 
this passion for judicial enquiry  in 
highly  technical  matters.  This  is 
what  happens.  According  to  our 
normal procedure  judicial  enquiries 
run for weeks, months and sometimes 
years. One does not know when the 
enquiry will be over.

Shri T. B. Vittal Rao (Khammam): 
In the mining disaster you appointed 
a judicial enquiry.

Shri Jawaliarlal  Nehru:  May  I
finish, Sir?  I have  said I  am not 
against a  judicial enquiry.  I  was 
really talking about the procedures

followed which are very long.  The 
point is that it should be an enquiry 
which should be full and independent 

and  which  should  yield  as  good 
results as we can obtain. It is for us 
to consider when we know more âs 
to what is the best form of enquiry. 
We are not ruling out a judicial  or 
any other enquiry from taking place. 
I really  wanted  to  say  that that 
should be when we are really in a 
position to consider matters as  we 

should; we should be able to do that 
perhaps after a short time.

Mr. Speaker: It is highly regret­

table that this accident should  have 
occurred and so many  lives should 
have been lost. A statement of  the 
facts so  far  available  to the hon. 
Minister  has  been  made  to  the 
House.  The  Deputy  Minister  has 
made the statement. As he says, the 
hon. Railway Minister along with the 
head of the Railway Board is pos­
sibly, at the spot at present.  The 
hon.  Minister will  certainly  make 
ftirther  enquiries and  place before 
the House whatever  material  they 
have as soon as he come back. After 
he makes a statement, I will certainly 
consider the desirability of having a 
discussion so that these things may 
not recur. The hon. Prime Minister 
also says that  after the details are. 
brought before the House, we shall 
consider the need for an enquiry. We 

shall consider after the hon. Minister 
comes  back  and  makes  a  bigger 
statement  here as  to  what  course 
should be adopted. There is no need 
to keep  any of  these  adjournment 
motions or others pending. As soon as 
the detiuls  are  placed before  the 
House, if really the House finds  it 
necessary, I shall certainly allot time 
for discussion;  but  these  motions 
need not be kept pending.

Anyhow, in view of the heavy loss 
of life, I would like the hon. House 
to show its sjrmpathy for the deceas­
ed and,  as a  mark  of  respect,  I 
request hon. Members to rise in their 
seats in silence for a minute.

The Members then stood in silencm 

for a minute.
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PAPERS LAID ON THE TABLE

Report of  Backward  Classes 

Commission and  Memorandum 

Explaining action taken thereon.

The Minister of HiHue Affairs and 
Heavy  Industries  (Pandit  G.  B. 
Pant): Sir, I  beg  to  lay on the
Table a copy of the  Report of  the 

Backward Classes Commission  (Vols. 
I—III)  together  with  the  Memo­

randum explaining the action  taken 

thereon, under clause (3)  of Article 
340 of the Constitution.  [Placed in 
Library.  See No. S-366/56].

Amendments to Delhi  (Control op 

Building Operations)  Regulations.

The Minister of Health (Rajknmari 
Amrit Kanr): Sir,  I  beg  to lay on
the Table, under sub-section (3)  of 
section 19 of the Delhi.'(Control of 
Building  Operations)  Act,  1955,  a 
copy of each of the following Notifi­
cations making  certain  amendments 
to the Delhi  (Control  of  Building 
Operations)  Regulations, 1955:

(1) Notification No. F.l(4)/55- 
Admn., dated the 8th February. 
1956.

(2) Notification No. F. l(6)/55- 
Admn., dated the 5th Jime, 1956.

(3)  Notification No. F.l (37) /56- 
Admn.,  dated  the  19 th  June, 
1956.

[Placed in the  Library.  See  No. 
S-367/56].

Statement re  Import of  Gypsum 

FROM Pakistan

The  Minister  of  Prodnction 
(Shri K. C. Eeddy): Sir, I beg to lay 
on the Table a  copy of the State­
ment on the import of gypsum from 
Pakistan, in pursuance of an under­
taking  given on  the 28th  August, 
1956.  [Sec Appendix X,  annexure 
No. 48].

Summary of  Proceedings op 

Fifteenth  Session of  Standing 

Labour Committee

The  Deputy  Minister  of  Labour 
(Shri Abid AM): Sir, I beg to lay on

the Table a copy of the summary of 

proceedings of the Fifteenth Session 
of the Standing  Labour  Committro 
held at New Delhi  on the 4th and 
5th April, 1956. [Placed in Library. 
See No. S-368/56].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following  meassage  received  from 
the Secretary of Rajya Sabha:

“In accordance with the provi­

sions of rule 125 of the Rules of 
Procedure and Conduct of Busi­
ness in the Rajya Sabha,  I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sit­
tings held on the 1st September, 
1956, agreed without any amend­
ment to the Indian Coconut Com­
mittee  (Amendment)  Bill,  1956, 
which was passed  by  the Lok 
Sabha at its  sitting held on the 
20th August, 1956.”

PRESIDENT’S ASSENT TO BILLS

Secretary: Sir, I have  to  inform 
the House  that the following  Bills, 
which were passed by the Houses of 
Parliament during the  current Ses­
sion, were assented to by the Presi­
dent during the last week:

*  1. The Inter-State Water Dis­
putes BiU, 1955.

2.  The Multi-Unit Co-operative 
Societies  (Amendment)  Bill, 

1955.

3.  The  Inĉan  Lac 
(Amendment) Bill, 1955.

Cess

4. The  Hindu  Minority  and 

Guardianship Bill, 1953.

5. The  states  Reorganisation 

Bill.

6. The Bihar and West Bengal 
(Transfer of Territories) Bill.
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CALLING  ATTENTION  TO  A
matter of urgent public

IMPORTANCE  .

Strike in Indian Aluminium Co., 
Ltd., Alwaye

Shri  Punnoose  (Alleppey):  Sir,

under Rule 216,  I beg to call  the 
attention of the Minister of Labour 
to the following  matter  of  urgent 

public imprjrtance and I request that 
he may make a statement thereon:

“The  strike  in  the  Indian
Aluminium  Co.,  Ltd.,  Alwaye,

Travancore-Cochin.”

The Deputy  Minister  of  Labour 
<Shri Abid Ali): The Company paid 
a bonus of 10 per cent, of the  gross 

earnings,  in 1954,  though  it  had 
sustained a loss. In 1955, the Workers* 
Union demanded 25 per cent, of  the 
ôss  earnings  as  bonus for  that 
year as the Company had made some 
profits. The Company pleaded inabi­
lity to pay  as it  had to  adjust a 
portion of the  profit  against heavy 
losses incurred in the past.  On the 
intervention  of  the  conciliation 
machinery,  the Company  agreed to 

pay up to Hi per cent, that is U per 
cent, more than what was paid  as 
bonus in 1954.  The offer was  not 
acceptable to the Union. As no settle­
ment could be effected,  the  State 
Government referred the dispute  on 
the 2nd August, 1956,  for adjudica­
tion. This was communicated to  the 

parties.

While the  dispute  was  pending 
before  the  Tribimal,  the  workers 
went on strike suddenly from 8 a.m. 
on 14th August, 1956.  The plant  in 
the Aluminium  Factory  is  a conti­
nuous process plant  and the sudden 
stoppage of work will involve consi­

derable loss.

As the  workers  went  on  strike 
during the pendency of adjudication 
proceedings the strike is illegal under 
section 24(1)  (i)  of  the Industrial 
Disputes Act, 1947.  ,

CENTRAL  EXCISES  AND  SALT 
(AMENDMENT) BILL

The Minister of Finance and  Iron 
and Steel (Shri  T.  T.  Krishnama- 

chari):  Sir, I beg to move;

“That the *8111 further to amend 
the  Central  Excises  and  Salt 
Act, 1944,  be taken  into consi­

deration.”

On Friday evening when I sought 
leave of this House to move the Bill, 
I mad̂ a statement indicating  the 
reasons for Government imposing this 
taxation. In fact, though the state­
ment was short, it covered more or 
less all aspects of the situation, and 
I do not think that at this  stage 
there is any need for me to add very 
much to that statement. But because 

hon. Members would need some more 
factual information behind the action 
taken by  the  Government in  this 
regard, it was felt that,a note should 
be circulated, and I hope that  every 
hon. Member has got the note which 
Parliament  Secretariat  was  good 
"enough to circulate last night.  The 
note  gives  factual  figures  of the 
situation as it exists today. For the 
sake of those  hon.  Members  who 
might not have had time to read the 
note, I would like to recapitulate the 
contents of the note here.

The three facts which have to  be 
taken in considering a motion of this 
nature  ê  that  the  consumption 
figures of cloth show sharp upward 
trend, that the demand for cloth is 
not met by the supply that is  now 
available, and that, as a consequence, 
there is an increase in price. This is 
a factual appraisal  of  the situation 
that we have at present.

It is not necessary for me at this 
stage to go into the clauses of these 
facts coming into being. Some of  it 
perhaps is due to the fact that we are 
following  for various  reasons,  and 
good ones,  a  somewhat  restrictiv*̂ 
policy in regard to the developmep̂ 
or expansion of the mill sector.  Our 
doing so has yielded certain results 
which  would be  evident  from the
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figures that this note gives in respect 
of the need for increase in production 
in the  handloom  sector.  We also 
anticipated a rise in the consumption 
of cloth as a result of the First Five 
Year Plan  going  thresh,  but  it 
seems that the consumption has got 

accelerated in a sense, and the rise 
is higher than what  we anticipated. 
Tne production  too  that  we have 
today is not flexible enough for us to 
meet a contingency of this nature.  I 
think  at an appropriate  time  the 
House will perhaps indicate  its own 
views on this matter,  and Govern­
ment would be quite prepared to take 
steps to see that within a measure- 
able distance of time we could avoid 
a contingency of this nature that is, 
we shall have an installed  capacity 
which might or might nô be used \n. 
the mill sector  which would permit 
us to increase production when we 
need such increased production  for 
consimiption in  the coimtry.

The main point before us really is 
that  with  the  upward  trend  in 
demand,  we are expecting  a sharp 
increase in prices as a result of  the 
shortage of goods. The Puja demand 
is coming almost within the next few 
weeks.  There  will  be  the  Diwali 
demand and in certain parts of India 
during the Sankaranthi also cloth is 
purchased, and advantage will certain 
be taken of by  the  industry  and 
trade to raise  prices  further  than 
what they have been raised. We have, 
in the note,  indicated  the  steady 
rise  in prices—̂not  often  are these 
equated by the pari passu rise in the 

price of cotton.

If hon. members will look at  the 

iigures that I have given in regard to 
the increase in the price of medium 
cloth, they would find that the cotton 
mix price which has been  indicated 
has been more or less steady practical­
ly  from  the  beginning  of  the 
years.  The facts therefore seem to be 
reasonably clear that there will be an 

increase in prices in the near future, 
and the only method normally open 

TO us to mêt that contingency is  to 
increase supply.  The fiscal resources

at our disposal, as I said before,  do 
not permit us to bring into being  a 

situation of this nature.  Naturally, 
one has to adopt such fiscal measures 
as are available with a consciousness— 

and  I  might say in my case a  deep 
consciousness—of  the  fact  of  tlie 
imperfection of  those  devices  for 

achieving the ends that we have  in 
view, so that we can to some extent 

restrict consumption, and where  we 
cannot do it, to mop up some portion 

of the extra profits that are made  by 
the trade and industry.

The measure before the House, if it 

is  studied in  all its aspects,  will 
indicate that it is a deterrent measure,, 
that  Government  have  armed 

themselves or seek to arm themselveŝ 

subject to the approval  of the  two 
Houses of Parliament,  with  enough 

powers to see that if prices rise, there 
will be a  simultaneous  rise in  the 
tax.  The point hon.  Members  will 
have to remember is that it is not  a 
per se taxation measure.  Though our 
needs are great and may be we have 
to come before the House on a  later 
occasion fpr taxation in this or  other 
forms, at the present moment what is 
mainly intended is not to impose  on 

,  the public a taxation measure by the 

tax device used for the  purpose  of 
attaining certain ends, which certainly 
is not very effective but nevertheless 

goes a long  way  to  mitigating  the 

situation.

Dr. Lanka Snndaram (Visakhapat- 

nam): What is the situation you want 

to mitigate?

Pandit  S.  C.  Mishra  (Monghyr 
North-East): Only to get money.

Shri T. T. Krishnamacharl:  Hon.
Members will note that we have taken 
power to raise the amount of tax.  My 
hon. friend wants to know what is the 
situation  that I  want  to  mitigate. 
Unfortunately my expression is  not 

equal to the  clarity  that  my  hon. 
friend has at his disposal.  That  is 
exactly what I have been saying  all 

along, and the situation that I  have 
to meet is a possible contingency  of
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shortage in cloth and an increase  in 
prices.  That is exactly what is sought 
to be done.  The hon. Member might 
say, “What you do will not meet the 

situation”. That is a matter of opinion. 
But the main  purpose  behind  this 
measure today is to meet that situa­
tion, that is, a possible shortage in 
cloth and arrest, if not wholly at least 

to some extent, a possible incrase in 
prices.

Shri  S.  S.  More  (Sholapur):  Do 

you want to  stop the  growth  in 
consumption? *

Shri T. T. Krishnamachari: It is so;

my hon. friend sometimes hits  upon 
the nail correctly.  That is the whole 
idea.

Shri S. S. More: That is my virtue.

Shri  T.  T.  Krishnamachari:  If

consumption of cloth rises beyond the 
availability of cloth,  then  naturally 
inflationary trends gather momentum. 

Of course, we do not want consump­
tion of cloth to be  decreased if  we 
have cloth to supply.  But the limits 
to which we ought to permit consump­

tion should have some relation to the 
limits to which we can aftord supply. 

In the present case, consumption  is 
out riinning  supply.  It is a simple 
economic fact which my hon. friend 
may -laugh at, but it is nevertheless 
very grim and realistic, and we cannot 
escape from  it.  A higher  price, 

.whether the profits are made by the 
dealer or some portion of it is taken 
by the State, has certain effects when 
the prices reach, what is  called  in 
economic parlance, a stage when  the 

law of diminishing returns operates, 
and the consumer says *No*.  If I am 
normally going to buy 20 yards  this 
season, and if I buy  only 18  yards, 
then the prices will come down.  The 
demand  will  probably  be  either 
equated to supply  or a little lower 
than the supply.

Shrimatl Tarkeshwari Slaha (Patna 
East): What about Dussera and Puja. 
(Interruptions).

Mr. Speaker:  The  hon.  Minister
ought to be allowed to go on.  I have 
noted the names of hon. Members who 
want to participate in  this  debate. 
Other hon. Members merely want to 

elucidate a particular point’ and they 
may kindly care to note down  their 
point, and after  the  hon. Members 
finish, if I find that the points made 
are not sufficient, I shall allow one or 

two questions to be put.

Shri T. T. Krishnamachari: We had

expected that the  economic process 
will act and, as I said, when the prices 
rise beyond a particular level may Be 
the consumption will drop.  It is  not 
a thing which is desirable, but in the 
present circimastances there is nothing 
else that can be done than hope that 
the consumption will be restricted. If 

we can  l)ersuade  the  people  by 
propaganda, by telling them that  if 
they go on  buying now more  than 
what is necessary  they are  merely 
allowing the dealer to raise the prices, 
We can do  something to limit  the 
purchases and  it would be a  good 

thing. But by a sort of complete con­
trol and rationing I do not think how it 
will be possible for us to keep down 
the prices at a particular level and not 

allow them to rise.  I do not  think 
normally Members of this House  are 
prepared to  have a  thing of  that 

nature because in the past our experi­
ence  has  been  that the administra­
tion of control has not  been  either 

complete or perfect and it has led  to 
a lot of abuse.  So we are now really 
trying to use fiscal devices to inhibit 
consumption to some extent.

I would like to make it clear again 
that, while we would welcome all the 
money  that  would  go  into the 
treasury,  we  are  certainly  not 
imposing  the  tax with a  view to 
augmenting the revenue  but to mop 
up some portion  of  the  increased 
profits that are being made.  I do not 

want to tell the hon. Members  that 
no portion of this tax will be passed 
on to the consumer, because I am not 
in a position to say very definitely that 
that would  be so.  I am  perfectly 

certain, considering the ezperienoti iv
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the past, that as the price  of  cloth 
goes up and up the law of diminishing 

returns is attracted and progressively 
the question of passing it on  would 
become  more  difficult.  Therefore, 

while the tax increase  is one  anna, 
may be three pies would be passed on 

and nine pies will have to be absorbed 
so long as  there is a  cushion for 
absorbing, and it  is not  merely a 

question of the millowner taking the 
profit.  So what we seek to do is just 
try  to  inhibit  consumption at  that 

level, at what you call the wholesaler 

or mill level.  But in actual effect, so 

far as the retail prices are concerned, 
even today the gap between what yflU 
call the fair retail price and the retail 
price that obtains in a city like Delhi 
is very great.  On SaturAy we sent 
out somebody to make some purchases 
of those articles for which we  have 
fair price figiires.  It is not that these 

things were arbitrarily chosen.  We 
have some figures with us and I should 
like to give you some idea of the gap 
that exists today.  That ex-mill prîe 
lor Crown Mills  Samrat  Dhoties is 
Rs. 7-4-0; the  fair  retail  price  in 
Delhi, taking into account the whole­

saler’s and  retailer’s profit,  cost  of 
transport, sales-tax etc., would l?e Rs. 
8-5-0 and the actual price in Delhi on 
Saturday was Rs. 10-8-0.  Here  the 
difference between the fair price which 
should normally be charged and the 
price actually charged is more than 
Rs. 2.  It may be that in our working 
out  the fair  price  one anna  more 

should have been added or the price 
should be one anna less, but there  is 
a very big difference in prices on  a 

cloth like the fine dhotie.  The  same 
thing is there with regard to sarees. 
The India United  Mills 50x71 sarees, 
medium, mill price is Rs. 6-13-3; fair 
price in Delhi would be  about  Rs.

7-13-3, but actually  the  price  on 

Saturday was Rs. 9-0-0.  Here it is a 
question of more than Rs. 1-2-0. being 

charged above the fair price.  These 
can be multiplied,  I have got about 
9 items for 'vhich we got the prices, 
where actua'  purchases have  been 
made by the  (̂ ce to find  out  the

exact prices.  These purchases  werê 
not made at one of  the small  shoi>s 
but some of the bigger shops.  There­
fore, hon. Members will notice  that 
even now the figures  that we  have 

given in this not as fair ex-mill prices 
or wholesale prices are not in reality 
obtained in the city.  There is a  very 
big gap even as it is.

Therefore,  to  say  that  a  mere 
addition of an  anna  or  half  anna 

would immediately attract the atten­
tion of these people  and they  will 
raise it to that extent is not  correct. 
It may be that they will raise it more; 
inay be, if  shortage  is  greater  for 
some  reason  or  other—there  are 

pockets where there is acute scarcity— 
it will be raised much more.  But  is 

not a matter of cause and effect  and, 
at the present moment, we still think 
that this tax will have an inhibitory 

effect.

I would like to underline once again 
the fact that the nature of the  tax 
device contemplated in this particular 
measure is such that we can raise  it 
further, and the fact that we can raise 
it further ought to prove a deterrent. 
It may be that other methods  miglit 
be suggested by hon. Members in  the 
course of the discussion which would 
help us to make the purchaser a little 
more price  conscious  and  thereby, 
perhaps, inhibit consumption to some 
extent for the time being.  Whatev̂ 
we do today to increase consumption 
would take a matter of about a year 

or little  more  to  produce  results. 
Supposing we do feel that we  should 

increase the production  of yam  or 
even allow a small  increase in  tlie 
loomage, it will take certainly a year. 
The  licences  we  have  given  for 
spinning mills, which we are threaten­
ing to cancel if they  do  not  get into 
production within the âted period, 
will start  functioning within  about 

12 months.  That will increase  our 
yarn supply and to that extent it may 
increase the supply to the  handloom 
weaver.  Hon.  Members  will  have 
found that production in the handloom
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sector  has  increased  perceptibly, 

because in the half year in 1956  the 
production is about 800 n|illioai yarns 
as against 1400 million in 1955,  and 
may be that by next year even  that 

sector could have more yarn and  we 
can i>erhaps increase the loomage  to 
some extent.  But we have to  make 

provision between now and, say, 8 to 
12 months, where  certain conditions 
would be obtained by which we will 
not be able to increase the supply in 
any adequate measure.

Those are the reasons, perhaps,  to 
put before this House a Bill of  this 
nature, I would like to say once again, 
with certain powers which look like 

omnibus powers but which are neces­

sary  for  the  Government if  they 
have to use these powers  adequately 
and well at the time when prices show 
an indication to go up.

Shri Raghavachari (Penukonda): 
Sir, as a layman I would like to ask, 
when this race iai raising of prices and 
sharing of profits stop?  What wouTd 
happen to the poor consumer?

Shri T. T. Kiishnamachari: Sir, if 

more questions are asked like this  I 
will try and endeavour to reply them.

Sbrimati  Renn  Chakravartty
(Basirhat): Sir, when this  Bill was 
introduced;  we  had  said  that  we 
should have  time to  look into  the 

nature of the Bill before we  could 
say as to how many hours this  Bill 
would take.  At  that  time it  was 
stated that two hours would be given 
and at your discretion more time will 
be allowed.  In the bulletin I find that 
this has been added: “subject to  a 
limit of one hour”.  It means that  we 
will have only a maximum of 3 hours. 
This is a very debatable Bill and  it 
raises  fundamental  issues as to the 

nature of the economic policy pursued 
etc.  I would therefore submit  that 

we snould have some more *inie  for 
this Bill.  I think at least a full  day 
should be given for discussion on  a 
Bill of this type.

Shri S. S. More: Sir, I also support 
the submission which has been  made 
by my  friend  Shrimati Renu
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Chakravartty.  This Bill comes in a 
very simple and innocuous form,  but 

basically we will have to go into what 
are the  essentials  of our economic 
policjT and how far we are going  to 

protect the much harassed consumer. 

Now, an attempt is bemp̂ made by the 

Government  on  the  pretext  of 
mopping up extra profits earned. But 
from that point of view many of  us 
will have to make our own contribu­
tion.  We represent so many  consti­
tuencies  and  cm the  eve  of the 

elections I  think  that sort of  free 
expression will serve its own purpose 
from many points of view.  I  would 

request you to at least allow <Hie day 

for discussion on this Bill which  is 
of a very social nature.

Mr. Speaker: I will first place the 
motion before the House.

Motion moved:

“That the Bill further to amend 
the Central Excises and Salt Act, 
1944, be taken into consideration”.

We have at present allotted  two 
hours for this Bill, subject to its being 
increased by one hour.  Let me find 
out how many hon. Members want to 
take part in  this.  It is a  technical 

one.  Generally the consumer is hit, 
otherwise the economic and financial 
points are  iinvolved in  this.  The 
implications are that it is a technical 
one.  Anyhow, we will watch  the 
progress and decide, say, at the end ol 
two or three hours, how long we will 

have to sit in regard to this  matter. 
There is no intention to hustle.  But 

sometimes, the whole thing collapses 

very soon.

Now, 15 minutes will be allowed for 
each hon. Member and 20 minutes for 
leaders of groups.

Shri  Asoka  Mehta  (Bhandara): 
Before this Bill was introduced, I was 

in Bombay and Nagpur, and at  both 
the places, I was surprised to find hat 
the interested quarters already knew 
that such a measure was going to  be 
introduced in Parliament.  Those  in 

Bombay and in  Nagpur,  from  the 
millowners" quarters as well as from
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the  quarters  of  wholesalers,  have 

had clear  indications  that such  a 
measure was going to be introduced 
in Parliament.  So, on this  question 

also, as in some other questions, it  is 

seen  that  the  businessmen  and 
imdustrialists  are  able  to  have 
information  before-hand.  Whether 

this is a kind of leakage or whether 
it is accidental or whether there are 
certain pipe-lines through which this 
information  goes  to  Interested 

quarters,  is a  matter  which  the 
Minister should look into.  This thing 
has been happening  over  and  over 
again.  It was admitted on the  last 
occasion that even when life insurance 

was nationalised, the information had 

gone out,  I shall not labour this point 
further, but I do not think it brings 
any  credit to a  Government  that 

measures of this nature  should  be 
bruited "about, before they are intro­
duced in Parliament, in the Market­

places of our country.

I find it difficult to understand the 
purpose behind this measure.  Either 

the confusion is in my mind or  the 
confusion  is  in  the  mind  of  the 
Finance  Minister.  But  there  is 
confusion somewhere.  What  is  the 
purpose of  this  measxire? Is the 
purpose to  mop iip  profits of  the 
manufacturers?  Is it the purpose  to 

mop up the surplus  profits  of  the 
wholesalers as suĝiested in the State­
ment of Objects and Reasons? Is the 
purpose  to  mop  up  the  surplus 
purchasing  power  that  is  today 
circulating among the consumers?  Is 

it the idea  that  we  should  devise 
measures against possible shortage of 

cloth?  Is  it  the  idea  to  curtail 
consumption?  What exactly is  the 

purpose of this measure?

An Hon. Member: All.

Shri Asoka Mehta: If it is *all\ let 
us consider and see  whether  theM 
purposes are being  served  by  this 
measure or additional measures  are 
needed.  Surely, I had etpected that 
the Finance Minister would give us a 
little more insight rather than merely 
list  purposes and tell us  hoiw

each one of these purposes is going to 

be served. ♦

I  am  afraid  that  the  Finance 
Minister has not given us—at least to 
my mind—any illuminating picture. It 

is true that there has been an increase 
in consumption of  cloth  and that 

increase seems to be  outpacing  the 
increase in production of cloth.  The 
result has been that there is a decrease 

Or fall  in  export  and there  is  an 
increase in prices.  What is the inten­
tion?  Is it the  intention  that  the 
expanding  consumption  -of  cloth 

should be halted?  Is the excise duty 
being levied or are these duties being 

levied to act  as  a  brake, or,  is  a 
further rise in prices desired so  that 
there might be a check on the growing 
consimiption of cloth?  If that  is so» 
that should be clearly stated.  Is this 
one of  the  measures whereby  the 
surplus purchasing power in the hands 

of the consumers going to be  taken 
away?  On more than one occasion, 

I have argued in favour of  such  a 
policy, for  the  very simple  reason 

that you cannot have the development 
of an economy unless and until  you 
are  willing  it  simultaneously  to 
restrain  consumption.  Is  this  the 
measure in that direction?  If this is a 

measure in that direction, it has to be 
judged on its merits.  Or, is it the idea 
that this is merely going to take away 
the surplus profits whether  they are 
of the wholesalers or of the manufac­
turers? That point heeds to be made 
clear and it has not been made clear.

Secondly, as the Finance Minister 
pointed out, the excise duties that are 
being levied are likely to be pMsed 
on, only in part, to the  consumers. 

In the  past, I  believe,  the  exdse 
duties were passed on in that fashion. 
There is a sellers* market now, and 

the City Notes of the Times of India 
pointed  out on  the  1st September 

that there is a general feeling  that 
with the current sellers* market in 

cloth, there is a spate of increase, and 

the excise duty will descend heavily 
an the consumers instead of mopplmg 
up part of the mill  profits.  So. wo
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long as the  sellers*  market  exists, 
there is the possibility of excise duties 
being passed  on to  the  consumers. 
The elasticity of  demand for  cloth 

being  what  it  is,  there  is  every 
likelihood of the price of cloth rising 
in the near future as a result  of  the 
measure that has been placed before 
us.  This might  result  in  slowing 
down the demand for cloth.  If  ttie 
demand slows down, I do not  know 
whether it will make it possible  for 

us to increase our .export or whether 
it will slow down our export, because 
you are ultimately raising the prices 

to a  level  where  it  may  not  be 
possible for people to go and buy  as 
much cloth as  they  would like  to. 
Whether this will help the exports in 
any fashion, I do not know, and that 

again has not been explained by  tTie 

Finance Minister.,

It  should  be  made  clear to  us 
whether  we  want  to  curtail  the 
consumption of  cloth  and  whether 
that is the reason why we are raising 
the prices, because,  I hear  various 
suggestions being made. Some people 
come forward and say tK̂lt We should 
have fair price shops.  Others come 

and say that there  should be  some 
kind of price control.  If the idea  is 
to increase the consumption of cloth, 
we have reached a certain level,  arid 
in the four or five years’ time  that 
has passed, we seem to have regained 
the lost groimd.  Do we now  move 
forward?  Because,  tHe  Finance 
Minister says that the intention  is to 

increase  loomage,  and for a larger 
capacity for  producing  textiles, we 

will have to increase the loomage and 
that we shall be able to expand  our 
capacity in a year’s time.  Does it 
mean,  therefore,  that we want  to 
increase the per capita consimiption 

of cloth during the second Five Year 
'Plan period?  By how much do  you 
want to increase it?  If you are going 
to increase it to a certain* extent, what 
will be the general effect, the total 
effect, upon the savings ̂ t you want 
to raise for the piirposêf'Of develop­
ment of our  economy.  This  inter­

relationship  between,  the  various 
factors  and  sectors has  got to  be

worked out, which unfortunately has 

not been worked out.

We have never been bold.  Some­
times, it  is  suggested  that  every 
effort is being made to increase cloth 
production so that people may  have 
enough  cloth.  Then,  suddenly  we 
are  told,  “Oh,  production  is  not 

enough;  we  have got to  control 
consumption”.  Surely, if the inten­
tion was  to  increase  consumption, 

production should have been planned 
before-hand.  But I believe that  the 
intention is not to increase consump­
tion beyond a particular limit.  If that 
is so, there is no question than of 

increasing  production  beyond  that 
limit.  You have to  take measures 
whe’-eby  consimiption  will  be 

restrained to that limit.  The time has 

come up, if this  is  the  policy,  to 
communicate to the people that ‘this 
is the policy  and  that in order  to 
restrain consumption at  that  level̂ 

prices will be raised’.  On that point, 
I believe we would give up the habit 
of nmning with the harê and hunting 
with the hound and make a clear and 
categorical policy statement.

Then, we are told that this measure 
is being introduced in order to  mop 
up the surplus profits.  These  duties 
are expected to yield about Rs. 17.5 

crores.  I would have liked to  know 
from the Finance Minister as to what 

has been the  profits  of the textile 
industry.  Is the textile industry in a 
position to pay Rs. 17.5 crores out of 
the profits?

1 P.M.

I have not been able to work it out 
more fully; perhaps, the Minister can 
tell us more about it  But, it  means 

that there  will be  taxation to  the 
tune of about Rs. 2 lakhs a month on 
every mill having a thousand looms. 
Is it possible for a  mill  having  a 
thousand mills today to contflbute in 
terms of taxes Rs. 24 lakhs a year? 
If they  have  been  getting  higher 

profits, let us be told about it.  We do 
not know what the  profits  of  the 
textile industry are  today, to  what 
extent their profits have increased in 
the past few  monthal and  to  what



5357 Central Excises 3 SEPTEMBER 1956 and Salt (Amendment) 5358
Bill

[Shri Asokd Mehta} 

extent these  excise  duties will  be 
passed on to ttie manufacturers.  We 

do not know  whether this kind  of 
excise duties will not result in making 
it more difficult for the marginal mills 

to  function,  while  permitting  the 

betterplaced mills to continue to make 

surplus profits that they have been 

enjoying so far.  This policy of excise 

duty might mean that the margined 

mills are pushed to the waDs, while 

the better off mills continue to make 

surplus profits.  What is the Fineince 

Minister’s solution to this kind of a 

difficult situation  that  might  arise 

tomorrow, assuming  that the  excise 
duties are passed on to the manufac­

turers?  Here again, we do not know 

what his views on the subject are.

This particular Bill was introduced 

by the present Finance Minister when 

he was the Minister of Commerce and 
Industry,  I do not know; perhaps it 
was in his capacity as Commerce and 

Industry  Minister  that  he  had 
sponsored this Bill.  In the meantime 

he has been , metamorphosed in to the 
position of the Finance Minister and, 
therefore, I would like to know from
him..........If  the  Labour  Minister

would be kind enough to let me have 
his ear, what I  would like to  know 
from him is, is this an isolated thing 
or has he any kind of an anti-inflation 

policy and if so, what is this  anti­
inflation policy?  He said, profits are 

rising;  is it with the wholesalers  or 
with the manufacturers?  Is this rise 
in  profits  confined  only to textile 

manufacturers  or  have  profits 
increased  similarly as  far as other 
manufacturers also are concerned?  I 
have  been  going round the country 
meeting businessmen  and  manufac­
turers and I have been told that never 
before they  have  enjoyed  a  year 

which has been as prosperous as last 
year.  The  businessmen  have found 
that in the last twelve months  they 

have minted profits, the like of which 
was never witnessed before.  If such 
large profits are made, what are  the 
measures being suggested to mop  up 

fhe surplus profits?  He himself  did 
not know whether these excise duties 
would mop up  the  profits  of  the

wholesalers  or  the  manufacturers, 

wholly Or  partly, and if partly,  in 

what proportion; how much it  will 

amount to, what is the âsticity;  to 

what extent consumption i$ likely to 

be restrained by the rise in prices etc. 

These are matters about which he has 

given us  no  information.  If  the 

Finance Minister is primarily concern­

ed  about  mopping  surplus  profits 
and  if  his  idea is  not  to  restrict 

consumption in the country, he could 

have come forward  with a measure 

like the Excess Profits Act.  Why does 

he  merely  come  forward with  a 
measure increasing the excise duties, 

which might result in putting more 

burdens upon  consumers? I am  in 

favour of more burdens being put on 
the consumers—there may be  many 
Members who may not like to say it 

publicly and take the consequences— 

but I am prepared to say,..

Shri  S.  S.  More:  You  are

ĉourageous.

Shri Asoka Mehta: I  am  prepared 

to say publicly that I am in favour of 
more  burdens  being  put  on  the 
consumers when I am assured  that 
profits will be mopped up. I have said 

over and over again that unless you 
are prepared to mop up the surpltis 

profits, you have  no  fight—amoral, 
political or any kind of right—to put 
a fresh burden upon our people.  No 
people can develop, unless the people 
are prepared to shoulder new burdens, 
but no Government and no Parliament 

has a right to put these burdens upon 
the common people, unless the surplus 
profits  are  fully  and  adequately 

taxed.

What  happens  in a  developing 
economy?  It is a very simple  thing 
that in a developing economy, parti­

cularly one  which  is  operated 
deficit financing,  the  share  of  the 
profits of  manufacturers  and  big 
businessmen rises  disproportionately. 
It is bound to happen; it is inevitable. 
Under the circumstances, the logical 

Old just policy is that those profits 
should be taxed away.  But, there  is 
no capital gains tax and  no  excess 
profits tax.  We are merely told that
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we are going to have excise duties «n 

cloth.  As I said, such  excise duties 

might  be  necessary,  because we 

cannot permit, if we want to develop 

our  economy  side by  side,  our 
consumption  to  go  on  increasing 

tapidly.  A check on consimiption is 

necessary  to divert  resources  for 
purposes  of  development  of  our 

economy.  But, this is putting the cart 

before the horse,  I can imderstand 

the Commerce and Industry Minister 

coming to us and saying,' ‘This is all 
what I can do; I am not the Finance 

Minister.  I can bring before you only 

this measure”.  Fortunately, now  he 
is the Finance  Minister.  I do  not 
want him to tell me just now  what 

measures he proposes to bring;  but 
surely, we  are entitled to  know 
whether  this  is  part of  an  anti- 
irtflation policy.  We are entitled  to 
know whether this  mopping up  of 

surplus resources in the country and 
use them for development purposes— 
particularly the surplus profits  that 
are being made by the privileged few 

in the country—is part of an  anti­
inflation policy or this is an isolated 
Bill.  If this is a part of  a  general 
strategy of controlling inflation in the 
country and sucking away from  our 
economy the surplus profits that  are 
being made, I would be in favour of 
supporting such a measure.  But,  if 
this is an isolated and limited measure 
that  is  being  taken, I  will  be 

constrained to oppose it, because this 
would not be fair to the  consumers. 

This would not be fair tô he common 
people, when you are  ignoring  and 
completely  by-passing  the  money­
makers with '̂ eir expanding profits.

An Hon. Member: Your words do 
not convey any meaning.

Shri  Asoka  Mehta:  Whether my
words convey any meaning to you or 
not, I have made my position  very 
clear.  If this measure is going to  be 
part and parcel of a general strategy 
for  controlling  inflation  in  the 
country, which means having excess 
P3C<̂ts tax, capital gains tax and other 
taxes  on  mounting  profits  in  the 
countiy, I will accept it.  But, if it is 
9i\ isolated Bill, as it ajjpears to  be, 
introduced by  the  Commerce  and

Industry Minister having no relation 
whatsoever to an  integrated  policy 

of dovetailmg our fiscal  policy with 

our planned economy, I am afraid no 

sensible person would be in a position 
to support such a measure.

I hope the Finance Minister and his 

colleagues will take this opportimity 

to explain to the people what  their 
policy is, not short-term policy  but 

Iqng-term policy, and not go  about 

talking vâ ely, saying “we are going 

to increase production; we want  to 
restrain  consumption”  and  so  on. 

These  are  issues  that need  to be 

carefully gone into.  That a  certain 
amoimt of elasticity has been provided 

for in  this  measure and  that  the 

Government would be  able to make 
use of such an elasticity as the situa­
tion changes from time to time  is  a 

desirable feature of the Bill.  But, our 
exports are going down.  By passing 

this measure, how are our  exports 
going to be stepped up?  There again 

nothing definite has been told to us.
I, therefore, find that it is difficult for 
a person like me to pronounce  any 
kind of precise opinion on a measure 
like this, until fuller information  is 

given to us.

[Mr.  Deputy-Speaker  in the Chair'̂ 

1.9 p. M.

I had  hoped  that  the  Finance 
Minister would make it possible  for 
us, in the light of  the  observations 
he would make while introducing this 
measure, to  say  yes or no to  this 
measure; but unfortunately,  he  has 
tried  to remain  in the  realm of 
vagueness.  I hope at least before we 
are asked to vote upon the Bill, he 
will  get down  from  the realm  of 

vagueness that  he  has deliberately 
imposed on himself.

Dr.  Krishnaswaml  (Kancheepu- 

ram):  We must be thankful to the 
Ĵ ance Il4inister for having  hinted 
obliquely at a  consideration  which 
inflû ced him  in introducing  this 
measure.  He suggested that  it was 
necessary to restrict consumption of 
goods in the present  state of  infla­
tionary expenditures embarked upon 

by the Government.
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I should like, however, to examine 
the statistical data preseAted to the 
House in the  Statement of  Objects 
and Reasons and  which have  been 
expanded at length in the note on 
supply and price trends of cloth by 
the Finance Ministry. I find it diffi­
cult,  to deduce from the data any 
convincing argument for the propos­
ed excise duty on cloth.  The table 
detailing the price of cloth in money 
terms is meant to convey the impres­
sion that the rise in prices has been 
continuous and substantial. This con­
clusion is imwarranted  for  several 
reasons.  For instance, in the case of 
coarse cloth,  prices rose  in March, 
April and May but actually declined 
in June.  In the case of medium cloth, 
though it increased in March,  April 
and May, it was stabilised in June. 
In the case of fine cloth, the rise was 
concentrated in  March,  April  and 
May and a slight decline was regis­
tered  in June.  Another  important 
factor is that coarse and medium cloth 
mixture price did not rise during this 
period at all while in the case of fine 
and superfine cloth the mixture price 
rose by four annas and seven annas. 
I suggest that one of the explanations 
for the price rise during these months, 
March, April and May, is to be found 
in the decision of Parliament to intro­
duce excise  duties oii cloth  in that 
period.  Of course there were  other 
influences at work.  We know,  for 
instance, that effective demand tend­
ed to outstrip  supplies  that  were 
available in the market and this in 
itself tended to bring about a greater 
increase in prices and consequently of 
profits.

Much has been ‘made of the Tariff 
Commission’s recommendations; it is 
clear that all that this body suggest­
ed was that so long as normal deitiand 
and normal supply conditions ruled 
the market a certain rate of profit was 
reasonable and that this profit could 
be worked out.  But since  effective 
demand has tended to outstrip sup­
plies, the profits in this industry have 
become abnormal; this at any  rate, 
seems to be in conformity with com-

monsense and we need not have re­
course to statistical data which are 
ambiguous and which cannot be ex­
pected to separate this factor  from 
other factors.

But there is one  question  îch 
requires an answer.  Are these excise 
duties an expedient to mop  up the 
extra profits?  Surely, if extra profits 
are to be mopped up, these  excise 
duties are not the best expedient or 
even the second best expedient. These 
profits can be mopped up by direct 
taxation.  But if profits are abnormal 
in one industry the proper device for 
bringing them down is to provide for 
the entry of new firms into the indus­
try, thus helping to increase supplies 
and  competition which  in  its wake 
will help to bring down prices. Excise 
duties on cloth,  particularly  in the 
case of medium cloth  which repre­
sents seventy per cent, of the cloth 
consumed by the  community,  will 
lead to a rise in the price of cloth to 
the full extent of the duties  levied. 
Let uls remember that in the sellers’ 
market of today it is the consumer 
that will have to pay the whole duty. 
No extra profits will be mopped up 
by this measure.  So, let us not try 
to deceive  ourselves  by  assuming 
that we are going to mop up extra 
profits by this measure.  Let us be 
clear  in  our  own  minds,  let  us 
be intellectually honest and tell the 
community that  we  have  to levy 
this  excise duty,  not  to  mop  up 
profits,  but  because  we  wfuit  to 
collect  revenue,  because  we  want 
to  make  cloth  dearer  to  the  con- 
simier so  that  the  pressure  on 
supplies might  be  mitigated at least 
temporarily.  We  may  even  make 
hand-spun  and  handloom  a  little 
less  disadvantageous  to  the  con­
sumer by this sort of taxation,  but 
surely this is different from mopping 
up profits.  In this  connection  one 
cannot understand why the Govern­
ment want to  have  more  flexible 
powers for increasing  excise  taxes. 
Surely, if extra profits are not to be 
mopped up by this measure, there is 
no justification for the Government
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taking up blanket powers to increase 
the excise duties up to four annas or 
six annas per sq. yd.  Let them come 
each time to Parliament and justify 
the rise in excise duties.  Let us be 
asked to approve afresh  a rise  in 
excise duties.  You want to have this 
blanket power because you wish at 
yoiir sweet pleasure to have the con­
sumer burdened, because you wish to 
make cloth dearer  to the. consumer. 
A major political party, once it makes 
a decision of this nature, must have 
the courage to go to the country and 
point out that such taxes are necessary 
in the interests of development.  I do 
not think  that the  present  rate of 
excise  duties  levied  is  justifiable. 
Personally I should have wished that 
the rate had been increased by 50 per 
cent, in the case of medium cloth, if 

Parliament  wanted  an  increase in 
excise duty, on cloth.

Now I shall deal  with the  other 
major issue and which, I think, has 
been touched upon by the hon. Fin­
ance  Minister  in  his  speech.  He 
pointed out that the  supplies  were 
restricted and that we ought to devote 
some thought towards increasing sup­
plies since without increasing them 
it would not be possible to meet the 
ever rising demand.  I think the time 
has come when we should revise our 
ideas  of plans.  The hon.  Finance 
Minister, in his speech i>ointed  out 
that so far as the First Five  Year 
Plan was concerned,  the  effective 
demand for cotton tended to outstrip 
the supplies available.  What  hap­
pened was that we had planned for 
an increase  of 11 per c«it. in  our 
national income but, as events turn­
ed out, we had an increase of 18 per 
cent: or thereabouts and the targets 
that we had fixed, even though they 
were increased to a certain extent, 
were not sufficient to cope with the 
increased demand  consequent on  a 
rise in our incomes.  What is it that 
we have to do?  May I point out that 
if we are to mop up  the abnormal 
profits that are in evidence  in any 
particular industry, we ought to make 
conditions of entiy into that industry 
«s easy and as flexible as possible so

that we might have increased supplies 
of commodities, so that we might be 
in a position to bring the profits down 
to a normal level.  But all the argu­
ments that are employed—and parti­
cularly the arguments that have been 
employed in  introducing  this Bill— 
reflect the confusion on what should 
or should not be done by those in 
authority.  It is absolutely necessary 
that if today we wish to increase the 
supplies—and while nobody seems to 
contest  that  proposition  those  in 
authority apparently are not giving 
any thought to the way in which the 
events are shaping in our economy— 
we should,  as an immediate  start, 
attempt to make  uneconomic  mills 
more economic by increasing facili­
ties for their securing looms and hav­
ing a proper spindlage capacity. Also, 
we have to revise the ceiling on pro­
duction of textiles.  I quite agree that 
it would take some time between the 
revision of the ceilings and the instal­
lation of new mills.  But this, let us 
realise, is something which we oû t 
to do as quickly as possible.

The hon.  Finance  Minister  only 
about a week ago was in charge of 
the Industries  Department  of  the 
Grovernment of India and he ought to 
realise more clearly than any other 
member of this House that the expen­
diture by the public sector is con­
centrated precisely in industries like 
iron and steel which produces non­
Wage goods; therefore, the amount of 
income which flows into the hands of 
those employed  will  be spent  on 
wage-goods.  If they are to be spent 
on wage goods, unless we are able to 
increase the supply of wage goods, 
any increase in excise duties,  any 
amount of price control will not do 
the trick of keeping prices in check. 
So, let us face this basic fact and let 
us att«npt to revise our ideological 
fads.  I may also point out that if we 
are going to think of increasing the 
capacity of mills, we should also give 
some thought to our having multiple 
shifts in our mills and giving special 
tax allowances for depreciation pur­
poses, in view of the increased wear 
and tear to which machines would be 
subjected to.  But one  thing which
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troubles me is that we have not as 
yet understood the dangers of taxing 
only one commodity, and one parti­
cular industry.  The time has come 
when Parliament  should search  its 
heart and find out whether this sort 
of taxation is going to do any good 
to our country.  We have  taken up 
one particular  commodity  and  one 
particular industry for levying bur­

dens.  We are making the consumers 
of the conmiodity of particular indus­
try pay heayily.  It is a matter  of 
common knowledge that the world’s 
biggest textile industry "is situate in 
India.  What do we visualise it to be 
in the future? ' We should  attempt, 
according to- well known economists 
who have given some thought to this 
matter, to at least increase its capa­
city so that  its size is comparable to
that found  in three or four  major
countries specialising in textiles. This 
at any rate,  would give  us greater 
opportunities for increasing the per 
capita consumption of cloth at  the 
same time in our country; we  can 
make provision  for  our  develop­
ing  trade  in other  regions of the
world.  Today,  however,  we are 
doing  everything  in our  power to 
create an environment in which the 
textile industry should not develop 
at a normal rate.  By all means, let 
us develop our handloom industries. 
It is but right that they should be 
developed.  But, they have a place. 
They would be assured of an increas­
ed market by the  very growth  of 
income in non-wage goods industries 
and other schemes of assistance that 
we have envisaged.  I agree that in 
any period of development, particu­
larly with deficit toancing, one of the 
main  considerations  which  should 
motivate a Finance Minister in sug­
gesting schemes  of taxation  is the 
need to increase the amount of pub­
lic savings that would be available 
to the exchequer.  From that point 
of view, any increase in taxation of 
the consumer and the various commo­
dities would be welcome.  But, let us 
also realise  that  if we in4ulge  in 
an orgy of increases in excise duties 
and taxes without taking into account
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the repercussions on the cost of liv­
ing, what we have gained in the shape 
of public savings might be lost in 
meeting the  demand for  increased 
wages.  What has struck me as odd is 
that we speak in one breath of mak­
ing the consumer pay and yet are 
willing to speak in another breath of 
making cloth cheap.  We  are  still 
unable to revise our ideological pre­
judices.  Excise duties and  commo­
dity taxes are a recognised expedient 
for raising revenues  and,  provided 
they are broad-based, there is little 
likelihood of the cost of living mount­
ing up appreciably.

I want to bring an example to th* 
notice of my hon .friends.  The price 
index of salt today is the same as it 
was in 1939.  The price indices of £dl 
other  commodities  have  increased 
four-fold or five-fold.  A fifty  per 
cent, increase in the price  of  salt 
would not in the least affect our eco­
nomy.  We would certainly have the 
much-needed funds, the much-needed 
public savings flowing into the exche­
quer.

•  The second aspect of our  policy 
which requires revision and to which 
I should like to make a brief refer­
ence is prohibition.  Even here, it is 
a case of priorities which we have to 
take into account.  In  the  present 
circimistances, when  resources  are 
needed for an expanding educational 
programme, if we wish to control the 
inflationary upsurge, if we wish  to 
embark on a system of taxation which 
exploits taxation of commodities,  it 
may be necessary to call halt to this 
policy of  prohibition.  But, let  me, 
however take up one principal aspect 
of taxation of commodities. I do think 
that when we are  considering  any 
increase in excise duties,  Parliament 
should be given an opportunity every 
time there is an increase to debate 
it thoroughly.  It is well known and 
it is realised that excise duties gene­
rally are paid by the consumer.  In 
the present circumstances of a sel­
lers* market, it is the consumer that 
will have to pay in full.  If we are 
going to make the consumer pay, It Is
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but right and proper that Parliament 
should discuss in full the implications 
of such a policy instead of giving the 
exchequer the power  to have  the 
duty raised up to a maximum of four 
annas and  six annas.  I know  and 
 ̂realise that Parliament has ultimate­
ly the authority  .of reviewing  any 
policy.  But, it is one thing for the 
executive to come before Parliament 
ask for an increase and justify such 
an increase; it is another matter for 
Parliament to review it.  I feel that 
in matters  of  taxation  especially 
when W€ are thinking of anti-infla­
tionary nieasures, we have to consider 
these schemes of taxation as a whole. 
It is perfectly true that a taxation of 
wealth or a capital gains tax can be 
resorted to by  the exchequer.  No 
one suggests that the Finance Minis­
ter has ruled out  these expedients. 
But, I do suggest that when we are 
thinking of excise duties, we should 
take care to have these excise duties 
broad-based, covering as many com­
modities as possible; at the same time, 
we should consider relaxing the arti­
ficial restraints which have prevent­
ed the growth of the textile industry 
and which have created an environ­
ment in which the largest industry of 
the world  in textiles  finds  itself 
handicapped to meet  the needs  of 
the community.  I do feel  that  the 
other aspects of how we are to con­
trol profits of the mill-owners can be 
taken care of, by resorting to other 
weapons in our fiscal armoury. But, 
the fact that we are increasing the 
price of medium cloth,  by the  full 
amoimt of the tax is a matter which 
should certainly cause a great deal 
of searching of heart, and lead to a 
clearing of the confusion which has 
bogged our steps until now.

Shri Bansal (Jhajjar-Rewari):  Mr. 
Deputy-Speaker, this is the first time 
that I am speaking after Shri T. T. 
Krishnamachari has taken charge of 
the portfolio of Finance.  I convey to 
him my hearty congratulations on his 
elevation. I would not like, by what
I have to say about  his first heroic 
debut in the form of this measure, to 
detract from my  very sincere  and

good wishes for a successful career in 

this Ministry.

Shri D. C.  Sharma  (Hoshiarpur): 
On a point of order. Sir..... '

Mr. * Deputy-Speaker:  One  of  the
hon. Members must resume his seat.

Shri S. S. More:  Let  us  hear tbe 
point of order.

Shri D. C. Sharma:  Are  Membecs 
of this House entitled  or are  tiiey 
within their rights when they get tip 
on the floor of the House and offer 
their  congratulations  in  a personal 
capacity to any Minister?

Mr. Deputy-Speaker:  No  point of

order.  They are justified.

Shri Bansal: The operative part of. 
the Statement of Objects and Reasoos 
of this Bill is:

“It is  necessary  to mop  off
these extra profits.”

On page 2 of this statement is givei
2 table where month by month figupw 
have been given of cloth and cotton 
prices.  I would not like to go behind 
theSe figures.  I do not know  froooi 
where these figures have been called 
out and what is their  authenticity. 
Because, when  I  compared  these 
figures with certain other  published 
data that I have, I find some differ­
ences.  As however these figures are 
before us, I would like to deal witiĥ 
these only.  In the last colimm where 
the prices of superfine cloth are given,
I find that there  is an increase  ftf 
16*2 per cent, in June over the figure 
of January.  But the cotton mix price 
has gone up by 17-4 per cent.  Even 
on this basis it is clear that there are 
no extra profits.  At least, there is no 
increase in price.  But, in the case of 
fine cloth, the price has gone up by 
2?-7 per cent, and that of cotton mix 
by 11-3 per cent.  In this case, there 
is a definite lag.  But what I would 
like to know , is whether it is not a 
fact tJiat during the l£̂t few montbs, 
costs have been consistently increas­
ed by deliberate Governmental policy.
I would give you one example.  Hie 
price of coal has gone up by about
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25 per cent during the last year. Now, 

coal is quite an important commodity" 
in the running of a cotton mill which 
must have some effect on the price of 
(doth.  Then there are  some 'other 
factors.  For example, a large number 
of mills now are working three shifts. 
I have these figures with me.  When 
yoii work three shifts, you work only 
far 6i hours, with the result that if a 
miU works liiree shifts there is boimd 
to be some rise in the cost.  There 
has already been an increase  of 
pet cent  in transport  charges.  I, 
-Qierefore, cannot get away from the 
CQoclusion that  this table and  this 
Operative sentence in the Statement 
of Objects and Reasons are based on 
the theory of suppressio veri.  You 

the real facts and emphasize 
other  facts.  I  would  have 

wished the Finance Minister to come 
forward  with  some  more  cogent 
arguments which I am sure he would 
have been able to muster with all his 
resources and his wisdom.  But im- 
fortunately from what we have got 
in .the form  of this  Statement  of 
Objects and Reasons  and also  the 
iâ e that has been supplied to us, I 
am not able to get any  convincing 
argument for  proceeding with  this 
Bill.
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What are the increases that we are 
envisaging  under this Bill?  In  the 
iî rfine variety  where  there  has 
heetk no relative price  increase  of 
cloth, the effective increase will be 
60 per cent  In the case of fine  it 
will be 71*4 per cent,—I am talking 
Of the excise duty—and in the case 
Of medium it will be 100 per cent. 
Hiis is not  all.  Government  have 
taken power to increase these duties, 
the effect of which will be an increase 
Of 140 per cent, in the case of super­
fine, about 242̂ per cent, in the cade 
of fine and 300 per cent. In the case 
of medium.  The  Finance  Minister 
may say that this is only the power 
that we have taken and that it will 
be utilised when prices show signs of 
risirig further, but I would suggest 
to him very humbly, and I think he 
will give some thought to this, that
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whenever the trade knows that this is 
the ultimate duty which it may have 
to pay any time, then on those varie­
ties which are in short supply most 
of this entire charge will be passed 
on to the consimier,  and I do  not 
know why this  fact has not  been 
taken into consideration while Gov­
ernment propose to take power  to 
increase  these  duties  to such  an 
extent.

Then,  perhaps sometimes percent­
ages belie actual facts.  I will give 
you one example.  Take the case of a 
medium variety of dhoti coming from 
Gwalior or some of the mills here 
which  are worn  normally  by the 
poorer sections  of the  commimity. 
One pair of dhotis, I am told, costs 
about Rs. 4-9-0 ex-mill.  A duty on 
that of two annas which is  being 
charged will mean about  Rs. 1-9-0 
because a pair of dhotis is ten yards 
and by square yards it amounts to 
12i yards.  So, the duty alone, if it is 
levied at the rate which we are being 
asked to pass now, will be Rs. 1-9-0. 
Add to that the sales tax which  in 
some States is one anna per  rupee. 
Then you find  six or seven  annas 
more will be added, but if you cal­
culate the duty at the rate of four 
annas per square yard then you will 
find that there will be an increase of 
100 per cent, on the ex-mill price of 
certain varieties of cloth.  I do not 
know whether it is the intention of 
Government to tax the consumer of 
cloth of a particular variety to such 
an extent.

Another thing to which I wish to 
draw the attention of the hon. House 
is that an impression is sought to be 
created that the rises on coarse varie­
ties and coarse dhotis and sarees is 
very nominaL  But what is the pro­
duction  of coarse  varieties  in the 
country?  Only  eleven  per  cent 
Coarse dhotis form only 2̂ per cent 
of the entire production of dhotis in 
the country  and coarse  sarees  less 
than half per cent  And then out of 
this eleven per cent, of coarse varieties 
I think seven or eight per cent, is 

tapestry, towelling and things which
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are not used by  the common  man, 
and yet looking cursorily at this table 

one would feel that Government has 
exempted the coarser varieties  and 
therefore the poor man is not being  , 
taxed as perhaps the richer man. But 
the consumption in the country  of 
textiles is mainly of medium varie­
ties because they account for about 
74 or 75 per cent, of our total produc­
tion, and it is here that the levy is 
being sought to be raised from one 
anna to four annas, at least power is 
being taken to do that, and I have 
just now tried to impress upon  the 
House what will be the incidence of 
this very penal rate of duty.

I do think that if we are  having 
deficit financing of the order that we 
have decided upon in the Five Year 
Plan it is but  natural for Govern­

ment to try to mop up some of the 
extra  purchasing  power.  That  is 
common ground and no one will dis­
agree on that.  Even  the  Taxation 
Enquiry Commission said that in our 
country, placed as we are in the light, 
of our development plans, the essen­
tials of life will have  to be  taxed, 
but here the main purpose is not to 
tax the essential supply.  Here the 
main purpose is made out to be to 
mop up the extra profits which as I 
have tried to show are perhaps not 

there. •

But in the case  of a  commodity 
like cloth, what is the difficulty? Are 
we not facing a situation where Gov­
ernment by their  own action  are 
creating a position in which we find 
that production is not being allowed 
to increase and at the same time de­
mand is increasing?  Whenever you. 
pump money of this order into  the 
system, demand is bound to increase 
not only of cloth, but of other com­
modities also, and instead of taking 
any steps to increase  the production 
Of cloth  in order  to  match  the 
demand, on the one hand we take a 
step by which we see that the pro­
duction of cloth  does not  increase 
and on the other we try to see that 
the demand goes down.  If this is the 
new trend of thinking, then I would 
like to know, as my friend Shri Asoka

Mehta wanted to know, as to what 
are the  plans  of Government.  In 
the J’ive Year Plan there is mentaon 
of the philosĉ hy of the whole plan* 

and it is said:

“To offset inflationary pressiireil 

associated with  the  t>eriod  of 
rapid development, it is impeira- 
tive that the targets of agricultu­
ral production  proposed in  the 
Plan should be further improved 
upon.  At each  stage  adequate 
supplies of food and cloth and of 
essential  consumer  goods  will 
have to be provided at reason­
able prices and a careful  watch 
on the working of the  national 

economy maintained.”

Hardly three or four months hkve 
gone since this Plan was presented to 
this House and we find the Finance 
Minister coming before the  House 
and saying now that he wiU reverse 
the entire policy which was adum­
brated in the Plan and see that tfaia 
demand for cloth does not increasfe.

The present incumbent of the Fin­
ance Ministry when  he was  Com­
merce Minister in this very House ta 
16th April made a speech which was 
very widely commented upon in tbft 
press at that time.  I would quote 
two or  thr̂  sentences  from  his 
speech.  In order to be fair to him, 
i am quoting him fully.  He said:

“And while I am a firm belie­
ver that physical controls are an 
essential part of economic plan­
ning, we cannot  in  the  name of 
planning ask our people whose 
living standards  are notoriously 
low to postpone consumption for 
an indefinite period of time.”

Shri T. T. Krlshnamachari: Indefi­

nite period of time.

Shri Bansal: But you have not told 
us as to how you are going to increase 
production even - in that  indefinite 
period of time, whatever that might 

mean:

“How can all these factors  be 
divorced from our fiscal  policy, 
our monetary policy, our policy



5373 Central Excises 3 SEPTEMBER 1956 and Salt (Amendment)
Bill

5374

[Shri Bansal]

In regard to investment and our 
policy in regard to other matters 
of an  administrative  character 
which have a bearing on all thefse 
matters?  If we undertake reform 
in any part of this at one time 
without tiiinking of its effect on 
the  economic  structure  as  a 
whole, our work becomes ama­
teurish and perfunctory.”

And it is exactly what he is doing. 
He is not thinking at one time of the 
whole structure, but is thinking in a 
very  amateurish  and  perfunctory 
manner.  And that is proved by the 
fact that no sooner does he join the 
Finance Ministry, than he comes with 
a measure.....

Shri  T.  T.  Krishnamacharl:  He
becomes amateurish and does every­
thing in a perfunctory mcinner.'

Shri Bansal:..........which  seeks  to
place such a huge burden on the con­
sumers of cloth.

I would frankly have had no objec­
tion, if this measure had come, about 
four or five months  earlier, and I 
shall give you my reasotis for that. 
At that time, the price index in our 
country was roundabout  380 or  so. 
Now, there is a consistent  upward 
trend in our  price index,  and last 
week, it was 421.  When the  price 
trend is rising so consistently, is  it 
right for the Finance  Minister  to 
come with a measure which will give 
a further spurt to that price trend? 

Now, whom will  this affect?  The 
other day, the Food and Agriculture 
Minister pointed out  that Govern­
ment were taking concerted action to 
bring down  food prices;  he  even 
suggested that as a' result of the action 
that they were going to take, there 
mî t be a crash in the market.  On 
the one hand, you want the agricul­
tural prices to crash.  On the other, 
you want that the agriculturist should 
pay more cm one commodity  which 
he uses most, next to food.

There has been a lot of discussion 
in this House and outside on the ris­
ing trend of prices.  While, no doubt,

the prices of foodstuffs have shown 
a tendency to rise, I was disposed to 
agree with the Food Minister, when 
he said that to some extent, that rise 
was a corrective one, because even 
now our food index is 397 as against 
417 for all the groups of commodi­
ties—I ana talking of the week end­
ing nth August, 1956.  How can tĥ 
measure be justified, which seeks to 
put  the price of an essential con­
sumer article of the agriculturist, the 
price of whose  main product it is 
your definite  policy  to reduce?  I 
want to know what your policy is in 
regard to the price parity, and giving 
of impetus  to the  agriculturist  to 
increase the production of agricultur­
al products.  And how does it fit in 
the whole matrix of our Plan?

Our Plan is based, I should think, 
on the idea that the price index will 
be roundabout 375 to 400.  If Govern­
ment have  not entered  into  any 
detailed discussion as to what should 
be the price level in the coimtry dur­
ing the period of the Plan, I think it 
is now for the Finance Minister to 
give his thought to this one subject 
of paramount importance, this imder- 
lying question  as to the  level  at 
which he wants t̂he prices to  be 
stabilised.  If, by  very  deliberative 
policies, we go on increasing our costs, 
and therefore, the prices, what will 
be the total impact on our Plan?  In 
spite of the fact that we  may  be 
keeping the total size of the Plan 
outwardly at the same figure, will we 
not really be reducing it by the per­
centage by which  the price  index 
rises?  Now that the Minister is in 
â position to formulate the economic 
policies of Government, in this very 
vital matter, I would have liked that 
before he came  in such a  hurried 
fashion before  the  House with this 
Bill, he ought  to have come  to us 
with a detailed  philosophy  of his 
ideas of the Plan.

We had some  inkling  from  the 
speech of the Minister, from which I 
have quoted just a little while ago.  I 
must say that I got some kind of a 
shock, when I found that he had at 
least in effect  gone back  on  the
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cherished notions which he had pro­
pounded in this speech.  But what I 
would impress upon him now is that 
since the making  of the  economic 
policies is in his hands, let him sit 
down, not in a hurry, but  patiently, 
deliberately.....

Sliri V. G. Dedpande  (Guna) : 
Consciously.

Shri Bansal:..........and  consciously
also.....

Dr. Lanka Simdaram: He is uncons­
ciously today?

Shri Bansal: ..............and  take this
House into confidence as to what his 
idea is about the price level, how he 
wants to maintain  stability  in the 
prices, how  he wants to  maintain 
price parities for different articles of 
consumption, and in what manner he 
wants the Plan to be fulfilled, be­
cause, even though I appreciate the 
need for mopping up the large pur­
chasing power which is bound to be 
generated on account of  the infia- 
’ tionary policies, the fact remains that 
if Government themselves, instead of 
taking any corrective action by which 
prices can be kept within reins, take 
deliberate steps' to  increase  prices, 
then we should definitely have second 
thoughts about the success of  our 
Plan.  It is in the larger context of 
our planning that I am making this 
appeal to my hon. friend.

It may be that on this particular 
issue, even if I differ violently with 
him, I shall have sympathy for him in 
the sense that if there is a price lag 
between the manufacturing cost and 
the cost which the  consumer  pays 
ultimately, Government have  to do 
something.  But  on  the  question 
-whether that is to be so drastic or 
not, there can be genuine difference 
of opinion.  But  there  can be  no 
difference of opinion on the question 
that unless Government have a defi­
nite price policy for our Plan period, 
and take an  overall view—as  the 
Minister himself  wanted  to  take 
when he made  this speech  as the 
Commerce and  Industry  Minister— 
Tve shall have to revise the targets in 
our Plan.  But that is not the inten­

tion of anybody in this House, because 
the view here is that the targets in 
the Plan are  modest,  and  if any 
attempt is made to reduce them or to 
scale them down, then the country is 
not going to put up with that.

So, I would once again appeal to 
him to formulate a long-range policy, 
a consistent policy which will fit in.. 
with the objects  of increasing the 
standard of life in the coxmtry as alsp 
of maintaining the balance which we 
are trying to achieve in our Plan.

Shri Morarka  (Ganganagar:—
jhunu) : As the previous speaker hais 
said, this is the first Bill of the new 
Finance Minister.  I was,  therefore, 
very anxious to find out some argu­
ment or some point to support him. 
But may I say that even after miy 
very careful research and all sincere 
efforts, I have not been able to find 
a .single point on which I can lend 
my support to this Bill?

The only point on which this Bill 
can be supported is that it is going 
to bring Government  an additional 
revenue of Rs. 17i crores. Apparently, 
the Finance Minister and  also the 
Prime Minister deny that that is not 
 ̂the main purpose of this measure. If 
gaining revenue, collecting taxes or 
raising more money is not the aim of 
' Government at all, then I think that 
the present Bill is most ill-conceived.

The main reason that we find for 
this Bill, in the Statement of Objects 
and Reasons, is:

“It is necessary to mop off these 
extra profits and the proposal in 
the Bill is intended to achieve this 
object.”

Assume, for a moment, that there 
are extra profits, and the mill indus­
try is making huge profits; and Gov­
ernment are anxious to mop them 
off. But is this measure seeking to 
impose additional excise duties going 
to achieve that purpose? With great 
respectj I would say, it is not

Let me endeavour to show how it 
is not going to achieve that purpose.
In a seller’s market, when there is
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great demand, when the demand is 
than the’supply, the prices are 

dictated by the seller. Any increase in 
the price, whether it is due to the 
extra prĉ s or whether it is due to 
same sort of tax, call it excise duty 
or sales tax whatever it be, is inevit­
ably passed on to the purchaser, that 
is, the consumer.  The profits of the 
mill industry and the profits of the 
wholesalers and retailers would remain 
intact and there is no provision in 
this Bill which I can see which is 
going to touch those profits. It is a 
differ̂ t matter if the demand falls 
and because of the demand falling or 
because of the supply increasing, the 
prices come down. But so far as the 
measure  contained in this Bill are 
conoemed, that is, excise duties, they 
would have only one efEect and that 
is to increase the prices of cloth. This 
would certainly not have the effect of 
reducing the profits of either the mill 
industry or of the wholesaler.

After stating the main objects in 
Ibe statement of objects and reasons, 
two or three objects have been further 
added in the speech.  The first is, 
arresting the increase in prices and 
the second is, discouraging consump­
tion. If you kindly examine these two 
further objectives, you will find a direct 
cootradiction. If the price increase is 
going to be arrested,  where  is  the 
question of  discouragement of  con­
sumption?  If the price remains the 
same and the demand from the con­
sumer continues to be the same, there 
is i;ot going to be any discourage­
- m t̂ of consimiption.

If, on the other hand, the price is 
going to be increased, then the burden 
is going to be transferred to the con­
sumer. Then and then only there may 
be some curtailment in the demand.

Now, Sir, it is said that on the eve 
of the Puja holidays, on the eve of 
certain other festivals like Diwali and 
j-Syankamnthi, the prices will increase. 
May I know why then this further 
mipetus to the price increase, if it is 
not the intention of the Government 
to take money from the pockets of

the consumer?  If Government wants 
to  mop up the profits, there  are 
certain other methods and machinery 
which can be adopted for the purpose, 
than the imposition of excise duty. If 
you increase the excise duties and you 

do not Have any price control, the 

object will not be achieved. If there is 
an overall price  control—̂I am  not 
talking about distribution control; I am 
not talking about rationing which the 
hon. Finance Minister just now men­
tioned; I am only talking about price 
control—I can understand it. Then the 
profits of the mill  industry or the 
profits  of the wholesalers can  be 
regulated. In the absence of any price 
control, if you only want to increase 
the excise duty, the only result will 
be a fiu-ther increase in the prices. 
Whether this is the  policy of the 
Government—just  now  to  increase 
prices further—or not, I do not know. 
But we should expect that when there 
are  inflationary  tendencies  in  the 
coimtry,  if  there  should  be  one 
anxiety on the part of Government, 
it should be to keep the prices xmder 
check.

I just now heard the Finance Minis­
ter say that last Saturday he sent one 
of his officials to the market to make 
some purchases, to ascertain whether 
there had been any increase in prices 
or not. The officer came and reported 
‘no’. Very good. As you know, these 
excise duties are imposed on the mills 
and the mills pay these excise duties 
only when the cloth is manufactured 
and goes out of the mill compound. 
After the duty was imposed that is 
after last Friday evening and before 
Saturday, when this officer went out 
to purchase, I do not think any cloth 
could have come out of the mills. So 
all that the officer could have gone 
and enquired about in the market was 
about  cloth  belonging  to  previous 
stocks.'

It may be that there were some 
wholesalers who did not want to make 
extra profit on account of this increase 
in duty and might have preferred to 
sell to the government official at the
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same price as was prevailing before 
the imposition of the duty. But I do 
not know how that can become an 
argument, that because on Saturday 
one person could  buy cloth at the 
same old price, therefore, these excise 
duties  are not going to affect  the 
prices or that the  burden of these 
excise duties is not going to be trans­
ferred to the consumer.

I want to make one more point. 
Apart from the propriety of the blan­
ket power which Government is now 
taking, of further increasing the duties 
whenever it likes, I think this would 
indirectly provide an impetus to the 
wholesaler  to  resort  to  hoarding— 
when the wholesaler knows that the 
Government would increase the excise 
duties further if the prices rise, he 
would withhold the stocks to make 
more profits. As I said, these excise 
duties are payable only at the time 
the cloth leaves the mill compotind. 
Once it has left the mill compound, 
the excise duties are not payable by 
the wholesalers or the retailers, what­
ever  the  stock  may  be.  It  would 
always be the desire of the whole­
salers and the retailers, in order to 
make more profit, to hoard the stocks 
so that when prices go up further, 
when Government increase the excise 
duties further, they would make more 
profits.

I cannot understand the philosophy 
lying behind this measure. I would 
respectfully urge  upon the Finance 
Minister to reconsider this matter. If 
it is the desire  of the Government 
that the extra profits made by the mill 
industry or by the wholesalers oû t 
' to be mopped up, for God’s sake do 
not  resort to this; this is  not a 
measure which would enable you to 
mop up the extra profits.  It would 
only hit the consumer and hit him 
hard. If there is an increase in prices, 
there will be a rise in the wholesale 
price index. It is going to create con­
ditions in which further wage increase 
demands are going to  take  place.  I 
think this may be only an impetus to 
the inflationary spiral rather than a 
curb on it.

Shri H. N.  Mukerioe  (Calcutta

North-West) \  Mr.  Deputy-Speaker, 
Sir, I am not sure if in the normal 
course of things I would  have fdt 
called  upon to felicitate the  new 
Finance Minister on entering upon his 
office.  But things have happened 60 
that far from congratulating him an 
his accession to a pivotal place in tbe 
country’s governmental set-up, I fed 
like condoling with him on the HigmnI 

debut which he is making with a pro­
posal of  adding, without  sufficient 
warrant, to the burden of taxation cm 
the generality of our i>eople.

I am not  particularly conversant 
with the mysteries of  politics,
but I have a suspicion that perhaps it 
was not just a coincidence that the 
Prime Minister shifted, at the 
that he did, the burden of the Finance 
Ministry to the capable shoulders of 
Shri T. T. Krishnamachari, shoulders 
which could perhaps take the 
ings from the people over this issue 
with more resilience and business-like 
sang froid than the Prime Minister 
can feel able either to muster or to 
afford. I have heard it filso said about 
our new Finance Minister that having, 
as he does, contol over Iron and Steel» 
he should be called our Îron Chan­
cellor’. This expression was applied to 
Bismark  in  Germany,  and  when 
Bismark talked about socialism, which 
he did almost  in the way that the 
Congress  Gk>vemment  does  in tHig 
country, he adopted a policy towards 
the working people of Germany which 
was described as a policy of *kicks and 
kisses’. So when I hear Government 
spokesm̂, not excluding the Pinance 
Minister, I feel they are talking in 

benevolent terms to the people about 
the good time coming and so on juid 
so forth, but in the meantime—whkh 
seems to be a prolonged *meantime*-— 
people are going to have agoay and 
kicks and not the kind of kisses which 
are being symbolically put forth 
declarations  regarding  the  socialist 
pattern of society.

The Government’s case in regard to 
this Bill rests, as far as I can 

out as fairly as I can, on a three-ftM 
argument, namely, that the Bill beftne
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us  is an anti-inflationary  measure, 
that consumption  is increasing and, 
therefore,  it  has  to  be  checked; 
fondly, that this measure is intended 
to stimulate exports and earn foreign 
exchange, which is terribly important 
in the Second Five Year plan period; 
and thirdly that, in a minor way per­
haps, there might be some little diver­
sion of d̂ and from mill-made cloth 
to handloom products. The Ministw* 
has given us certain significant statis- 
iics which show that the ̂ price of 
cloth is increasing and profits also are 
increasing. But nowhere is it shown 
that the proposed excise duty would 
teally enable Government to mop up 
the excess  profits of the industry. 
Actually, we have a feeling that Gov­
ernment has treated the cotton textile 
industry with a great deal of considera­
tion.  This industry has in the not 
very remote  past reaped enormous 
profits, a phenomenon which has been 
more or less continuing in the same 
shape.  In 1948, according to official 
statistics, the net profit made by the 
cotton textile industry had risen as 
high as 17*7 per cent., which was the 
highest among the 16 major industries 
in India. And later, when the general 
elections took place last time, there 
were open statements being made how 
the teajtile magnates, the sugar mag­
nates and such like people were in 
league with the  Government psirty 
and were assisting their election pros­
pects because they had been treated 
well. .

As far as mopping up the excess 
profits of industry is  concerned, the 
Minister has given us no real indica­
tion as to how he can possibly do so. 
On the contrary, he has, almost by 
implication, pleaded  helplessness in 
that regard, and even the spokesmen 
of industry have  conceded that it 
would not be possible to mop up pro­
fits by the  mechanisms which are 
envisaged in the process of the Bill. 
Besides,  there is no mechanism  of 
price control which Government can 
Û se, and in the absence of such a 
policy, there is nothing to prevent the 
industry from passing on to the con­

sumers the incidence of the new im­
post

2 P.M.

Actually, it should be admitted in 
fairness to the representatives of the 
industry that they have said here as 
well as outside  the House that the 
incidence of the new  impost would 
ĥ ve to be passed on to the consumer. 
Mr. Morarka spoke just now and I 
see that our friend Mr. Somani, who 
is not here, has made a statement in 
which he has made it very clear that 
it would be impossible for the indus­
try not to pass on the incidence of 
the new impost to the consumer.

Already my hon. friend Shri Asoka 
Mehta has referred to certain com­
ments made in the City Notes of the 
Times of India of the 1st September, 
but I feel I could quote a little more 
extensively what he has just indicated. 
In these Notes it is said:

“The  general feeling  is  that 
(regarding  the  seller's  market) 
with the current seller’s market 
in cloth, the spate of increase in 
the excise will descend heavily on 
the consumer instead of mopping 
up a part of the mill profits.”

Then it goes on to say:

“Market circles  feel that the 
100 per cent, rise in the duty on 
medium cloth will particularly hit 
the consumer as this variety com­
prises as much ds 70 per cent, of 
the over-all cloth output and there 
is already a mounting pressure on 
supplies.”

I wish particularly  to draw the 
attention of the Minister to this matter 
of the medium variety of cloth, be­
cause I find that he has tried to take 
credit in the old way by saying that 
after, all toe lowest brand of cloth is 
being kept out of the picture. But the 
coarse variety does not exceed 6 per 
cent, or so of the total production of 
dhotis and saris and the greater part 
of it consists of fabrics used by the 
comparatively richer classes,  "niere- 
fore, if a gesture can at least be made 
by the Minister at the conclusion of 
the discussion in regard to medium
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cloth, then perhaps  that would be 
something of a small mercy; but, as it 
is, the Bill is something which surely 
we cannot possibly support. It is not 
the industrialist, but the long-suffer­
ing and hard-pressed consumer who 
will have to pay the impost through 
his nose. The profit of the cloth indus­
try has been such and the lack of 
Any government apparatus to control 
the profits has been so blatant that 
we can easily  envisage the picture 
' which will be produced by the opera­
tion of this Bill.

Sir, it has already been mentioned 
Jiow particularly at this present point 
of time we are on the eve of certain 
’very important festivals which people 
look forward to when they have got 
to buy something particularly textiles, 
at least for the sake of the children. 
The Pujas are coming in Bengal, the 
Diwali festival will be celebrated all 
over the country and in the south, I 
■do not exactly know, when, you have 
the Sankranti, as has been mentioned 
in this Government note. In a posi- 
 ̂tion like this the consumer resistance
* would be rather difficult. People have 
to buy at least a modicum of textile 
necessaries and  therefore they will 
suffer, because the  Government has 
not got any apparatus to make sure 
that the prices would be controlled, 
that the profits would be mopped up. 
This is a point which I want parti-' 
cularly to emphasise in the course of 
this discussion.

I was a little astonished to hear 
the Minister saying  that if prices » 
xise as it seems they must, according 

to the present dispensation—-there must. 
be a simultaneous rise in taxes.  On 
the contrary, I should say that the 
Minister might concede'that for the 
time being his hands might be, com­
paratively  speaking, tied  if he is 
having in contemplation the price con­
trol policy which will make it impos­
sible for simidtaneous rise in taxation 
at the same time as prices rise. This 
kind of vicious  circle is something 
which should be broken as soon as 
-ever we cau.

I wanted also to point out how it 
is rather unpleasant to hear that it is 
the intention of Government to stop 
people buying textiles, because we are 
told that the consumption per capita 
has increased.  The consumption per 
capita has certainly increased.  But by 
how much? In 1939-40 the availability 
per capita in yards was 1§*75 and in 
1955  we  reached  the  magnificent 

figure of 15- 9. Now the Finance Minis­
ter is very perturbed  because our 
people today seem to have a per capita 
availability of 16*8 yards which is one 
yard more than what was available 
in 1939-40. I never knew that in the 
British days there was something like 
Rama Rajya which we are trying to 
emulate.  If we approach the figure 
which is found  here on record in 
regard to the  British days we are 
rejoicing all over the place and if we 
exceed that figure we get afraid-and 
we want the  people to bear some 
additional load of taxation!

Besides, ever so  njany times the 
point has cropped up in this House. 
There has perhaps been some slight 
increase in the nationcd income.  But
- what is the extent of that increase, 
as far as the different groups of our 
people are concerned? As a matter of 
actual fact, if you go to the country, 
you do not find any visible signs of 
improvement in the living conditions 
of the people. I remember Mahatma 
Gandhi when he was tried in 1922 and 
sentenced to six years’ imprisonment 
said in court: “no sophistry, no jug­
glery in figures can explain away, the 
evidence which the  skeletons in the 
Indian villages present to the naked 
eye”, and he went on to add, “both 
England and the  town-dwellers in 
India will have to answer, if there is 
a God above, for this crime again̂ 
humanity which is perhaps unparallel­
ed in history”. He said, “no sophistry, 
no jugglery in figures  can explain 
away” what we see with our own eyes 
in  the  countryside.  The  Finance 
Minister knows very much more than 
I do what exactly the situation is in 
different parts of the country.

Only the other day, perhaps in the 
context of the Food Minister’s state-
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ment that soon  everything will be 
lovely in the garden, we are going to 
have foodgrains from abroad and in 
this country also we are going to raise 
our food-grains production and so on 
and so forth, somebody in high autho­
rity pointed out how many people in 
our country, particularly in the South, 
have to live on the roots which grow 
under the soil  from year’s end to 
year’s d̂, which is their staple food. 
TRiat is the condition of things which 
we have to tackle and for Govern­
ment to pose these flgutes, to point 
out that the people have greater pur­
chasing power, that people are buying 
so many things, that prices are rising 
and that inflationary tendencies are at 
work may be all right from the point 
of view of text-book economics, but 
that is not all right from the point 
of view of unchallengable facts and 
the all-out effort we must make to 
change the living  condition of the 
people today. I feel particularly at a 
time when the Poojas are in the offing, 
when Diwah is going to be celebrated 
in eight weeks’  time, it is a cruel 
irony that we are having this kind of 
legislation placed before us.

I would like also to very humbly 
draw  the  attrition  of  the  Finance 
Minister to what was said, as far as 
I  remember  by  his  predecessor, 
Mr. Deshmukh, after the Kaldor re­
port was published. After the Kaldor 
report  was  published  the  former 
Finance Minister said that any Finance 
Minister in this country should hence­
forward  look more towards  direct 
taxation than towards indirect taxa­
tion. I would like him to remember 
that the former Finance Minister, his 
predecessor, had, perhaps in reply to 
the Budget discussion, or in answer 
to the discussion on the Finance Bill, 
said that he anticipated a very small 
rise in prices. Now his anticipation 
has been belied by what has happened. 
Now, for example,  in the case of 
mustajfil oil which is an article very 
essential to the Bengali diet you find' 
how prices have risen in sky-rocket­
ing fashion.  This sort of thing has 
happ̂ ed all over the place and people

are trying to organise themselves in 
order to resist any disastrous rise in 
prices  of these things which  are 
absolutely essential for the life of the 
people. ,

Therefore I feel that this kind of 
Bill  is  extremely  ill-advised.  This 

kind of Bill is not by any means in 
conformity with the declared inten­
tions of the Government and I want 
to warn Government that the tempers 
of the people are frayed. The people 
are not like donkeys. You cannot tell 
the people for ever that good time is 
coming  in  some  imcertain  future. 
There is a story about carrots being 
dangled before donkeys and naturally 
you can tempt the donkey to bear the 
burden for longer periods, but human 
beings are not like donkeys, and as 
you dangle carrots before donkeys, you 
cannot dangle the prospect of good time 
coming some time in the uncertain 
future before our people. Therefore, I 
feel that this is a Bill which should 
be opposed strenuously. But we know 
our strength in this House is by no 
means adequate to be of any effective 
opposition to whatever Government, 
with its steamroller majority, wants 
to impose on the House, I wish that 
the Finance  Minister is advised to 
bring about certain changes in regard 
to medium cloth at least which im­
pinges on the interests of 70 per cent, 
of the consumers and he should make 
a gesture  which might make  this 
measure slightly less unpalatable than 
it is at the moment.

Shri M.  S. Gurupadaswamy  (My­
sore):  Mr. Deputy-Speaker, Sir, this
Bill has  been opposed by  various 
Members for various reasons. Nobody 
has given his support to the purpose 
for which this Bill has been brought 
forward.

One of the main objects of the Bill 
is to mop off the extra profits that 
will flow into the pockets of the manu­
facturers and the wholesalers.  I am 
afraid that  the purpose cannot  be 
realised in view of the obvious fact 
that  indirect  taxation  generally  is 
.passed on to the consumers and it is
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bome very little by the producers. The 
general law of economics of all pro­
duction is that taxation on consumer 
goods is bome primarily, or at least 
mostly, by the consuming public.  So 
the tall claim that is made in the Bill 

that it will take away the extra pro­
fits that are made by the producing 
classes is not true. I feel that this 
purpose which has been stated in the 
Statement of Objects and Reasons is 
one that has been given out with a 
view to hoodwink the public.  I feel 
that no student of economics would 
agree that even 10 per cent, of the 
indirect  taxation  will  be  passed 
on  to  the  producers.  We  have 
to consider  whether the consumers 
today are in a position ta bear the 
extra burden.  I am afraid that the 
consumers, the majority of whom be­
long to the poor and lower middle 
class, are not in a position to bear 
this increased burden.,  .

A few days ago, Prof. Kaldor has 
submitted a wonderful report wherein 
he has stated that the taxation policy 
should be a comprehensive and broad 
one so as to include various kinds of 
taxation like the property tax, capital 
gains tax and such other taxes with a 
view  to take away the  increased 
amount of profit that the producers 
are making today. He complained that 
one of the greatest drawbacks of our 
taxation policy is a piecemeal approach 
to the problem of taxation.

Taxation is one of the methods by 
which we can reduce the disparities 
of  income.  It is only one of the 
methods. But, even here, the Govern­
ment has not been able to evole a 
policy which is  either adequate or 
effective to realise the  objective of 
what is called ‘socialist pattern*. So, I 
feel that what Shri Asoka Mehta said, 
that this isolated measure will not be 
able to achieve the desired objective, 
the objective being of taking away or 
sharing in the profits of a few people 
who are entrenched in the industry, 
is correct.

I want to ask the Finanre Minister 
humbly why he has chosen this textile 
industry alone for mopping off profits. 
There are other industries which are

making equally huge amouhts of pro­
fits, for the last few months, because 
of the impact of inflation. Very many 
industries have been  making large 
amounts of money.

Shri S. V. Ramaswamy  (Salem): 
What other  industry is making so 
much profit?

Shri  M.  S.  Gumpadaswamy:  All

other  industries  generally,  and,  in 
particular, I may say the jute indus­
try and the plantation industry.  So,. 
I' ask why has he  taken only one 
industry, the textile industry.

Pandit Thaknr Das Bhargava (Gur- 
gaon):  A  beginning  in  the  right
direction.

Shri M. S. Gurupadaswamy: It is
not a good beginning; that is what I 
want: to say. It would have been all 
right if there had been a comprehen­
sive, integrated approach to the pro­
blem of taxation. 1 am sure that hon. 
Menjbers will agree with me that this 
isolated, piecemeal  approach to the 
problem of taxation will not do good 
because it touches only the fringe of 
the problem.  If he is very serious 
about mopping off the profits from the 
business community, let him say it 
We are going to support him provided 
he  brings  forward  comprenensive 
measures of taxation with a view to 
reduce the  profits in various ways. 
The present moment is inopportime, 
in my view, to impose excise duties 
on cloth. I say  inopportune because 
the Puja and various other festivals 
are coming.

Shri Algu Rai  Shastri (Azamgarh, 
Distt.—̂ East cum Ballia Distt—̂ West): 
You are right.

Shri M. S. Gurupadaswamy: That is 
an inducement for people to come for­
ward in the market to purchase more 
and more.  When there is a higher 
demand, I am sure, this taxation will 
not, in any way, result in consumers’* 
resistance. There will not be any con­
sumers’ resistance in  these two or 
three  months  because  on  special 
occasions  there wiU be a growing 
demand for cloth. There is already an 
impression gaining ground, due to the
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industrial policy of Government, that 
there is scarcity in the cloth market. 
So, the law of consumers’ resistance 
will not operate.  The demand will 
ôw and if the supply does not grow 
proportionately or stands where it is, 
naturally, the whole burden will not 
only be passed on to the consumers 
iDut, I am afraid, the prices of cloth 
"Will still further increase, and thereby 
price  control becomes an  impossi­
bility.  I think that is  one of the 
objects for which this Bill has befen 

brought forward, that there should be 
some sort of check on the rising trend 
of prices in cloth. I think even that 
object cannot be realised in view of 
this special contingency. So, I feel the 
-time is inopportune.

I may also say that if the Minister 
IS very anxious to mop off profits, the 
l>est tax that can be thought of at the 
present juncture is excess profits tax. 
Usually, in all countries when profits 
are made in large quantities by a few 
people, the normal tax that is resorted 
to is excess profits tax.  I do not know 
why the Minister 'is shy in  levying 
excess profits tax on the business com­
munity.  If excess profits tax is levied,
I am sure the burden will fall directly 
on business and industry, and not on 
•consumers.  You  will  be  realising 
thereby the second objective, that is, 
you will be able to comb out some of  ' 
the profits of these people and thereby 
you will have indirect check on prices 
and even the cost of production.  This 
is not therefore a good tax and this 
is not the time for such a tax, and I 
feel that  this  measure  should  be 
opposed.

Further, the Minister has said that 
the medium cloth and the coarse cloth 
are not very much taxed, and they 
are taxed lower than the fine and 
superfine cloth.  The tax increase on 
medium cloth is 100 per cent., and on 
coarse cloth is 50 per cent.  If this 
incr̂ se is caUed very small, I am 
really unable to swallow the argu­
ment  I feel that an increase of 100 
per cent, and 50 per cr»n1  on medium 
and coarse cloth is a very big increase,

and I am sure the Minister will take 
advantage  of  the  blanket  powers 
given in this Bill so that in future he 
may enhdnce the tax further on coarse 
and medium cloth.  That will  mean 

that the poorer sections of the people, 
the lower middle class, will be affect­
ed adversely. In a developing economy 
only a few people will  make  more 

money, disproportionately, when com­
pared to the rate of development of 
the  economy  as a  whole.  A  few 

people  always  make  money, and 
special measures are required to take 
away or  squeeze out  some of  the 
money that they earn.  This is not one 
of the special measiires.  I generally 
support the view that, the dimensions, 
the breadth and the width and range 
of taxation should increase but in a 
comprehensive way, in a way that will 
be effective.  The best way that will 
make taxation policy effective would 
be to follow the recommendations or 
to implement the recommendations of 
Professor Kaldor—with little changes 
here and there.  Unless we have an 
integrated taxation policy, I am sure 
we will not be able  to achieve  our 
objective. >

Lastly, I would say that the Minister 
has failed completely to follow a con­
sistent price policy.  One  Five Year 
Plan has been over  and we  are  in 
another  Five Year Plan  period.  In 
these five years, prices  have varied, 
and varied from time to time.  At no 
period you will  see that  there was 
price stabilisation.  There has always 
been fluctuation or  variation to  the 
disadvantage of the community as a 
whole.  Only a few people  through 
price manipulations have been able to 
amass wealth, and the  Government 
has completely failed to control prices 
or stabilise prices at a suitable level. 
We have no price policy, we have no 
mechanism to control prices.  In the 
absence of a  price  policy,  in  the 
absence of any mechanism to stabilise, 
especially the prices of consumer goods 
it will not be proper to resort to such 
taxation  measures  which  are a 
ultimately passed on to consumers and 
will not be borne by producers.
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m   ifhr  ̂ ^ TfT I ̂

 ̂̂  ̂   ?flT t‘

*5Tnr  T̂wr  ̂?t1t ̂ Rtw 'snr̂ 

% 3?1T ?ftT r̂f̂ '5TTT  ^ T̂  

t ̂  W jqwr̂ ^
R̂̂T ̂  ĴfNT ^
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Shri B. S. Murthy  (Eluni):  Sir, I 

rise on a Point of order.  Our friend 
is speaking about firings  and  other 
things.  Are  they relevant  to  this 

question?

Mr. Deputy-Spcaker: Rfelevancy is a 

different thing from point of order.  I 

was expecting something that might 

be legal or something like that.  There 

is no point of order.  The hon. Mem- 

mer is not going out of the way.

Shri  Kamath  (Hoshangabad): He

has built up a very find case.

fko Ko ^

^   I  gJT ̂  ̂  ^

 ̂ ^   • •

The boots with which we will  kick 

you,  you  are  bound  to  kiss.

 ̂  m ŷ  ̂  ̂  ^

 ̂ ?rk   ̂  ?TT<T  ^

^  t  ̂  ̂?rr

Mr. Deputy-Speaker: The hon. Mem­

ber should appear as if he is persuad­
ing others to his point of view.  His 
language and the way he is addressing 

in the Parliament should be suĉ as 
to show that he is trying to convert 
others to his point  of view.  Now it 
might appear as though he is compel­

ling others to go against him.

Shri Kamath: If he cannot do it by 
penftuasion,  he might  pursue  other 

methods '

Mr. Deputy-Speafcer:  Here he nas-
to go on persisting in persuasion.
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Shri K. P. Tripathi (Darrang): Mr, 
Deputy-Speaker,  Sir,  the  Finance 
Minister when he moved this Bill put 
forward arguments  saying that  this 
measure is being undertaken for the 
purpose of mopping  up the  excess 
profits  from  the  producers.. Since 

then, it seems there has been some re­
thinking on the matter and now  it 
seems the argument has been shifted 
on to saying that there is an increase 
in- consumption in the country which 
is more than the production and there­
fore the consumption has to be res­
tricted by means of this duty.

Shri Morarka, who  spoke a  little 
while ago, has clearly pointed out that 
this is not going to be the effect  The 
point at issue is that the duty will be 
passed  on  to  the  consumer.  The 
Finance Minister, or anybody else in . 
this House or outside who has argued 
on this question, has not been able to> 
prove or assert  that  it will not  be 
passed over.  If the duty is passed 
over,  then  obviously  there is  no 
decrease in consumption.  If the duty 
is not passed over, then'also there is 
no effect produced.  In that case it is 
very clear that the purpose, which is 

now said to be the purpose of this
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duty, will not be fulfilled.  We have, 

therefore, been greatly distressed to 
find out why this duty is being im­
posed at all.  There is no doubt that 
it will cause a great deal of suffering 
to the masses, the  consumers.  It is 
said that .the consumption has increas­
ed.  Which is the class whose  con­
sumption has increased?  That is the 
point at issue.  I was just looking into 
the figures of wage index.  The wage 
index was 151 in 1953.  In 1954-55, it 
continued to be at 151.  That shows 
the wages have not increased.  Now, 
obviously, if the prices increase, then 
the purchasing power of the same man 
who was  getting a  particular wage 
previously and who will continue to 
get the same wage now, would be 
reduced.  To that extent, the standard 
of living which was possible for him 
even during the Îirst Five Year Plan 
will have to be reduced in the Second 
Five Year Plan.  Is it the intention of 
the Government that the Plan expen­
diture should increase and the stand­
ards should go on decreasing?  That 
is the question at issue.  If the Gov­
ernment says  that  the wages  have 
increased, then I can understand. But 
the  purchasing  power  which  has 

increased in the country has not been 
met by a wage  expansion, and  the 

purchasing power  has not increased 
by a wage expansion.  It has increased 
by new industries coming into being. 
The wage-level being the same, it may 
be that where one man was employed 
formerly, one and a half men, say, are 
employed today.  We may give some 
such figure; it is a tentative figure 
which is not correct either, because, 
the personnel employed in the factory 
and in the industries shows that there 
has not been much increase.  So, the 
expansion in the purchasing power of 
the country has not occurred by way 
of wage  expansion.  Therefore,  the 
purchasing power in the hands of the 
individual workers has not gone up. 
Thus, if you increase the prices, what 
happens?  The purchasing power  is 
reduced.

I was just collecting the figures and 
calculating what would be the effect 
of this policy.  According to statistics.

agricultural labour earns Rs. 110 on 
the average, per capita  per  year.  If 
10 per cent, of this income is utilised 
for the purchase of cloth, what will 
be the effect?  His capacity at present 
may be Rs.  11 for the purchase of 
cloth.  So, I calculated that by this 
duty, his total cost will increase by 
50 per cent.  That means he will be 
able to purchase only half the cloth 
which he was able to purchase before. 
Similar is the case with the industrial 
worker.

3 SEPTEMBiai 1956 and Salt (Amendment)
Bill

Shri T. T. Krishnamachari:  I am
afraid that the hon. Member should 
not ask me to take him  seriously, 
when I point out this.  He says that̂ 
by an increase of one anna per yard 
of cloth, the purchasing capacity with 
regard to cloth will be reduced by 50 
per cent.

Shri K. P. Tripathi: I am referring 
to the power taken by the Govern­
ment in their hands to increase the 
duty upto four annas.  I was calculat­
ing on the basis of four annas.  That 
is the power being taken by the Gov­
ernment.  They say  that  they will 
adjust it as they desire in the course 
of the next few months.  Although 
the duty now is put at a particular 
rate, they have the power to increase 
or adjust  according to  the  excess 
profits which may be got in the course 
of a few months.  Therefore, I was 
calculating on the basis of the increase 
of two annas on coarse cloth.  Similar­
ly, the cost may be calculated in res­
pect of the other varieties of cloth.
1 was surprised to find that in the 
case of agricultural labour the capa­
city for the purchase of cloth would 
be reduced by 50 per cent. Similarly, 
calculating on the basis of the indus­
trial workers, I came to the conclusion 
that their capacity to purchase cloth 
will also be reduced by 10 per cent 
In the case of the ordinary agricul­
turist, whose  income  according  to 
statistics is about Rs. 400, or between 
lis. 400 and Rs. 500, the purchasing 
power of cloth would be reduced to 
the  extent  of  about  12 per cent. 
Although we think  that the  clotll 
purchased  is  uniform,  namely, 18*t
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yards, actually, it is not so.  Actually, 
those people who are lowest in the 
rung are purchasing far less than that 
quantity, and their capacity to pur­
chase after the passing of this Bill 

would be far more reduced.

What is the policy?  Is the policy 
pursued̂in the Second Five Year Plan 
going  to be  one of  reducing  the 
standard of  living?  I  think  not. 
Therefore, I think that somebody has 
failed to think ahead and plan ahead 
for production so that the standards 
might be maintained.  Obviously, in 
a planned economy, it should be possi­
ble for the planners to find out what 
is the standard that they are going to 
afford to the people at a particular 
point of time.  It is from this point 
of view that I think Shri Asoka Mehta 

and others were arguing and saying 
that there should  be an  integrated 
approach  to the tax  system of  the 

 ̂ country. *

It is very clear that if there is an 
excess profit it should be mopped up 
by an excess profits  tax.  It is as 
simple as day-light.  Why is it that 
this simple device which is known to 
all is not pursued in this case.  Why 
is it that a device, which has the added 
danger of being passed on to the con­
sumer, being pursued now?  In  this 
case, it is not the mopping up of the 
profits that occurs.  On the other hand, 
the mopping up of the  pvirchasing 
power of the people occurs.  Is it the 
mopping up of the purchasing power 
that is intended now?  So, I humbly 
beg to  submit that  in a  planned 
economy, Government should take it 
for granted that prices are going to 
rise not merely with regard to cloth, 
but with regard to every article in 
the  expenditure which  has  to  be 
incurred  in  the  next  five years, 
especially  against  an  inflationary 
pressure.  Therefore, in any planned 
economy which pushes production in 
a country, there must be a system of 
price  maintenance.  What  is  the 
mechanism which has been developed 
for  price  maiatenance?  Nothing? 
That is the question which we ask and

which is never answered.  Without the 
mechanism to  maintain  prices, how 

will you raise the standard of the 

people?

Now, the price of cloth has increased. 
The  price  of  food  has  increased. 

Suddenly, when  the  price of  food 

increased, they came forward with the 
idea that there should be some import 
from abroad.  In this, way, a hit-and- 
run method, an unplanned method, is 
followed.  This is most  unfortimate. 
Who is the man that is exposed to the 
highest  risk in  such an  economy? 
Obviously, it is the  lowest man in 
society.  He wants protection.  When 
we entered the first Plan period, the 
position was that with price  control 
everybody could get a limited amount 
of cloth at a particular price.  Now, 

that protection is gone.  Then, any­
body could get some kind of cloth at 
a limited,  enforced  price.  Now, the 
price has increased and the Gk)vem- 
merit say that they will  increase  it 
further.  The  protection which  the 
people used to get then will not  be 
given now.  Even before the first Plan 
period, it was possible for an ordinary 
man to get some amount of cloth out 
of the controlled shops, but now it is 
not possible.  If he has no purchasing 
power, he cannot purchase any cloth. 
This measure has, therefore, set the 
clock back in the country.

I  therefore  request  the  Finance 
Minister to think as to how the com­
mon man, the ordinary man, the man 
in the village and in the workshop, 
may be assured of some kind of cloth 
at a reasonable price.  Unless  there 
is an assurance, that he will be able 
to purchase some -kind of cloth con­
tinuously at a set price, it would not 
be possible to run the Plan.

Already, there was a demand  for 
wage increase.  When  the  demand 
was made, this measure of  taxation 
was not  known.  The  demand  for 
higher wages will  increase , further. 
This is not a one-way traffic.  If the 
purchasing power is taxed, naturally, 
the working class will be entitled to
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ask for a higher wage, and if higher 
wages are demanded,  hoW will  the 

Plan calculation stand?  Will the Plan 
calculation be thrown over-board and 
a new calculation be brought forward? 
What will happen to the limits set for 
the purpose of the Second Five Year 
Plan?  This question  has not  been 

answered.

Therefore, I  humbly  submit  that 
prices  have, to be  maintained.  The 
prices of all commodities cannot  be 
maintained; I understand it.  In the 
course of the discussion of the Budget, 
I argued this point.  I said  that  in 
respect of four or five fundamental 
ttungs, we would  have  to  maintain 
the prices.  I said thdt you must have 
to maintain the prices all through the 
Second Five Year Plan period, in res­
pect of cereals, pulses, edible oils and 
cloth. You may call the cloth, ‘people’s 
cloth’  for  this  purpose.  Call  it 
d̂hoties’ and ‘saris’.  Fix some length, 
but there should be one type of cloth 
which is used by the masses in the 
country.  If you maintain the prices 
of these few commodities at the same 
level all through the Plan period, then 
It may be that you may maintain your 
Plan; otherwise, it will explode into 
smithereens and you will not be able 
to maintain it.  With great reluctance 
and a feeling of pain, I have realised 
today that the Government  has  no 
price policy and has no plan to main­
tain the  prices  and  to  ensure  a 
standard of living at a particular level.

So far  as  controlled  economy is 
concerned, an  assurance was  given, 
but there is no  controlled  economy 
today.

Shrimati Tarkeshwari  Sinha: We
do not want control.

Shri K. P. Tripathi: Madam friend 
âys, “we do not want control”; does 
she want that people should die and 
go naked?  What will happen to the 
man who has no purchasing power, if 
the prices increase?  Speaking on the 
tiuty on edible oils and mustard oil, 
the Finance Minister said during the 
last Budget session that the increase 
in duty would not be passed on to the

consumer.  In May, 1955 the  index 
was varying between 65 and 80;  in 
May, 1956,  the  index  has  almost 
doubled.  Have  they been  able  to 
control this?  The Bengal Government 
tried  recently to control  this  and 
failed miserably.  Edible oil is one of 
the main items of food.  If the Gov­
ernment has a planned economy, why 
should not they have a planned price 
policy at least for these 5 or 6 items 
of life, which are necessary for the 
whole society?  After all, cloth is a 
social necessity.  Man does not need 
cloth, but society forces him to put on 
cloth.  So, why should it not be the 
duty of the society to make him pur­
chase the cloth also?

I humbly beg  to submit  to  the 
Finance Minister with all the earnest­
ness at my command that the working 
classes in this country will be hard 
hit and they need protection.  I know 
that the Finance Minister has great 
love for the working classes and the 
ordinary men of the country and I 
hope it would be possible for him to 
devise a policy whereby that protec­
tion may be assured.  I submit that 
the measure brought forward now will 
not protect them and will expose them 
to the greatest difficulties.  In view of 
this and in ̂iew of the great opposi­
tion from all quarters,  I hope the 
Minister will reconsider the  matter. 
There has been considerable rethink­
ing  on  this  matter;  I  think  that 
rethinking should be continued.

Shrimati Sushama Sen (Bhagalpur 
South):  My  predecessor  has  just
appealed to the hon. Finance Minister 
on behalf of the working classes.  I 
want to appeal to him on behalf of 
the  women  of  the  country.  This 
measure  really affects  the women, I 
will  not say more than men, but it 
does affect them. (Interruptions)

Mr. Deputy-Speaker: Let us  hear 
the women’s point of view in it.

S'hrimatl  Sushama  Sen: Already
excise duties on edibles have gone up 
so much that it is  difficult for  the 
housewife to feed the family; now you 
want to  restrict the  cloth  also. I
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would appeal to the Finance Minister 
that before we attempt to take more 
money for the exchequer for develop­
ment schemes, it is more necessary to 
develop the human beings and I for 
one feel that the children must be 
clothed and fed properly.

We find from the figures given to 
us, as has been already pointed out 
by Mr. Mukerjee,  that  in  1939-40, 
during the British rule, the per capita 
consumption of cloth was 15’75 yards. 
Then it went down and down till in 
1945-46 it came to 11-25.  Then,  in 
1950 it was 9 7 and in 1951, l] -7. Now 
it has risen only to 15*9.  Why do we 
want to cut down what we have got 
in these three years?  When we had 
the  control system, we  feew how 
difficult it was to take even one piece 
of saree.  When I was in my consti­
tuency, I found that the women could 
not afford  even one piece of cloth. 
Therefore, even a rise of 2 pice or 1 
anna in the duty would be too muph 
for them.  I appeal  to the  Finance 
Minister not to raise the price of at 
least medium  and coarse  cloth.  As 
far as fine and superfine cloth are con­
cerned, perhaps  those who are in  a 
better position might be able to afford 
them.  Even there, as has been point­
ed out by Mr. Morarka, there shoiild 
be no increase ifi the duty.  I quite 
agree with  him, because  production 
of cloth should be increased and not 
decreased.  We have to increase our 
production  not  only of  mill-made 
cloth, but cloth  made in  handlooms 
and khadi.  We should produce more 
cloth and the surplus should be sent 
for export.

I would join the others in appealing 
to the Finance Minister not to increase 
the  duties at  this  time when  the 
Dusserah and the Diwali festivals are 
on, because it is at this time that the 
housewife has to buy cloth for almost 
the whole  year, and  she would  be 
more hard hit if you impose this tax 
at this time.

Shrimati Tarkeshwari Sinha:  The
ex-Commerce and  Industry Minister

made an exciting appearance—as the 
new Finance  Minister—̂ with  a  big 
contribution to the public exchequer. 
But, I am sorry to say that he has not 
got that welcome that is due to him. 

As the Commerce and Industry Minis­
ter, he had a very brilliant record and 
because of that fact, he was put into 

this Finance portfolio to bring stabi­
lity and consistency in the financial 
policy.  But, I am sorry to say that 
his first appearance is very cold. From 
the House he  lias not got a  single 
word of  support  This  is a  very 
serious matter.

Shri B. Das  .(Jhajpur—Kebnjhar): 
Can the  hon. Member  make  such 
personal reflections?

Mr.  Deputy-Speaker:  There  is
nothing personal here.

Shrimati Tarkeshwari Sinha; I am
sorry to say that he got a very cold 
House on his first appearance.  When 
public appearance tours are organised, 
it is always expected that the artist, 
wherever  he  or she  goes will  get 
appreciation  and glamour.  But,  the 
new Finance Minister’s coming to the 
House, with this Bill is quite unfor­
tunate, because not a single word of 
support has come from the Members.
I also join my humble voice in oppos­
ing this Bill, because we are repre- 
, sentatives of the poorer people in the 
country and it is our right and duty to 
-be their spokesmen. ^

As my hon. friend said before, the 
Dusserah and  Diwali  festivals  are 
coming,  I  know how the minds  of 
the public people are working.  This 
increase in the excise duties just before 
the Dusserah festival has put panic in 
the mind of  the  public.  They are“ 
really panicky as to what is going to 
happen to the price level, if this sort 
of thing goes on.  This is the sort of 
thing that is happening.  The prices 
are steadily rising and in addition to 
that the Government comes forward 
with an additional burden over their 
head.  This is something very unfor­
tunate.  The price of cloth is already 
going up, and over and above that.
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Government conves, not with a medi­
cine to check the rise in prices or with 
a balm to remove the pain, but with 
an additional burden to be put on the 
public.

3 P.M.

You will remember that last time 
when the ex-Finance Minister levied 
eoccise duty on cloth that was not very 
palatable to the country.. And as he 
had a keen appreciation of the public 
sentiment, he came in  the  Finance 
Bill with a reduction of  the  excise 
duty.  But what  happened?  Mean­
while, all the cloth were sold and  it 
brought Rs. 12 crores  to the public 
exchequer; and that money came not 
from the richer section because they 
can afford to buy any time they like 
but from the poor section who had to 
buy clothes and other things for the 
Holi.  We all know that everyone of 
our countrymen, who can  afford  to 
buy ‘even  one  yard of  cloth will 
reserve that  money and will  make 
that purchase at the time of Dussehra, 
Diwali  or  Holi. ’That  mistake  we 
committed and I think it proved to us 
very costly.  There was  lot of  un­
popularity  for  this  Government 
because the excise duty was levied at 
the time of the Holi and it was with­
drawn  inmiediately  after  that.  It 
created an impression that the Gov­
ernment want to help the industrialists 
or the producers and do not want to 
help the poor/ public  because  they 
showed that they can give relief  to 
the industrialists or the producers and 
not to the public.  Therefore, I would 
like to emphasise Jhat we have been 
hasty and it is inopportune to bring 
this measure at this time.  The new 
Finance  Minister  like  every new­
comer has come with a more forcible 
enthusiasm and has given us a*dose 
of medicine that we refuse to accept. 
Because X don’t think it is  going  to 
fiive any relief to the public.

He has advanced the argument that 
the extra profit that is being earned 
by the producers and mill-owners or 
the industrialists will be curbed.  I 
do not Imow how he arrives at this 
conclusion.  I  do not  command  as

much knowledge of economics as he 
does but I also claim to know a little 
of the ABCD of economics and I know 
that without making any change to 
the cost structure and the price-level, 
he cannot  bring  any relief to  the 
public.  Now, he has come up with a 
new taxation.  But he forgets that the 
price can only be increased or reduced 
by making a change in the cost struc­
ture.  The hon. Minister himself  has 
stated that the cost structure does not 
match the  price  structure.  So,  he 
should  have come  forward with  a 
measure that would have balanced the 
price structure with the cost structure. 
But that he has not done and he has 
put this  additional  burden on  the 
public.  He very well knows that the 
demand for  cloth has not  risen  so 
much, due to the increase in purchas­
ing power as due to the expansion of 
the purchasing power.  Many people 
are employed and, therefore, they are 
purchasing cloth to satisfy their basic 
needs.  If I get Rs. 15 today and I 
purchase 15 yards of cloth, it does not 
mean that tomorrow I am going to buy 
20 yards because I would be getting 
Rs.  20  tomorrow.  That  does  not 
happen in our country.  The purchas­
ing power has undergone a vast change 
cind has ex̂ n̂ded, so the demand has 
also expanded.  But this demand has 
not increased due to the increase in 
purchasing power in the hands of a 
particular individual.  This is one of 
the important points that should be 
taken into consideration.  Our  com­
mon man is still very poor and he is 
still  below  the  subsistence  level. 
Therefore there is no good in increas­
ing this  excise  duty and  in  turn 
reducing the purchasing capacity of an 
individual who has already no  pur­
chasing power with him.  Therefore, 4 
I feel that the hon. Minister must 
into account the feelings of the House 
in this regard.

It is quite surprising that an increase 
of  Rs. 17-5 crores  in  taxation  is 
brought out by this measure.  In the 
last budget the increase in  revenue 
that was expected was only Rs. 34* 15 
crores and remarks were made about 
that budget that it was a very accom-
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modating budget because the public 
sentiment has to be geared up with 
the Plan, public enthusiasm has to be 
encouraged and  public co-operation 
has to be called for; so the time is not 
opportune—̂price level "being  shaky 
and deficit financing coming into the 
picture, to increase  the taxes,  and 
this budget therefore has been a very 
good budget;  the  Finance  Minister 

made a statement on these lines  at 
that time.  I think some  newspaper 

man had asked me about my impres­
sion on the budget and I said: let us 
wait;  this-is-a-wait-and-see  budget. 
We have waited and now seen that 
the excise duty has been increased to 
exhorbitant rates.  So, this levy is not 
in lines with the  budget as  it was 
presented to the House at that time. 
That budget only taxed the people to 
the extent of Rs. 34* 15 crores.  On the 
other hand this one measure taxes the 
people to the tune of Rs. 17-5 crores 
and I don’t think this very first con­
tribution of the Finance Minister  is 
very happy.  Rather I am afraid, the 
new Finance Minister is going to ̂rove 
to be a very merciless tax collector.

He has taken all the pains in appear­
ing  reasonable  by saying  that  the 
textile industry will bear this burden 
of the additional profit and these rises 
in prices would not  go to the con­
sumers’ shoulders.  I do  not  know 
what are the statistics and what is the 
index with him on the basis of which 
he  makes  this  statement.  It is  a 
fundamental  principle  in  Economics 
that indirect taxes are never shoulder­
ed by the actual prpducers or actual 
owners of the goods.  They are always 

 ̂passed on to the consumers unless and 
imtil there is a heavy price-fall that 
it reduces the  demand  to such  an 
extent that it would compensate  the 
extra receipt from the higher prices. 
But that can only be done in respect 
of non-essential goods.  About essen­
tial  goods  there is no . question  of 
elasiacity.  The  theory that  he  has 
applied  in this  measure cannot  be 
applied to cloth and food.  Cloth and 
food being very essential goods for 
the human life, their demand w

inelastic demand.  As I said earlier,, 
this demand is still inelastic in spite 
of the fact that the hon. Minister has 
come to the floor of the House and, 
tried to show that this  demand  is 
elastic because the. demand for cloth 

has shot up.  As I said earlier, the 
demand of individual has not gone up; 
it is the expansion of the purchasirt]̂ 
power that has taken place and that 
has expanded the demand for cloth. 
Therefore, I  think  this  theory  or 
principle cannot  be applied  to food 
and cloth.  There is no question  of 
elasticity  in  these  two  respects. 
Specially, as so  many friends  have 
pointed out,  during  Dusserah  time 
there is a general tendency for prices 
to rise, because it is generally being 
guided by the demand  and  supply 
theory.  It  is  also  guided  by the 
principles of diminishing returns.  It 
is obvious that when people cannot 
cope with the demand the prices have 
to rise.  But this time the price has' 
gone to an abnornjal level.  We can­
not compel the buyer who has a social 
and religious obligation not to buy a 
piece of cloth or a few dhoties or a few 
clothes for the children.  It Is not for 

the pleasure qf the hon. Minister or 
for the pleasure of  anybody that  a 
person buys the cloth.  It is a social 
and religious obligation for him; he 
has to buy the cloth.  Therefore, it is 
a very inelastic demand.  The poor 
fellow with his philosophical resigna­
tion considers it his'fait accompli to 
pay a higher price; and the Govern­
ment has added his burden by passinĝ 
this levy on to him.  I do not know 
what is the reason that has guided the 
hon. 'Minister with all his reasonable­
ness and practical  commonsense  to> 
come forward with this measure.  He 
should say on the floor of this House 
that he has been guided by mopping 
up of the profit or some such thing. 
We are not at all convinced by his 
arguments.  It is quite obvious  that 
he has  come  here  as  a  revenue 
collector.  This is a measure that is 
going to collect revenue up to Rs. 17*5̂ 
crores.  This was the first chance of 
the  Finance Minister  and' he  ̂has 
created a record that on the very first
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chance available to him he has col­
lected revenue worth Rs. 17 5 crores. 
That may add some feathers to his 
cap; but it will take some feathers out 
of the country’s cap.  I feel that by 
this measure, he is making  his first 
appearance  as  a  ruthless  revenue 
collector.  I do not know whether this 
will  produce very beneficial  results 
for him or the country.

The Plan is before us.  Public co­
operation is one of the most important 
factors  that has  to be  taken  into 
account.  It is much more important 
than the allocation of resources.  It is 
much more important thair your finan­
cial  capacity.  It  is  much  more 
important than anything else.  If you 
do not have resources, if you do not 
have finances, you can go before the 
country and tell the people, here is 
our financial  condition, because  we 
are not able to get any aid, we have 

no big taxable capacity, so we are not 
able to implement these schemes that 
we have put in the Plan.  I think the 
people will understand this.  I do not 
think that the Indian people are so 
unreasonable as not to understand the 
shortcomings of the Government and 
the country as well.  Now if this Bill 
puts forward the excuse that it wants 
to raise additional revenue for financ­
ing the Plan, I think it is not going 
to cut many nuts.  Sir, I think public 
co-operation is much more important 
than collecting revenue.  And  public 
co-operation and  public  enthusiasm 
can be upset by the slightest shake-up 
that you are giving.  In our country 
public enthusiasm has yet to mature. 
This enthusiasm you have to fan con­
stantly to make the people join their 
hands in the implementation of  the 
Plan.  After a careful  consideration, 
in the beginning of the second Plan,, 
you brought a lukewarm budget and 
now you  have  come with  such  a 
measure as would upset all your good 
deeds in these six or seven months. 
I think the Finance Minister will give 
some further thought to the matter 
and try to take away this Bill, not to 
push forward this Bill.  It is no good 
overriding the wishes and feelings of 
the  M«»mbers  of  Parliament.  We

represent tiie whole country here. We 
speak in their voices.  So, I think he 

will take serious note of these feelings 
of the Members of Parliament.  It is 
a fundamentally wrong thing to force 
the people to live on subnormal con­
sumption.  It can never do you good. 
All your principles, all your theories 

and all your activities should lead to 
a higher standard of living.  But if 
you force the people to live on a sub­
normal consumption level, I think this 
sort of policy is improper.  Therefore, 
I would again  beg of  the  Finance 
Minister to  find  out, with  all  the 
genius at his command, a relationship 
between the cost structure and the 
price structure  and  find  remedies 
there and not come forward with a 
Bill to tax the people.

Shri  Bhairwat  Jha  Azad (Pumea 
cum Santal Parganas):  Mr. Deputy- 
Speaker, I support this Bill, because 
its object is very good, to mop up 
the excess profits  realised by  the. 
mill-owners. But, I oppose the provi­
sions because,  they  won’t lead  to 
what the Finance Minister aims  at.

The  Minister of Defence  Organisa­

tion  (Shri Tyagi): What a good sup­
port!

Shri Bhagwat  Jha  Azad: I would 
have been glad,—̂not I—the country 
would have  been  gl̂d if the new 
Finance Minister with all his genius 
and capacity could mop up the profits 
which these friends have realised from 
the pocket  of  the  poor.  But, this 
measure  will indirectly  help them. 
This measure is not going to achieve 
what is aimed at.  This duty will be 
definitely passed on to the consumer. 
We would  like  to  have  from  the 
Finance Minister a categorical answer 
to this question..  I say the burden of 
the excise duty  will be  passed  on 
to  the  consumer.  If he  says  that 
it  will  not  be  passed  on  to  the 
consumer, if he says that the provi­

sions of this Bill are there and if he 
will say tĥt in such a contingency, he 
will find means which, excluding this 
Bill, will support him in checking the 
vagaries of  the  miIlowners» we will 
support this Bill and we will see that 
this is passed into an Act.



Shrimaiti  Rena  OiakniTartty:  We

have to see in any case.

Shri Bhagawat Jha  Azad: I defi­
nitely will not say that. In the first 
three months, at least 60 per cent, of 
the new duty will be passed on  to 
the consumer.  In the second three 
months, definitely, it will go up to 80 
per cMit. and gradually, the entire bur­
den will be passed on to the consumer.
I know that we  require  money for 
financing the Plan.  We are prepared 
to share the burden. Let the Finance 
Minister say that the common  man 
has  to share  the  burden,—̂ we will 
speak to the people and say we wsint 
money for financing the Plan, and so 
you will have 10 instead of 15 yards 
—̂instead of asking us to support the 
measure saying that this is for mop­
ping up the profits.  We cannot  do 
that.

We can ask  our Finance Minister 
to give us facts  and  figures.  The 
Finance Minister, in his jugglery, will 
give us facts and figures.  He can 
give 10, 20 or 40 pages of facts and 
figures. I will plead my innocence, I 

will plead  my foolishness  and  tell 
him, you can give me all these facts 
and figures, but I have not got the 

brain  to  explain  it  to  the  people. 
Probably,  in this  House,  one man, 
the Finance Minister and his  other 
friends  on  his  right  and  left  can 
understand this measure that he has 
brought  before  the  House.  The 
others cannot understand. If we cannot 
understand that,  how  can  we say 
that this measure will mop up  the 
profits and the money will be given 
back to us?

The question has always been  of 
raising the standard of living. How? 
By giving more cloth, by giving more 
food. What is this strange thing? You 
know 80 per cent, of our people are 
farmers. For what they are produc­
ing in their fields, you are going  to 
reduce the price by importing surplus 
from  America. For what they want, 
you are going to increase  the price. 
The poor people want  kerosene  oil, 
clothes,  etc.  The  cloth  price  will 
shoot  up  immediately.  In  three 
months it will go up like anything.
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You concede that.  I  know  that the 
price will go up. Even without this 
excise, it will go up because of the 

operation of the law of supply and 
demand.  There is more demand and 
less supply.  That point  has to be 
satisfied that there  is going to  be 
mopping up.  I know  the Finance 
Minister the ex-Commerce and Indus­
try Minister of India.  He was res­
ponsible for planning for cloth. When 
we asked for Ambar  Charkha,  he 
shouted at the top of his voice and 
then we conceded.  He said, power 
looms and other things. Till yester­
day, he was there.  Government plan­
ned ahead to see that the consump­
tion goes up. When the Karve Com­
mittee said that it will be 18*5 per 
cent, the ex-Commerce and Industry 
Minister said, 21.1 per cent. Now that 
he has failed,  he pleades helpless­
ness.  He says, I cannot do.  The price 
will go up. Because he is helpless and 
the price will go up, he comes with 
another measure which will further 
increase the price. The theory given 
to us is that the prices cannot  be 
raised and that it can be raised only 
to the extent to  which the market 
will bear. We know what the market 
is and what it can bear. Suppose the 
price is Rs. 2-8-0. Can we say that 
after this tax, it will only go up to 
Rs. 3-8-0? Can he say that the price 
will go up only to that extent and 
no more?  This is the  very  simple 
proposition. If the Finance Minister 
in his first appearance can assure us 
and  can  show  to  the  country, 
how this measure will mop up the 
profits, we will give our full support 
Let him assure that the duty will not 
be passed on to the consumer.  This 
is the one simple question.  Let him 
answer that point.  We will support 
him.  But, he cannot say so.  If he 
cannot say so, he has no right to say 
that we will mop up the profit. Let 
him revise the provisions of the Bill. 
Let him say straightway, I am bring­
ing this measure, 50 or 60 per cent, 
will go to the consumer and 40 per 
cent, to the industry; we wUl be glad. 

We will tell  the  people,  we  want 
money, here is a new Finance Min­
ister, he does not want to go to any

1956  and Salt (Amendment) 5414
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ioreign country, he does not believe 
in asking from foreign countries.  He 
uvants money from us, therefore let 
us cut  down  our  consumption  of 
cloth.  Let us cut it  down to  ten 
yards. When he was Commerce  and 
Industry  Minister he  said  that he 
ôuld  give us  21  yards.  Now as 
Finance  Minister he  says  do not 
consume even 15 yards. In that way 
we can speak to the people and make 
them  understand,  but  we  cannot 
understand this  because this is  not 
mopping off the profits, but moppm£ 
off the poor  consumer.  Therefore, I 
feel that this measure cannot achieve 
what it intends. The object is laud­
able, to mop off profits. If that was 
the  object  are  there  not  other 
weapons in the armoury of the Gov­
ernment? Shri Asoka Mehta, an eco­
nomist and  expert said  you could 
have excess  profits  tax.  But  the 
Finance  Minister  wiU not  have it 
because it will go beyond and reach 
the other industries also.  But why 
this way, which is definitely doubt­
ful, as it will be passed on to  the 
consumer? There are other ways  of 
mopping off  profits.  Therefore we 
cannot support the Bill as the  poor 

man wiU be hard hit.

An Hon. Member: But  you  said
you were supporting the Bill.

Shri Bhagwat Jha Azad: You could 
not understand what the joke was. At 
least let me say once that I support.

And what a  nice  occasion  have 
they chosen.  He himself said it is 
Dusserah,  therefore  there will  be 
demand for cloth. If the cess is  8 
annas the profiteers will put up the 
price of cloth by much more. So, this is 
the present to the people on the eve 
of Dusserah and Diwali by the new 
Finance Minister:  either you reduce 
your consumption or pay more.  I 

cannot support it.

Mr. Depntŷ eaker:  Shri  Thanu

Pillai.  I might make one submission. 
Most of  the  arguments  have been 

advanced and points made.  There is 
a large number of Members who want 
to add  their voice one way or  the 
4Hther.  I would request them to con­

dense their renuirks and take less time. 
Ten minutes would suffice I suppose.

An JBEpn. Member: Five minutes.

Mr. Deputy-Speaker: Five minutes

in normal cases and ten minutes In 
special cases.

Pandit Thakur Das Bhargava: When 
taxation to the tune of Rs. 17i crores 

is to be made on the country, people 
should speak for five minutes only? It 

is a tragedy of fate.

Mr, Deputy-Speaker: I thought most 

of the points had been made.  I have 
no objection to the House taking more 
time or longer time, but the difficulty 

is I have got the names of 30 Members 
who want to speak.  Only ten have 

spoken so far.  There are very impor­

tant Members who want to speak.  I 

do not say it should  be  confined to 

five minutes.  Would ten minutes be 
aU right?

Pandit Thakur Das Bhargava: The

Chair has got the right, with the con̂ 

sent of the House, to extend the time 
to any extent  it  pleases, and  in a 

matter like this in the interests of the 

Government and in the  interests of 
the debate, tne time should be extend­
ed.

Shrimati  Animu  Swaminadhan
(Dindigul): I hope you will give me 

an opportunity to say a few words. It 
is very seldom we ask for a chance to 
speak, but  this is  a very important 

question and I think it is very neces­

sary to give us a little time.

Mr. Deputy-Speaker: I assure  the 
lady Member that women shall have 
adequate  representation  in  this 

debate.

Shri  S. S. More: This is discrimina­

tion against the males.

Mr.  Deputy-Speaker: Shri  Thanu

Pillai.

Shri Thanu Pillai (Tinmelveli):  I

was waiting for an  opportunity to 

welcome  and  congratulate  the  new 
Finance Minister,  but  there is this 

difficulty in the way that the first Bill 
is a very difficult Bill for us to con­
sume.  From the  point  of view  of 
handloom  weavers  this  would be a

and Salt (Amendment) 5416
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[Shri Thanu Pillail 

very good measure, but from the point 

of view of the consumer whose budget 

has to be adjusted it is a very difficult 
measure.  Hon.  Members  here  who 

wanted to curtail mill production and 

spindlage now shout here that prices 

have gone up and this cess is being 
levied.  This seems  to  be the fore­

runner of  our  future  textile pdlicy 

wherein we cannot hdve the luxury of 

using 20 or 25 yards.

This cess which  is  said to be to 

mop off the profit is mopping off the 
budget of the common man.  That is 
our grievance.  If on the other hand 
this revenue is utilised for increasing 
the handloom rebate, we will consider 
the possibility of lending our support 
to this Bill, because though there are 

some people who do not want to go in 

for handloom cloth at all, those people 

who would go in for handloom cloth in 
preference to mill cloth may have an 
opportunity of adjusting their budget. 
For the Government to say that they 
have no other way except to enhance 
the cess is I submit like saying that 
because we cannot stop highway rob­

bery, we should license robbers.

Food prices  are  increasing.  Rice 

worth Rs. 30  is  now  being sold at 

Rs. 56.  Can we  say  that we will 
levy a cess of Rs. 20 per bag of rice? 

People cannot live without eating, nor 
without clothing.  Already we are a 

half-fed nation, now we will have only 
a loin cloth if this policy is pursued 
and people are made to pay exhorbi- 

tant rates  for  every  day consumer 

goods.

While the  price  of  cotton of the 

medium variety has  gone  up very 
little, not even one per cent., the price 
of cloth has gone up by 40 per cent. If 

Rs. 2 worth of cloth goes up in price 
by even 25 per cent, the price wiU 
' increase to Rs. 2-8-0 or more.  If you 
increase the duty even by six annas 

you are not going to mop off all the 
profit.  You will be only acquiescing 
in the position that the trader and the 

mill-owner can say:  “Your  Govern­
ment has levied the cess, and therefore

we are forced to increase the prices.”' 
We had the right of criticising the 
mill-owner and trader that they were 

anti-social elements trying to exploit 

the situation and making more money, 

but here the Government comes to help* 
them  to say they are  levying higher 

price  because  the  Government are 
levying the duty.

People who had made money in the 

first World War had to lose it soon 
after because there was no control and 
no restriction.  They hoarded stocks 

and when prices feU they all lost hea»̂i- 

ly just after the war.  But during the 
Second War  because  of  our control 
policy the  trader  did not  hold big. 

stocks.  Whoever made  black money 

continued to be a miUionnaire or multi- 
millionnaire and had no occasion to 

lose the money which he had made. 

This is the type of help the Govern­
ment gives to the exploiters.

I plead that this Bill, if it cannot be 
withdrawn,  should  be  so  amended 

that the  revenue  of  Rs. 17i crores: 

should be passed on to the people by 

way of rebate on handloom.

Shri S. S. More: I confess that I 
cannot understand properly the motive 

of the Finance Minister in introducing: 
this sort of measure on the eve of the 
election.  He has  appended  a State­
ment of Objects  and  Reasons to the 

BiU.  In that statement, he has cate­

gorically stated:

‘It is necessary to mop off these 

extra profits and the proposal in 

the Bill is intended to achieve this 

object.’.

In the light of the remarks which 

he addressed to this House this morn­
ing, it transpires that this Bill has not 

one single objective only; it is a multi­
purpose Bill, if I can borrow that idiom 
from the co-operative literature.  The 
Minister has got  many  purposes in 
view.  Possibly, mopping up the profits 

may be one of the subsidiary purposes. 
But as he replied to my interruption, 

preventing the rise in consumption by 
the people is the main purpose.
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look upon the Finance Minister as one 

of their friends, but it will fall upon 
the poor unnappy consumer.  I do not 

want to go into  the  details of this- 
matter.
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It is time for us to discuss whether 

this is a purpose consistent with the 
objective of our planning, planning as 

stated in the light of our constitutional 

objectives, namely that the standard 

of living of the people has to be raised. 
Now, has the standard risen? Have the 

people been able to raise their standard 
to a level which can afford mopping 

up or depressing that standard?

According to the figures circulated 

to us, we find' that the present rate 
of  consumption  per capita is  15.9 

yards.  I come from Maharashtra, and 
I believe, for the mode of dressing on 
the part of the men  and  women in 
Maharashtra, at  least  20  yards per 
capita per year is the  minimum that 

they  can  have.  According  to their 
social notions, the way in which their 

communities live, -and the way of their 
standard of life,  anything  less than 

this would be looked upon as dero­
gatory to their social status.

Again, take the case of the Punjab, 
where most of the Sikhs put on tur­

bans and have a variety of clothes to 
wear, as a matter of social etiqutte. 

Even there, a 15-yard standard would 

be something which will be very harm­

ful to their social statut,.

The Finance  Minister  says that he 
wants to put a stop to the consumption 

OB. the part of the people.  He ought 
to have come out  with  the figures. 
As far as the different sections of the 
people are  concerned,  the  National 

Sample Survey have taken a survey 
of the living standards of these sec­

tions, and the Minister ought to have 
come out with the figures showing in 
what particular section of the people, 

the standard is going beyond a level 

which is likely to be dangerous to the 
country.  I need not labour the argu­
ment which has been advanced by a 

good many  hon.  Members.  In fact, 
most of the  Congress  Members who 
have opposed this measure have said 

with unanimous voice that the burden 
of this taxation will not be falling on 
the shoulders of  the  capitalists who

But it is time |or us to think that 

if inflation is setting in, there is alsa 
likely to be a tendency on the part 
of  the  producers,  and  particularly 

manufacturers, to take advantage of 
the surplus money that is set in circu­
lation, and rise  their  prices.  They 

will be performing the fimction which, 

the Finance Minister is out to perform. 

With a  view  to  keping  the rising, 

standard or the rising consumption of 
the people at a certain level.  When a 
niillowner raises the prices of a dhoti 

from Rs. 6 to Rs. 8 or Rs. 9 to some 

extent, he succeeds in putting a stop, 
to the rising consumption.

But.the real objective of our State- 

ought to be to increase the standard- 
I feel personally, that if we leave the 
production  of  consumer  goods 

private agencies, if we allow also the 
freedom to them to increase the prices 
at their sweet will—because there is 

no machinery for controlling the prices- 
effectively—then  the  only  way by 

which we can do it is by nationalisâ 

tion, I would demand that the whole 
textile industry ought to be nationalis­

ed.  If it is not going to be nationalis­
ed, it ought to be treated as a separate 
and exclusive sector for the co-opera­

tive societiiesr so that whatever rise in 
prices is there can be controlled by 
Government, and there will  not  be 
profit motive, so far as the running of 
this great industry is concerned.  If, 
however, there  are any surplus  or 
excessive profits. Government will be 
in a position to divert to those profits 
for some constructive objective.

My submission is that it is high time 
that instead of passing this measure 
which has come before the House, we 
tcike some bold step for the purpose 
of  nationalising or ‘co-operativising* 

the whole textile industry sector.

Most of us have read  the  report 

which  has  been  submitted  to
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[Shri S. S. More]

<Jovemment by Mr. Thapar who led 

the delegation to China..............

Mr. D eputy-Speaken Appeals from 

the Chair have gone unheeded.  There 

are so many voices  loud  enough to 

reach here.  I woi>ld request the hon. 

Members to talk in a subdued voice, 

if they have to.

Shri S. S. More: I want particularly 

the undivided attention of the Finance 

Minister,  because  the  Minister  of 

Parliamentnry Affairs is keeping him 

busy with some other matters.  That 

•should not be allowed here.

llie  Minister  of  Parliamentary 
Aflfairs (Shri Satya  Narayan Sinha);

Absolutely with regard to this matter, 

and in regard to no other matter.

Shri S. S. More; Then,  the  House 
may be adjourned for your consulta­

tions.

Pandit Thakur Das Bhargava; He is

asking him to withdraw the Bill.

Shri S. S. More:  Mr.  Thapar has

submitted in his report that China is 
making rapid progress, and China has 

been able to secure the growing enthu­

siasm of the people.  But we are not 
succeeding in the same way.  My sub­

mission is that our financial policy and 

our taxation policy  are  mainly res­
ponsible for stopping and preventing 

the flow of public enthusiasm.

Whenever the common man is sup­
posed to make a better living, whenever 
the common man finds some money 
in his pocket for the purpose of neces­
sary expenditure on essentials of life, 
our  financial  policy  Is  directed 
immediately,  by  indirect  taxes, to 

take away the surplus money which 
may be jingling in his pocket for some 
time.  Every time, he feels that when­

ever Government are in difficulty, he 
is the target;  whenever  Government 

have to make any progress, his pro­
gress has to be stoppe(̂ f̂irst, in order 

to secure the progreŝ  ̂of the nation. 

If stopping the progr̂s of the common 
-man, and  stopping/ the  rise in his

standard of living is a condition neces­
sary for the  evolution of  a welfare 
State, then, that man is not interested 
in the creation of such a welfftre State.

I feel that the times are not oppor- 

time.  On the  contrary,  Members of 
the Opposition must thank the Finance 

Minister  for  giving  them  a  good 

weapon, and a good stick with which 
to beat the party in power at the time 
of the next election.  But we are not 

taking such a partisan view; we feel 

that the country’s interests are much 

higher than our party interests.

I  would,  therefore,  request  the 
Finance Minister, with the help of the 

Minister of Parliamentary Affairs, to 

see his  way  to  withdraw  the Bill, 
because unless he withdraws the Bill, 

we will not be able to assure the con­
sumer that this House is acting like 

the protecting ;?uardian of his interests, 

and we shall merely be supposed to 
be rubber-stamps: that is to say, what­

ever Is in the interests of the capita­
lists is passed through, after giving in 

the Statement of Objects and Reasons 

some information which is not a coi- 
rect information, and some statements 

which are as far away from truth as 

possible.

Therefore, I would say that this is 
not a good time for this measure, from 

the point of view of  the  cbnsunier, 

particularly on the eve of Dusserah, 
Diwali and Sankaranthi.  As some hon. 

Members have emphasised, these poor 
people find these  holidays  the only 

holidays on which they can go to the 
bazar and purchase some cloth, but if 

this measure is  passed,  the Finance 

Minister will be sitting there with his 
rod of excise increase, every time the 
poor man goes to the bazar.  This is 

not a good policy, and certainly not a 
wise policy.  So, from the  point  of 

view of the nation, and also from the 

point of view of the party in power 

which is to face a huge electorate at 
the next elections, I would say that 
this measure should be withdrawn.
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Sbri V. B. Gandlu; I say that. He 

may not.  People have so much more 
money to spend on cloth.  The other is 

that, situated as we are,  committed 
as we are to certain policies of plan­

ning, we are not in a position immedia­
tely to increase production.  Thereforê 

for some time we have to bear tnroû- 
this period which may appear as 4he 

period of helplessness, and yet it is 
a price we have to pay for our being 

committed to a planned economy.

Central Excises  3 SEPTEMBER 1956 and Salt (Amendment) 5424
Bill

Shrl V. B. Gandhi (Bombay City- 

North): I rise to supi>ort this Bill in 
its limited objective of mopping up the 

excessive profits of the middlemen in 

the textile trade.

The issues that we have before us 

today are large isues, and very impor­

tant issues.  But even large issues can 

be considered in a simple way, and I 
am going to try to do that presently. 
Now, what is the situation facing us? 

The situation is  that  here we have 
rising prices of cloth.  Here we have 

middlemen making excessive profits.

Shrl K. C. Sodhia (Sagar): Are not 

the industrialists doing it?  .

SihTi V. B. Gandhi: Now. both these 

are  undesirable  developments,  this 
development of rising prices of cloth as 

wfeU as this opportunity for middlemen 

to make undeserved profits, and some­
thing must be  done.  To  meet this 
situation, what have Government done? 

The Government have come forward 
with this Bill.  This Bill is called the 

Central Excises and Salt (Amendment) 

Bill, 1956.  This  Bill  has  a limited 
objective.  In the Statement of Objects 
and Reasons, it is clearly stated that 
the objective is just to  mop up these 

exess  profits.  Nowhere  is  mention 
made of the larger issue of control of 

prices.  However, in  his  speech the 
Finance Minister has allowed himself 

the hope that perhaps through these 

increased excise duties, he would be 
able to have some influence over the 

rise in prices.  I might as well say 
here, so far as my personal opinion is 

concerned, that in this case he is being 

a little too optimistic, and it may be 
that his hope may prove some kind of 
a wishful  thinking,  however  well- 

consldered the Bill  may  be In its 
objective.

Now, the House has rightly given 
much more of its time to a considera­
tion of measures, for checking the rise 

in prfces even than for mopping up 

the profits.  We know that this rise in 

the pirce of cloth is caused by two 
factors.  One is that people have so 
much more money.....

Shri B. S Mortliy: Who saidj

Now, what can Government do? Gov­

ernment, of course, ĉ'come forward 
with some kind of  measures to regu­

late the  quantity  of  money in the 
hands of the people.  Government, of 

course, can come forward and change 
their present policy of restrictive pro- 

ductfon of mill cioth  But  these are 

issues which certainly  we  do  not 

expect to find a place in a Bill of this- 
kind, which purports to be a Bill for 

central excises and salt amendment. 

Now, the  Government  certamly are 
not prevented from coming before this 

House with another Bill, frankly and 
fully dealing with this larger issue of 

checking the rise  In  prices of cloth. 

There are all kinds of measures which 
are open to the Government to take for 

checking this rise in prices.  I think 
one hon. Member referred to encour­

agement of public savings.  Then other 
measures  are  there,  a measure like 
imposition  of  physical  controls,  a 
measure like rationing and price con­
trol, a measure  like  imposition  of 
excess  profits  tax  etc.  These  are 
all  .there  in  the  armoury  of  the 
Government  and  in due  time. Gov­
ernment are sure  to make  such  use 
of these as they can and come before 

this House with their recommendations 

on  these  points.  These  are policy 

matters.  Government  have  not  yet 
disclosed them.  But I would say that 
Government cannot get away from thiŝ 

responsibility  to  come  before  this? 

House at an early ,." date  and declare- 
their policy on̂ ese larger issues, in 

which thêJJetise  has  so manifestly 
. greater interest than in thiŝ 

'l̂ ted objectWe of just mopping 
the profits of f̂ d̂dlemen.
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Even in this limited objective, how 

iai are Government going to succeed?

To my way of thinking, the Govern­
ment will have  or  will  achieve its 

Kjbjective  only  partially.  What  is 

actually going to happen is that even 

with this very ingenious expedient or 

.flexible rates—̂ with power in the hands 

the Government to make the rates 
ilexible—the increased duties will con­

tinue to chase prices and dealers and 
middlemen will always take the chan­
ces, because they will be the first to 

take the step of increasing the prices, 
and Government can only follow with 
increased duties; and in between, the 
-dealers will reap their unholy or un­

deserved profits.  So that is one short­
coming in this policy.

Then there can be more than one 

opinion on the question whether these 

“ duties will be passed on to the consu- 

tner.  I belong to the view that a sub- 

.stantial portion of these duties will in 
due course be passed on to the con­

sumer.  But because of that, 1 do not 

think there is good reason why we 

should not try, we should not have 

this measure and we should not take 

. :some steps immediately.

And finally  the  hope  which the 
‘Government entertain of inttuencmg 

'prices ultimately depends on the un­
predictable behaviour of the  consu­
mer, I mean the hope that prices will 
ultimately rise only up to a point and 
no further,  where  consumer  resis­

tance will come in.  I do not think 

we are on very firm ground so far as 

that is concerned.

Therefore, as I  said,  there is  no 
reason why we should not try.  The 

-situation calls for immediate measures 

and this is  one  of  the  effective 
ineasures that we can have at hand, 

and therefore, I support this measure 

for what it is worth.

The Minister of Home Affairs and 
Heavy  Industries  (Pandit  G.  B. 
Pant): I  have  to  apologise  to the 
House for intervening in this debate.

The apology is two-fold:  firstly be­

cause, ordinarily, I would not intrude 
upon a field which does not ordinari­
ly come within  my normal purview, 
and secondly because I was not here 
when hon. Members delivered  their 

speeches,  and I am really not fully 
acquainted with what has been said. 
But there are certain salient features 
which have already been mentioned, 
to which I would, even at the risk of 
repetition, venture to invite the at­

tention of hon. Members.

The present position with regard to 
cloth is, I think, almost unmistakably 
obvious.  There has  been  consider­
able increase in production in recent 
months.  In fact,  during the month 
of July last, we were able to produce 
the largest quantity that we had per­
haps ever done in recent years.  In 
spite of the fact that production has 
been increasing the stocks have been 
dwindling  progressively.  The mills 

had less in  their  stocks  than they 
usually  had  formerly.  They have 
now normally no more than a fort­
night’s production with them. Other­
wise, they used to have  at least a 
month’s production in stock.

The per  capita  consumption  of 

cloth has also happily increased.  It 
has gone up to 16*8 yds.  per head- 
So far as the increase in per capita 
consumption goes, it is a matter for 
satisfaction.  We all  are  interested 
in raising the standard of life of the 
people and it is desirable that they 
should consume more of cloth  and 
use other goods than they had been 
doing  in  the  past.  So far, what I 
have said is, I think, undisputable.

Now comes the question as to how 
we are going to face the . problems. 

The demand has outstripped the sup­
ply.  Our capacity of further expan- 
siorr is limited.  We  cannot  imme­
diately produce more cloth.  It is not 
possible to use any trick for adding 
to the cloth immediately and forth­
with.  The Industries and Commerce 
Minister, who is now  the  Financê 
Minister, has taksn a series of mea­



<427 Central Exciseit 3 SEPTEMBER 1956 and Salt (AmendTn,ent)
Bill

5428

sures in order to increase the output 
of cloth in the country.  But it must 
necessarily  take  some  time.  You 
<;annot get out of the hat the moment 
you shout for it.  So you have  to 
allow that process to bear the maxi­
mum fruit of which it is capable.

The question that the House has to 
address itself to is this:  that if the 
demand has outstripped the  supply 
and if the cloth trade is making in­
iquitous, unreasonable and  excessive 
profits, then, what should be done to 
meet the situation.  We have also to 
remember  two  other aspects.  One, 
because of the rise  in the price of 
■cloth in the coimtry,  the msinufac- 
lurer is not interested in sending cloth 
abroad; but, it is essential that cloth 
should be exported so that we may 
"be able to earn  foreign  exchange. 
Our Plan cannot work unless we have 
■the minimum foreign exchange neces­
sary for purchasing and  importing 
the essential machines  and  plants 
which we need for the implementa­
tion of our schemes. Then, we all want 
to encourage the production of cloth 
"by handlooms,  and also to provide 
•employment for the largest number. 
So, if the price of cloth goes a little 
higher, these  incidental  advantages 
are botmd to accrue.  We can hope 
that there will be a greater stimulus 
ior exporting cloth to foreign coun­
tries and thus we might be able to 
liave more in the form of foreign ex­
change than we would otherwise get.

Again, a larger number  may  be 
«mployed in plying the  handlooms 
as the difference between the price of 
cloth turned out by the handloom and 
that coming out of the machine will 
l>e greater than it is today.  So, even 
if there was a slight increase in the 
price of cloth, then, that would not 
altogether lead to untoward  results 
all round.  I do not say that it will 
not have some effect on consumption; 
it will discourage consumption where 
co;isumption is not needed.  So,  it 
will have these advantages too. If the 
Kiemand has out-stripped the supply, 
'We have to find some sort of  expe­
dient to meet this difficult situation.

We might, perhaps,  introduce the 
system of controls; but, after the ex­
perience that we had of controls, I 
think, nobody would like the revival 
of that system.  It led to a certain 
amount of demoralisation in our eco­
nomic life and it also created a nxmi- 
ber of other problems such as those 
of blackmarketing which have been 
causing  headache even to this day. 
So, if we could possibly avoid that, 
we must do so.

Then, again, controls have not ordi­
narily encouraged production.  They 
have resulted in the  shrinkage  of 
production.  So, controls,  as a long- 
range policy should not be welcomed 
in increasing production.  If possible, 
we have to avoid that.  Even if those 
engaged in the cloth  business are 
making unreasonable profits and the 
consumer is made to pay more than 
he ought to have been asked to, we 
have to find some way out.

Now, it has been suggested that we 
could have imposed  excess  profits 
tax.  That is another thing that could 
have been thought of.  But the point 
is this.  The increase today is not in 
the price at which cloth is sold by 
the mill-owner but even more in the 
price that is charged by the dealer, 
wholesaler or retailer. .If you charge 
excess profits tax on the mill-owner, 
you do not mop up the excessive pro­
fits that the wholesaler or retailer is 
making.  He is  today  charging  a 
heavy price and, to that extent, im­
posing a burden  on  the  consumer 
which would continue  even if you 
were to charge excess profits duty on 
the manufacturer.  You cannot charge 
excess profits duty on the wholesaler 
or the retailer.  That is not the part 
of the scheme.  So,  you  have  to 
tackle the man who is making such 
prf̂ts and, for that, you have to im- 

pô a duty.

This duty has  been  imposed  in 
such a way that we expect that at 
least a major part of it will be Re­
covered out of the excess profits that 
these people are making, so that the 
burden  on the consumer,  if at all, 
must be very much less than the duty
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that we are imppsing.  We say  that 
we can find some fool-proof formula 
which will save the consumer  com­
pletely.  But one cannot say whether 
such a formula can be put forward 
with confidence.  Even as it is, there 
is no doubt  that the facts being as 
they are the consumer will not have 
to pay even the bulk of this levy.  It 
is expected that it will come out of 
the excess profits.

4 P.M.

Shri S. S. More:  How, and where
is the guarantee?

Pandit  G.  B.  Pant:  There is no
guarantee except the guarantee  that 
' the laws of economics work.

Some Hon. Members: No, no. (In­
terruption) .

Pandit G. B. Pant; If they do not 
work, then merely by saying that they 
will not, we  cannot  overturn  the 
chariot at all.  It is after all on ex­
pectation, and considering the circum­
stances,  we expect that there is a 
limit.  What is the position  today? 
I would put one simple question, and 
it is this.  Does the trader or  the 
manufacturer refrain from  charging 
the highest price that he wishes to 
out of consideration for you or for 
me?

Shri S. S. More: No.

Pandit G.  B.  Pant:  When  he  is
charging the highest price  that  he 
can, if he has  to  charge  a higher 
price, he thinks that he will not be 
able to sell as much as he is selling 
today.  You have admitted that he is 
charging the highest price.  If he is 
charging the highest price,  then he 
would not like to go to such an -̂ 
tent as to lose his customer.  He ŝ 
to  keep within certain limits.  That 
is the law of economics.  What those 
limits should exactly be it is difficult 
to say.  After all at some stage..........

Shri S. S. More: When the demand 
is inelastic,  what  is  the  position? 
(Interruption).

Pandit G. B. Pant: At some stage 
Dr other, the law of diminishing re» 
turn sets in.  You cannot go on rais­
ing  prices.  May I humbly  submit 
that no manufacturer or trader ordi­
narily charges less than what he can 
manage to do?  If he is  charginĝ 
what he can, then obviously he can­
not charge too much more, and if he 
does,,  then the consumption wiU go- 
down; tKen the supply will  outstrip 
the demand; then prices will fall and. 
the entire process will work the other 
way.  If what the hon. Member says 
is correct,  that he is charging less 
than what he can, then if he charges 
more, that leads to a  reduction  in̂ 
demand, and to that extent the de­
mand outstrips the supply, then the 
price begins to fall; if the price begins 
to fall,  then the whole process be­
comes more  and  more  wholesome. 
Thus, we have to reach  the  point, 
where the supply outstrips  the de­
mand, and the demand falls short of 
supply.  That you can do  only  by 
adopting means like this.  This is not, 
I may say,  a measure for  earning 
money;  that is not the purpose.  Of 
course, if money comes, it will be used 
for the good of the people.  We have 
a Plan, an ambitious Plan, for which, 
we have to  raise,  I  think,  about 
Rs. 1,000 crores in the course of four 
or five years.  If we are to carry out 
the schemes as they have been out­
lined, money will have to be raised 
in various ways.  There will have to< 
be an integrated scheme of taxation. 
But here we are in the midst of the 
year and we are not putting forward 
a new scheme.  Even this  proposal 
would not have come but for the fact 
that there has been unexpected rise 
in the price of cloth and  there has 
been an unexpected  increase in  the 
consumption of cloth.  It is because of 
these difficulties that the conimdrum 
should precede us,  that we  had  to 
approach Parliciment for the sanction 
of this proposal.

As I stated a little while ago,  the 
consumption per capita has gone up> 
to 16*8.  Till last year the consumer 
was satisfied with, I think, 15'9  or 
something like that.  But in the last
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few months it has risen by about one 
yard per head.  If the price goes up 
a little, then he may have to cut down 
his own quota from 16-9 to 16*6 or to 
16*7.  If he could manage witii 15*9 
last year,  and  if the circimistances 
combine together to induce him to re­
duce it from 16:9 to 16:7 ultimately 
he will gain, because the production 
will increase, supplies will  become 
sufficient to meet the demands, and 
then the price level will come down. 
That is for which we have to work. 
Are we or are we not to work to­

wards that end?  That is the main 
objective of the levy.  If the  price 
goes on increasing, and that ft bound 
to be, if no attempt is made to curb 
the demand today and to enlarge the 
supplies  for the future,  what will 
happen?  That is the objective  *and 
that is the purpose behind this mea­
sure.

So far as sarees and dhotis of the 
coarse type are concerned, there is no 
increase whatever.

Sliri S. S. More: Why not?

Pandit G. B. Pant: There is hone.

Shri V. G. Deshpande: That is me­
dium, not coarse.

Pandit G. B. Pant: There is none. 
We have throughout maintained this 
level of excise so far as sarees and 
dhotis are concerned.  Even last time 
we did not make an increase.

Shrimati Rena Chakravartty:  Only

lor coarse.

Shri Hamath: For medium?

Pandit G. B. Pant: For the medium, 
it might be one anna, because for the 
medium  we find  there has been a 
very high increase in the price.  For 
the mediimi quality,  if you look at 
the figures, you will find ̂ at the rise 
in prices has been much more than 
for the coarse varieties.  As the rise 
in the price has been much more than 
for the coarse  varieties,  evidently 
medium must pay a higher rate than 
coarse would be required to do.  In 
the circumstances, that explains the 

position.

Tĥ  we have given a warning to 
those’ engaged in the trade that if 
they raise the price because of this 
levy, then they must be prepared for 
a higher tax, they must be prepared 
perhaps for 'other ways  which will
enable the Government  to mop up 
every pie of what wiU go to them by 
way of any cess or levy on  prices 
which may not be justified  by the 
circumstances of  equity and  econo­
my.  That is a warning for the future 
which has been given in unequivocal 
terms.

I know that occasions like these do 
not often conduce to a sort of hallelu­
jahs and songs.  Proposals like these 
are not ordinarily  welcomed-  It is 
not in the nature of  legislators to 
welcome proposals of this  character, 
but I hope th|y will at least have a 
little patience to see how these pro­
posals work (Interruptions).  If they 
do not respond to the appeal to have 
a little  patience,  then I am afraid 
their attitude of ifiind is not  quite 
rational.

Shrimati  Renu  Chakravartty:  Of
the whole House.

Shri Kamath: Your side as well.

Pandit G. B. Pant: If that be so, if 
my colleagues on this side are speak­
ing in the same tune as you are doing, 
then  I may be wrong.  That is all 
that I can say.  But even  though I 
may be wrong, I have to place before 
you the facts and to invite your at­
tention to the  compilation  of the 
series of events that have happened 
and the results that must follow from 
them.  That is,  I think, of  greater 
importance than what they  say  or 
what I say.  So I would appeal to you 
to look at it as a measure of a dis­
inflationary  character.  It  is not a 
financial  or  fiscal measure, it is a 
measure designed to combat inflation. 
After all, whatever  money  goes to 
Government it does,  to that extent, 
stop, hamper and serve as an antidote 
to inflation, in whatever form it might 
come.  So, to that extent,  it is ob­
viously a disinflationary measure.
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Then, further, by bringing the sup­
ply nearer the demand it again puts 
an end to the  process of  inflation. 
The whole purpose is tb bring about 
a balance, an equilibrium  between 
supply and demand,  and till  that 

stage is reached we have to . adopt 
some expedient or other in order to 
see that men do not profiteer at the 
cost of the consumer, and if the con- 
simier is to pay anything it goes back 
to him through the State and that is 
not pocketed by others to his detri­

ment.

Mr. Deputy-Speaker: Pandit Thakur 

Das Bhargava.

Shri Ramachandra Redd! (NeUore): 
Can we have the benefit of the re­
marks of the  hon. Prime Minister 
who I think, is mostly responsible for 
bringing forward this measiire though 
the introduction of the Bill was done 
by the Finance Minister?

Mr. Depnty-Speaktir: Now we have 
to “be content with the remarks of the 
hon. Minister who is in charge of the 
Bill.

Shri N.  R.  Muniswamy  (Wandi- 
wash):  The hon. Prime Minister is
ready to say something.  Let us have 
the benefit of what he wants to say 
on this Bill.

Shri Kamath;  A  Uttle  later; say 
half an hour later.
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'̂«t>WT t   ̂ TRT   ̂ *T̂ ̂ %f̂*T 

t:̂ ̂TRT W 'jjiHdi ̂  f̂”  ̂ vr  ̂l[̂  

m iH  ̂ H«m (̂'+>H[)   ̂ T̂

(W  ̂)  f  ̂
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(Thh  ̂ ^

^  % f^- ,̂  ̂   ̂  ^̂TTTSr

^   ̂  I  ?rm ^ ̂  y9oo  ̂  

^ î rfe  (+<̂>2T  f̂tTTT)
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T̂OTT f ^
fHt ?nTT ̂ M̂5|4TjT ̂ft̂iRT ̂ ̂FTRT- 
r̂r̂ 9FTpft   ̂ I

qr tw ?rfr otrt w  t tfk 

t  ?nwr ̂   ̂ i  f%

?rm «ft%̂  sftr ̂ rrf̂'f ̂  .w   ̂  

 ̂  ̂  I %f̂   Prf̂

WRT ^ «fh:

 ̂  M̂ T̂ t  ^

(̂ RWf fT

p̂qfi) ̂ ̂TRn’t
% ̂  ̂ m  ̂TTCTTT̂ t  WT ̂  'TT 

 ̂  ̂  t  TT ?Trr ̂

«T   ̂ t ..................

ffto  «iRftr (0̂?l<T>)  :

qf«H  5T̂  TRf ĴTFhr  : WVK

if1̂ ^  ̂ *̂T«fV

^  I ̂   ^
«fV fbR̂ f%  4#

5̂ ̂   ̂  «n-1  ̂ ̂
 ̂ sp̂ a|>V*!?r  t

tW   ̂̂  ̂ ̂  Mî*̂
 ̂^  *TfTt f’T̂  ̂I

?rmt JT̂  ̂?fnT[-

Tn «TT IHT ̂  ̂3̂ 3̂ I

«flT ̂ itf̂  ?T ̂  ?fh: ̂   n=(HRw 

 ̂  ̂   ̂ m̂fiTzff %

ĤT  % spq̂  1̂' ?ftT ^ 

3̂  ̂ 55R% ̂   f ?fk  W

f̂̂Ffr %  ̂ qr  ̂ ?T̂ mm 
r̂nrr,  ?fr  ̂  ̂ vtf

sq̂fFTT  JTft qT sfV  ̂  f̂RT% 

>̂ft  ̂  ̂  ̂

<l̂a  f̂T̂  'i»i*̂l hH1î<N 

T̂PTl’  ̂ *t>M«l  f̂ T̂ T̂% f̂ RT%"  ̂ ’mH'II 

 ̂ 5Tt̂  ̂ ̂  iJIM+1 r̂RFft ft f̂̂  

I 4‘ 3̂  ̂ ^̂riT

 ̂I   ̂̂   w
 ̂̂ ?RR  TT

 ̂ R̂?T ?  ?rnfV

VĴ ̂  TCf % #

r̂ ̂  =qK  ^  3T̂

% 35qr wr 5rPT7TT 1  ?pr  t̂̂?tV

qr ̂  qf TIT 

 ̂  ̂ r̂rf >̂i<i«ia 5TT  ̂ 4

 ̂ ̂  f̂T ̂   ?rft̂

(¥7̂) ̂ T̂T I   ̂ SF̂rTT  T̂FT 

■ ̂  3t̂ ̂ I  T[H

I T'̂ qr

^ qfrrr 1  qr  t̂rtt

5ft ̂  qr̂T̂ ̂  ’jft,  ^

qr ̂    ̂̂    ̂% s ff̂

 ̂viWt qjl" i[̂r ̂ ct̂- 

vftqj  I ?rnr  ̂ ^

 ̂ wr ̂ HKi  qjT̂

c#5T 11  ̂prft

q?TT 5R# ̂ T̂ I «rk w ̂  

T̂ ̂ I  r̂rsT ̂ ̂TvRT   ̂f̂̂TR"

 ̂̂  f̂r̂ ̂  qjff I  «rrq iF

(ttm) % TO 3|ft 

R̂RR ̂  ̂rrf«t>q> *t̂ t  ̂̂ .

# q̂TWR ̂  T̂ % ̂  wr  I; \
*r̂   ̂  ̂̂   >ft

5 W  «ft?T   ̂  ̂ I ^
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^   ̂ ̂  ̂  cRTvitRi

^ ^ ̂   I ^
g $nffv # i:[sfr

 ̂   ^   ̂?rft? ^
>̂fr  f% If ̂   ̂  ̂  ^̂RTTt

 ̂% fJT ̂  ̂  ̂  ̂
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f, ^

%   ̂ ̂ ̂    ̂  ̂

w*ft ^  7̂?jrr  t I  irfT

3TT̂ % ̂ T# «ft# ̂   5f7T#

 ̂ I,   ̂ ̂  ̂

T̂Nj r̂r̂ ^ =FT  |,

WT  ^ r̂nrr  ̂  f% ^

 ̂   ̂ ̂  5Tî 5HR mr

 ̂ ̂  ̂  ̂   7̂̂ I,

f%  ̂ ̂   ̂ ̂ khY qr ?r̂  ?T̂

'iw 3ft % JTf tw ̂   ?rff

t  I   ̂  TT ̂ nn: ^

^ f%?ft »T  ̂  ̂̂ T̂td

^ ̂T*T I  f̂+H ?TT̂ ?rrT ̂  ̂  ^

^̂rh: ?T̂ ̂  t| f I A' ?itt ̂ ̂[S[?Tr

 ̂% f̂ T̂ ?ft   ̂  ^

3TRlft ̂  ̂  ̂  ̂IgP̂ild Tg'̂rl 

*♦‘̂1  ̂  ̂ ̂   ^  f̂T̂TT

t I   ̂ ̂   % f%W  ^

t  ^ f+a»i ?rr̂f*rft ̂

 ̂ ̂ f‘   ̂ ̂  T̂FTT

fsnrr  ̂  dt  ̂  f %  ̂ «r̂

 ̂ ^ T̂% f I  ^ # 
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 ̂ ton̂ TTsr  =̂ Tf̂ ^
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^ ̂ “f»di  ^ ?rrr h" fm ̂>r%

 ̂ f' i  f̂T̂PTd’  ?T5r9>nr

 ̂ 3T ff ̂   ̂ ̂

^  ^ 5T̂5rr  f̂ r̂rf,

 ̂ f̂ r̂rclr tc zrvhr

^  ?{%nT  t

# ?fk ̂5̂  '̂l̂dl
i I  f*TT̂5Tr̂ (sRTT

*Ht)   ̂ fifR^

r̂r̂ fiTf̂T̂ix (f -̂

*NV)  d̂iÔ   ̂I ?nT

 ̂̂1% dt.  ?ftT  IT̂ ift̂

TT w  ^  ̂ I  ?TrT ^

?ftT

I I   ̂  ?fh:  %

qr w   ̂5tTPf  qftw 

% w  qf %7tt ?ft ̂  q|t ̂ ir 

% ̂  % ̂ qr  ̂ ^

I  fT ?nTjft ^

 ̂5ft  q>rf̂ ̂?rc ’̂«t ̂

 ̂ tfĤicii % r̂PTT   ̂

qft # f?r ̂

5̂?rnT qf̂  ̂% f*TR  q*|?R

’TT  F̂irf ̂ I *iî ?̂n ̂ff̂r w

#̂T aTTTT̂  ̂ I  ^

'>Uddl ̂  ^  ̂ T̂̂d̂d ^

3pTqT̂r#f̂ ̂  qx̂  ̂rff

3PK ̂   ̂  ̂ %zr  ®FTT 5̂7«T

*f>'i  \̂"f)'*ii  ̂(*ti"*T «b̂

 ̂  ̂   ̂  ’tt  %

€mr̂ sî  ̂ % cJftfR I, w ̂
 ̂̂  5T  «TR I   ̂«ftft

T̂RT ̂   I  STK̂"! qr $%

t̂1% ̂    ̂?ITT spt ̂   %

5T|f   ̂ I

?;ftTqift̂^̂rr«r (̂T̂inT 

?fV̂  ĵqr) ̂  ̂ dH  ^

t, ̂  ̂7?5r Â̂rt  ftft-
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% fsri%̂  (̂«iT- 

fsRTRt) WS[Z %  qr ̂  sM 

RT  «l<pl   ̂̂  ̂  ’TT 'Sftr 

’FIT ^    ̂ ̂  ̂  ̂sTpft

vfffv   ̂ I  I

?ft  i[̂ f%TT 'TT ̂  ̂   (+̂1

«rr   ̂ ^

#ST (^ )̂ ITT ̂ T  ̂ TK ^

iff I  n̂'T %  WT  % ?r?î 

'TT  prr I   ̂  «ftr 

ĤPT f̂tx f̂rft 

^   ̂  ̂  ̂  ̂   ̂ ̂

?R> 'T̂  I

 ̂  ̂  ̂  ̂  ̂    ̂  ?rrqr

% ^nw (̂ )  ̂ t,

«r5frf   ̂1̂,   ̂  %f̂FT ̂3̂ ̂

 ̂ t I

5̂ »4Y ̂  #

«ldTAIT ITR  ¥t sft̂ w ̂  ̂fhr̂

 ̂ ̂  t,  ^  i

 ̂ ^

sprft   ̂ ?fh: ^  ^

 ̂I  T̂T'fi  ̂̂rnr

 ̂  ̂  ̂  ft 5ft  ̂  ̂ ^

«in̂ t ?rk 5IH ‘f>s«i

sp7% t, ̂  ̂  ̂  ft’fTT I

?nn: ̂rrr ̂  f   ̂ >t

=3TR ?T^%^?TrT?mtqTf̂  ̂

 ̂ 'TT ?TT7 w

^ d̂l sfrr,  ̂ Ŝi  % hM*i ^

T̂RT  ̂  ̂  ft̂ i ^

?TP5r  ̂̂  ̂  '+)<̂ÎT   ̂^

 ̂ wvK ̂  ’iWr ?TR f% ̂in̂ 3t̂ 

 ̂5JR ̂  5rFT ̂   ^ ̂  ̂  ̂  I

mx ?iw  ̂ r̂ ftrfl «ftt

qrqf# f̂ T̂'t

%   ̂ ̂  ̂  ̂   ?iMr  ^

t»  W  ̂  ̂ ̂  ̂

n^|i^

jjT VT̂TT#

 ̂ TR W ̂  ̂  ̂  ̂  ̂

*Pff̂ ̂  ̂  5IW ̂  ̂  f   ̂ 

t̂ wf ̂ 5piT^% 7̂Tf̂ 5Ti|fT̂ I 

^̂rf̂PT   ̂?T5r ®nt?'*j|  «PTT  ̂

frrr  sftrfĵ  ̂̂   f% ?in 

2̂11̂ ?fk w ̂

 ̂ vPTFPT I ̂ Mlf̂ ̂ 'STFTcTT 

 ̂    ̂3ft ?rrT ̂   I ̂

 ̂ ̂  t,  w ffw  % 

mî FMhft(irnTf%̂ 5rtt) sftr #Td4d̂r

(VTTqTTR)>ftl̂ <̂hT|flRr̂

1̂  (t»̂  ?t*t???tt) 5FW  I

?rrr

 ̂ ?iW ^

 ̂ ..............

Mr. Deputy-Speaker:  I must bring 

to the notice of  the  hon. Members 
that I have been making appeal Ire- 
quently to keep silent, but they have 
not  been heeded.  I  solicit the co­
operation of the Members in main­
taining silence.  Let us hear the hcai. 
Member who is speaking.

<rtiRf oi«̂< ?rar  :

^  ^  ^ ̂?rr

 ̂   ̂  ^

+wfĉ  (srnî T) ^

SW 5nTT  t,  ̂ % T̂R%

 ̂   ̂  ^ ̂TT̂f̂t ?f\T

mf[  ^ t ̂  ̂  ̂ !Tŵ   ̂

5TT̂ qY?:  ̂  5ft% qr r̂m, fm 

%#?r 9R ̂  ̂ 3̂ ̂TRT  I, 2TT̂

5ft  SflfTenft T̂  t  ̂ 

5̂0̂ , ̂  ̂  SŴFOT5T$fT|«TT I

 ̂?nq̂   ̂  ̂  ^

5:̂ % ̂rnr  ̂i  TOrt

 ̂  «TT  %  51?̂ 

SFT ̂  «IT j 

iFT  ÎTT I I  T̂PRTT f % fw 

TO  «rrojt  ̂  t, w i
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(■'Schkh)  ̂  I   ̂ ̂

(̂rrsTTT) ’tHY ^ #

W3T<TT  f̂RT d<«i>)<̂

 ̂̂   ^ ̂ T̂FTT TT

’rW h:   ̂ I I ^

Fwpft # ̂  sir mr. ?tr 

=^ t

ftr (^)   ̂  ^

t ̂TRcTT ̂

 ̂ ?THt 'TTf̂  (?ftf̂)   ̂   ̂ ^

 ̂  ̂  I 1^

t ̂    ̂  ̂  r̂ T  ̂̂

% f̂ T̂TT)  I I   ̂ ̂  ̂

 ̂ WK  'jfPT cPft «t>l-H 

 ̂I  T̂TTi  *̂>̂Hl f̂ fŴ ĉ

^̂ Hi T̂̂ t*?rH ftrar ̂  ̂îTfT "̂ T̂PiT

t  prt cTO ̂   %

’PTf ^ %■ '»IH<H

n̂rspTT  I I 4   ̂f%

PhPĥ ^ ̂ TTl?  w ^

I

Mr. Deputy-Speaker:  Before  I call 
upon the next hon. Member, I should 
like to say this.  Initially, there were 
only two hours fixed for  this  Bill. 
Then, there was an option, at  the 
discretion of the Speaker, to increase 
it by one hour.  A demand was made 
ttiat the whole day be spent on this 
Bill.  That was the maximum that the 
hon. Members asked for or  demand­
ed.  So, at least ŵ ŝhould stick to 
that maximum that the hpn. Mem­
bers had asked for, and we must try 
to finish the discussion by 6 O'clock 
today.  That shall have to be done. 
Shrimati Ammu Swamjnadhan.

Slirlmati  Anunu 
1  thank  you  for

Swaminadhan:
giving  me  an

opportunity  to  say  a few  words 
on  this  Bill.  To  say  that  when 
this  Bill,  when  it  was  publish­
ed  in  the  newspapers  a  couple of 
days ago, gave many of us a shock, 
is to put it very mildly indeed.  After 
hearing the very pleasant news of the 
new Finance Minister taking  over 
charge, the first Bill that he brings to 
this House is this Bill which, I know, 
will bring great hardship to the mid­
dle-class people of this  country.  I 
have listened with great interest  and 
attention to the statements made by 
the hon. Finance Minister as well as 
the hon. Home Minister.  I £im  no 
economist nor do I know much about 
statistics, but I do know the country;
I know the people of the country and 

I do know what a great amount  of 
anxiety prevails among  the people. 
Just before the three very important 
festivals  of this coimtry—Dusserah, 
Deepavali and Pongal, which is  the 
most important festival in the south— 
when in every household, poor, rich 
or middle-class,  they have to  buy 
clothes not only for themselves  and 
their children, but for everyone de­
pending on them, to bring this Bill 
which is going to impose more taxes 
on cloth seems to be a very unwise 
step.  I am surprised that the  Fm- 
ance Minister, with all his experience 
of the country and his great know­
ledge and extreme wisdom,  should 
have thought it proper to bring this 
Bill just now before the House.  In 
spite of all that has been said that 
this is  going to  mop up a certain 
amouTit of excess profits that.the m- 
dustrialists are making, I am sorry I 
am not convinced.  I am going  to 
plead  more  for  the  middle-class 
people, the Government servants  in 
the lower income  group  and  the 
*‘white-collared people” like doctors, 
nurses and lawyers.  Their income is 
not much; they are the people  who 
are going to suffer more today, be­
cause the rich people can always buy 
cloth at whatever price they may be 
sold and the very poor people as  a 
rule do not use as much cloth as the 
middle-class  people.  The  middle- 
class people have to  dress decently; 
they have to send their children  to 
schools neatly dressed and thereforê
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they have to buy more cloth than the 
poor people.

Prices of foodstuffs and edible oils 
have gone up.  In fact, the prices of 
all the consumer goods  which  are 
necessary for all of us to live  have 

gone up and now the price of cloth 
is going to shoot up like anything. It 
is very nice  to hear  the  Finance 
Minister say that this peirticular Bill 
would not' raise the prices of cioth 
and that prices would go up in any 
case.  That is not the excuse to give 
a push to the upward trend of  the 
prices of cloth.  It is another matter 
if the industrialists want to rise the 
prices of clpth.  But even there Gov­
ernment should have some machinerj 
to control and check the rising prices. 
How can we go to the country  £ind 
say to the people,  “from tomorrow 
you have to pay extra price for the 

cloth you are wearing, because Gov­
ernment needs  money”.  The  Prime 
Minister is always telling  us,  and 
very rightly too, that we must  en­
thuse the people of this country to 
co-operate in the implementation  of 
the second  Five Year Plan and  co­
operate  with  the  Government  in 
making this coimtry a Welfare State. 

If the Government  feel that  it  is 
absolutely  necessary to have  more 
money, would it not be right for the 
Government  to  use  their  own 
machinery and do propaganda among 
the people of this  country  saying, 
“we want to make  this country  a 
Welfare State; we want  people  to 
have a better standard of living” and 
then say, “please give us a little more 
money by way of tax or buy less 
cloth”, if there is shortage of cloth? 
Tell them to buy less cloth, till more 
cloth is produced in the country.  I 
feel that among peoples all over the 
world, our people in India are more 
reasonable than anybody else.  I am 
sure if  the Government comes out 
with such a scheme saying that people 
should not buy so much  cloth  and 
they should be prepared to pay  to­
wards  the  implementation  of  the 
second  Five Year Plan,  either  by 
direct taxation or in any other way, 
I am sure our people will do that. 
But, I feel  this  would  be  really

victimliing the people.  You will be 
t̂agonising the people of the coun­
try.  Certainly, that is not what  our 
Government want to do.  When we 
are at the beginning  of the second 
Five Year Plan, we want  the  en­
thusiastic  aftd  willing  support  of 
everybody  and the  co-operation  of 
the people of this coimtrj’.  The Plan 
is going to be  discussed in a few 
days’ time in this House.

It is said that coarse cloth is  not 
taxed.  People  who know statistics 
have told us that coarse cloth is  not 
produced so much.  It is the medium 
cloth that is mostly produced and that 
is the cloth which people buy more, 
except, of course,  the people  who 
wear khadi.  But, how many people 
wear  khadi  and  handloom  cloth? 
Leaving dhotis and sarees , a  large 
majority of the people use mill-made 
cloth for shirts and other  clothings. 
It is not because the people of  this 
coimtry have more money that they 
have been buying  more cloth.  One 
of the reasons is increase in popula­
tion every year.  Also, today people 
feel that they need more cloth than 
they  did a few years  ago.  I  can 
speak for South India—the part of the 
country I know very well, especially 
Malabar.  Those  very  people  who 
used less cloth formerly  now  feel 
that they need more cloth and  they 
purchase a larger quantity of cloth, in 
spite of so many difficulties.

All the Members who have spoken 
today seem to feel that this is not the 
right kind of tax to be brought just 
now and I do beg of  the  Finance 
Minister to withdraw the Bill entire­
ly or  at least the tax on medium 
cloth.  I would like to tell him that 
in South India, when we are taking 
up something new, we  always  do 
something for  what  is  known  as 
**DHshti Parihar̂* or ^̂ Nagar Lagai**. 
I hope that  this will  be **Drishti 
Parihar'’ for him and his  term  of 
office will meet with great  success. 
We all wish him great success m the 
new portfolio which he has taken up. 
I am sure he  will remember  that 
democracy  functions  throû  tbe 
majority  of  ̂the  people  and  the
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majority  of the  Memers  in  this 
House feel that this Bill should not 

e assed no.

Shri S. . Ramas amy It is some
hat surrising  that Memer after 
Memer has soen against this Bill. 
I am afraid there is some misunder
standing aout the scoe of this Bill. 
Hon. Memers, I am afraid, hae not 
gien attention to ara 4 of the State
ment of Ojects and̂ Reasons here it 

is said 

It is not  intended,  ho eer, 
immediately  to  enforce  these 
rates to the full etent.  Some in
creases are eing made no and 
it is the intention that a constant 
atch e et on the moement 
of rices and to the etent that 
ecessie rofits are made in re
lation to the fair e-mill rice as 
ored out on the asis  of the 
formula of the Tariff Commission, 
an increasing ercentage of such 
rofits may e taen  a ay  as 
ecise duty.

That is all  that  is intended  no. 
Whether the Goernment ill imme
diately enforce the ecise duty to the 
full etent is the matter for  consi
deration.  I am afraid, that is not the 
intention.  If they are going to im
ose it straight ay.........

Dr. Rama  Rao  ( ainada)  They 

hae already imosed it.

Shri S. . Ramas amy But not to 
the  full  etent.  They  hae  only 
taen the o ers to imose it to the 
fullest etent.  If they imose it  to 
the fullest etent,  I can understand 
the ojection that the rices ill go 
u.  But this is only a measure  to 
gie the o ers to the Central Gro- 
emment to regulate and control the 
situation.

Shri B. S. Murthy Ho

Shri S. . Ramas amy  By  ary
ing the duty.  The duties  roosed 
in the Bill are four annas for coarse 
and medium cloth and si annas for 
fine and suerfine cloth.  It is not in
tended, ho eer, to immediately en- 
toroe it to the fullest etent.  It  is

only to atch the rice  fluctuations 
and to regulate the duty accordingly. 
That is hat the Bill intends to do.
It is stilted that full o ers are there 
ut they ill e eercised only hen 
the situation demands.

A oint has een raised y my hon. 
friend, Mr. Morara, that the hole 
of this duty ill e assed on to  the 
consumer.  If  that is so,  the  ery 

urose of the Bill iU e defeated, 
 ̂‘••e is no gainsaying the fact that 
if the contention of Mr. Morara  is 
correct, it is a challenge..........

Shri Morara  What  is  the  ast
e erijnce

Mr. Denty-Seaer The House is 
meant for hearing eeryodys ie s. 
There may e honest  difference  of 
oinion.  We should gie him this o
ortunity to sea his mind.

Shri S. . Ramas amy  if  that is 
so, it is a challenge to the  inance 
Minister and it is for him to e lain 
ho this duty ill not e transmitted 
entirely to the consumer.

It is some hat unfortunate that the 
inance Minister,  hile  e laining 
the Bill, did not tell us at hat oint 
there as ecess rofit. Is it at the ro-. 
ducer stage or is it at the holesale 
stage or the  retail stage  urther, 
he did not e lain  fully  at  hat 
stage this duty ill oerate for mo
ing u of rofits.  No, unless  the 
oject of mo ing u of rofits  is 
achieed, I am afraid, the oject ill 
e defeated as the rices ill go u. 
urther, the hon. Minister did not e
lain fully the mechanism y hich 
this ecess rofit is shought  to  e 
mo ed u.  As I find it, the rofit 
seems to e at the holesale stage 
and this can e mo ed u only  if 
the ecess duty is imosed on  the 
manufacturer so that the goods may 
e sold to the holesaler  lus  the  
ecise duty.  The uestion is hether 
he ill transmit it again to the  re
tailer and the retailer  ill transmit 
it to the consumer.  What eactly is 
the mechanism y hich the rice 
ill e controll̂  is a  matter  im 
hich the  Minister  ill  hay« to
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besto his attention and see that the 
obect is achieed.

The uestion has  been repeatedly 
put rom the opposite side as ell as 
this side hy this industry has been 
sinled out, that is,, the tetile indus
try alone has been sinled out.  There 
is no ainsayin the act that in  no 
other industry is there so much proit 
as in the tetUe industry.  The pro
its are so reat that I am onderin 
hether the  ne  Finance inister 
ill not thin  o nationalisin  the 
tetile  industry.  There is so much 
proit in it that it is orth considera
tion.   ut as the iures in the tabu
lated orm clearly indicate, there  is 
enormous proit.  The table ien  at 
pae 2 ill disclose this.  F* coarse 
clot,  or  an  increase  imder  th* 
cotton o *75 per cent, there is an in
crease o 7 per cent, in the price  o 
the cloth.  Aain,  in the  case  .o 
medium cloth, or a 4 per cent, in
crease in the case o cotton, there  is 
an increase o 18 per cent, in the price 
o Cloth.  With reard to ine cloth, 
or an increase o 3*5 per cent, in the 
price o cotton, there aain is an in
crease in the price o cloth to the e
tent o 18 per cent.  With reard to 
super-ine, thouh the price o cotton 
has increased only by 6.5 per cent., 
the price o cloth has risen by 23 per 
cent.  Clearly, a case has been made 
out that there is ecss proit in this 
trade.

No the uestion is hich is  the 
best method or moppin up o pro
its.  The methods may dier.  em
bers rom the opposite side and this 
side hae su ested that E..T. may 
be reied and other methods should 
be introduced by hich the  proits 
could be mopped up.   ut immediate
ly and urently hen the prices are 
soarin hih an̂ hen it is indicated 
clearly that the  industry is main 
enormous proits and they are oin 
to reap harest durin those  three 
estials hich are comin up, I thin 
there is no time or the Goernment 
to brin orth E..T,  This is an emer̂ 
ency measure by hich e are mop
pin up the proits hich are clearly

indicated by the tabular  statement 
y hon. riend, r. ansal, uestion-* 
ed hether these iures are correct. 
I the hon. embers  are oin  to 
uestion  this,  in the  absence  o 
better iures, e must accept  hat 
the Goernment has ien as correct 
iures.  It those  iures  are true 
there is no doubt that a case has been 
made out that the tetile mill indus
try is main enormous proits.

 I elcome this measure rom  an
other anle also.  This is decidedly in 
aour o the handloom industry.  So, 
I elcome this measure on behal o 
the handloom industry because oin 
to the dierence in price leels there 
ill be a illip ien to the handloom 
industry.  It has been su ested that 
the* dierence is so reat  that  the 
subsidy ien to the handloom indus
try may  as ell  be  remoed.  I 
ould, on the  other hand,  su est 
that out o the proits that you et o 
Rs. 17.5 crores, the subsidy  to the 
handloom industry  may be  urther 
enhanced so that the handloom ill 
be on stroner oundation  because, 
ater all, i the mill cloth is oin to 
be dear, it reuires only little e ort 
or the people to chane their habits 
and o in or the handloom cloth and 
support the millions o people  ho 
. are liin by this cottae  industry. 
No i, as the Finance inister e  
pects, the handloom industry is  to 
thrie I hope eery handloom eaer 
ill et 300 days or in the year. 
The  anuno Committee said  that 
they are ettin only 200 days or 
in the year.  y contention is  that 
it is on the hih side.  They are only 
ettin 150 days or eery  year. 
With this dierence in price  leel,
I hope enouh or ill be ien to 
the handloom eaers so that theŷ 
ill hae ull employment.

ut I ear there is one sna about 
it and that is the shortae o yam 
supply.  I the hon. Finance inister 
could uarantee ull supply o yam,
I hae no doubt hatsoeer, that the 
handloom industry ill be able  to 
supply all the demands in this coim
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try for cloth and this is the best oppor­

tunity for them to produce and satis­
fy the needs of this country.  I hope 
the handloom industry will take full 

advantajge of this.

Incidentally, I  hope the  Finance 
Minister will put aside for the  time 
being the claim for powerlooms which 
was adumbrated by him as Minister 
for Commerce and Industry.  I hope 
he will keep it in abeyance and, in 
the meantime, help the handloom in­

dustry by seeing that the pit looms 
and the throw shuttle looms are com­
pletely eliminated and the fly shuttle 
looms are introduced "in the hemdloom 
industry so that the production may 
be more than doubled.  I have  no 
doubt whatsoever that this  measure 
is of great help to the much neglect­
ed handloom  industry and  I fully 
welcome this measure because it will 
give a fillip to the handloom indus­
try and I hope the Finance Minister 
will  concentrate upon all measures, 
including the utilisation of the addi­
tional income that will be derived out 
of the excise duty, for helping  the 
handloom  industry  to satisfy  theî 
needs and tests of the multifarious 
people  from different parts of  the 
country and thus stabilise the hand­
loom industry and put it on a strong 
foundation.

Shfimati Renu Chakravartty:  The
first  shot  of Shri T. T. Krishnama- 
chari, as a  Finance Minister  I  am 
afraid, we will have to term as  the 
first shot at the back of the people. 
I cannot but use these harsh  terms 
because, on the very first day, when 
he innocuously introduced this mea­
sure before hajf a dozen  people  in 
this House, the reaction immediately 
of even a person likê me who does 
not know very much  of the  intri­
cacies of economics was that this mea­
sure was not going to be utilised for 
mopping  up  profits.  Normally,  in 
everyday life, what is it that we have 
seen?  Every excise  duty on every 
essential commodity has led to an in­
crease in prices.  The Home Minister 
who is a master at using subtleties of

expression and turn the table against 
his opponents, I am afraid, has made 
a bad case worse.  Apparently, in 
economics, when demand  oversteps 
production, we must raise the prices: 
that is exactly what he said, boils down 
to.  But, he forgot one essential thing.
, That  is,  an  essential  commodity 
like rice, like oil,  like  cloth,  this 
theory is absolutely fallacious.  What 
is it that we have seen in my State 
of West Bengal?  Price of rice rose 
to Rs. 40.  But did people stop buying 
it?  They had to buy it, because  it 
was a question of life and death.  We 
have heard during the course of  this 
debate more than once that after all, 
there is a lot of money circulating in 
the country and people seem to have 
become rich acĉording to the figures 
of per capita national wealth and  to 
mop that up, we are going to impose 
this excise  duty.  But,  what is  it 
that we see?  Every day during the 
last fortnight, I have received heart 
rending letters  from  middle  class 
people from my State  saying, Puja 
is coming we cannot buy clothes for our 
children.  We cannot send our sons to 
school because  they have no  shirts 
on their backs—I am not talking  of 
working classes; I am talking of mid­
dle class people.  There are so many 
clerks in Calcutta who during a whole 
year, they run  their  establishment 
and their economy only one two shirts 
and 4 dhotis.  It is something  that 
you can’t imagine.  You can’t cut it 
down beyond that.  This is a margi­
nal level of nakedness.  How can you 
cut it down further?  That is why  I 
say it is a fallacy.  We do not know 
the consumption levels in the various 
sectors of our society.  We do  not 
know what  is  the per capita con­
sumption  of  the  peasant,  of  the 
labourer, of the middle classes, of the 
lower division clerk and the  upper 
division clerk.  Let \is know that.  On 
the basis of those figures, I would be 
prepared to enter into  a discussion 
When a general overall statement  is 
tnade  that money is circulating  in 
the coimtry,  everybody is going to 
buy more cloth and  therefore, we 
must red.uce the  consimiption, I am 
not prepared to  accept such a plea 
because the facts of life disprove that.
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Our arty  as the irst to as,  i 
you hae deicit inancin, the rices 
ill o u, and so,  hat is your rice 
olicy  Today,  the  ome  inister 
said,  e  no  hat ha ened  hen 
there   as  control.  Certainly,   e 
no  hat  ha ened under control. 
Is that the tye o control that   e 
hae een demandin   Is the Go
ernment not caale o seein  that 
there are  no more  lac mareters 

Can they not chec them and see that 
the eole are ien the essentials o 

lie at a leel o rices in  hich the 
eole can uy them  At least the 
essentials o lie should e  uaran
teed.  I  e do not  uarantee that, 
e hae no riht to lan  deelo
ment and do  roaanda aout the 
ie Year lans.  Sacriice, eeryone 

is reared to mae.  or the eole 
ho are on the ere o staration, 
hose leel o liin is the leel o 
naedness, you  must increase  the 
roduction,  roduction  hich  ould 
ut an etra shirt on their ac and 
hich ill ie an additional morsel 
o ood.  I that is not so, i you rin 
or ard this     e are, not oin 
to accet it.  Een i you can ut it 
throuh y the otes  that you can 
commandeer, the  eole  ill iht 
inch y inch ecause it is a uestion 
o lie and death or them.

You tal o the Second lan.  Is 
this  hat is oin to ha en as  e 
o or ard, more and more  essen
tials o lie are to e taed  Are the 
resources or the lan oin to  e 
ound more and more rom the ordi
nary man, rom his ood, rom his 
cloth  I that is so, this is a serious 
oreodin.  When  e ased that the 
roits should e mo ed u,  there 
should e a ceilin on diidends,  hat 
is it that  e hae heard rom  that 
side  Incenties are needed or ri
ate caital.  It  as said, unless  e 
ie them such incenties,  e shaU 
e distriutin  oerty.  When   e 
taled o uttin a ceilin on income, 
the rime  inister o all eole ot 
u and o osed it.  At that time,  e 
ere told that  e are oin to dis
triute oerty.  When they  rin 
or ard a ill to increase the ecise 
duty on the oor mans cloth, medium

cloth, do they ê ect that e are o
in to su ort such a measure  Een 
i it should o do n in the history to 
our shame that  e hae assed this 
measure, the other eole  ill  not 
su ort that.

I ish to rin or ard a e acts. 
ut, eore that,  I should lie  to 
mae one oint, at this  stae.  The 
iures that hae een ien to us are 
aailaility  o cloth  er caita  in 

yards.  I do not  no ho much is 
the consimition.  We do  not  no 
the consumtion iures or the ari
ous sectors o our society.  When I 
tried to loo into the iures I ound 
that it  as 15.75 yards in 1939.  ur
ther do n, I ound that in anuary 
to uly 1956, the er caita iure is 
168 yards.  I that is the aailaility, 
and i  e are told that in uly 1956, 
e hae achieed record roduction. 
I should lie to no ho it is, that, 
the stocs hae declined  This is the 
uestion that I ut to the  inance 
inister.

r. Sea er in the Chair

4-58 ..

 ̂ Then, I  ant to lace eore the 
ouse certain   acts.  or  instance, 
durin the udet,  e ut a duty on 
mustard oil.  What did  e see. The 
rice   ent  u  rom  Rs. 1-8-0 to 
Rs.  1-12-0,  Rs.  2-4-0,  no  it  is 
Rs. 2-10-0, Rs. 2-12-0. What ha ened 
air rice shos  ere oened in my 
State  ater   reat  aitation.    ut, 
neer  did  they   unction.   No, 
the Goernment  has come  or ard 
to  say,   e  ail  to   ee  these 
shos oen ecause you ill not allo 
us the mustard seeds to come and aU 
that has one into lac maret  I 
that is  hat is oin to ha en,  i 
the Goernment are unale to chec 
roiteers and lac-mareters and i 
you are oin to ut u the rices, 
the eole  ho are on the marinal 
leel o staration in ood and cloth
in,   ill e  sueeed out o  their 

aility to uy them.  That is  hy I 
ill lead aain that i you are really 
serious aout these lans, lans hich 
ill not only enthuse the eole,•- ut 
hich ill ie certain ery  essen
tials to the eole, lie  ood  and
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clothing, you  have  to change  this 
fiscal policy.  We would say this even 

in regard to the manner this parti­
cular fiscal policy has been  worked 
out  in its details. Coarse cloth  has
not  been  taxed.  It  sounds good.

But already  my hon. friend  Shri
Bansal has poi.ited out that a large 
portion of the demand of this cosurse 
cloth is in the form of tapestry, sheets 
and very little is used  in form  of 
dhoties, sarees, etc. Take the case of 
medium cloth.  At least, you have to 
exempt medium cloth if you cannot 
exempt anything else.  That is what 
70  per  cent,  of our  people  use.
There is no question of some people 

here saying, please do not introduce 
this excise for the time  of the Puja 
or  Pongal  or  some  other  festival. 
Are we going to hoodwink the people 
in this way and then introduce this 
duty later on?  It is a  matter  of 
principle that today, on the eve of the 
Second Plan, we should clearly tell 
the people that development plans do 
not mean that all the resources are 
only to be squeezed out of the poorest 
of the poor, but that those at the top 
will have to pay.  They will have to 
sacrifice.  We too  shall  sacrifice on 
luxury goods, but on essential goods 
not a pie more should be payable by 
the people.  That is  the cry of the 
people.  Even if you pass this Bill, 
we shall fight it tooth and nail, right 
upto the last ditch.  This is my last 

word.

5 P.M.
f

Shri Matthen (Tiruvellah): I agree 

with the previous speakers that the 
major part of this excise duty will 

be passed on to the consumer.  This 

is really an evil and it calls for a 

lot of pity from us, and I have a lot 
at  pity  for  all  including  mjrsell 

because I have to pay much more for 
textiles,  but  even  though it is  an 

evil, it is a necessary evil.  It is a 
necessary evil because  as  the hon. 

former  Commerce  and  Industry 
Minister has told us—and I have great 
faith in his foresight and judgemait— 

the supply of textiles is very much 
below the demand and the demand

is. going ahead of  supply, and it is 

quite possible, though nort probable, 

that the price of cloth will go higher 

in the black market.  As my friend 

Shrimati Renu Chakravartty just now 

pointed out, the price of mustard oil 
has gone up because it has all gone 

to the black market.  If things go at 

this rate, all the available cloth will 

go into the black market and we will 

have to pay much more than we will 

have to pay by way of excise duty. 

The main object of this excise duty, 
as the hon. Minister has said, very 
clearly is not  to  raise  money for 

Government, but to create consumer 

resistance, because the only way of 
stopping or restraining this tendency 

ot great d̂ and for cloth is for the 
people to show a certain amount of 
resistance when  they find that the 

prices go up.

Our economy has been developing. 

It is no more a  stagnant  economy, 

and when it  has  been  developing 
naturally  people  have  got  more 
money; though it is  bad  enough,  I 

admit, still they would naturally like 

some more cloth, some better cloth. 
That developing  economy was nut 

properly taken note of by the former 
Commerce and Industry Minister.  In 

fact, I want an explanation from the 
former  Commerce  and  Industry 

Minister as to why he did not take 
notice of this developing economy and 

did not provide for it.  I can excuse 

him if he has not provided for steel 

or cement, but I cannot excuse him, 
with the equipment we have got, for 
not providing for an expanding econo­

my for textiles.  We have got mills 
with plenty of scope  and  potential. 

Why did he not permit more looms? 
That is  an  explanation  which  I 

demand of the present Finance Minis­
ter.  If we had  adequate  supplies, 

this Bill would never have come up 
and there would have been no neces­

sity for It.

3 SEPTEMBER 1956 and Salt (Amendment) 5456
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Even now this excise duty is oniy 
a temporary relief.  It Is not going 
to solve the problem.  I  am  afraid 

with all  the  consumer  resistance.
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textiles will go into the black market. 

The basic solution is supply, a larger 

supply of textiles as our economy is 
expanding.  You are thinking of hand- 

loom, Amber charkha, Khadi and all 

the rest of it.  With due respect to 

all of them, it te impossible to resist 

the natural instinct of people for fine 

textiles, better textiles,  cheaper tex­

tiles, by means of excise duties like 
this except for a short time.  So, my 

submision is it  would  not  solve it 
basically.  The basic solution is more 

production.  That  I  think is  most 

essential, but without creating consu­
mer resistance, which is expected will 
be done by this Bill, there is  going 
to be very bad black market business. 
I do not know whether even Members 
of Parliament will get dhotis sarees, 
but it will be very difficult for others 

to get.  It will  be  worse  than con­
trols.  The only thing we can do today 

is to pass this Bill and create con­

sumer resistance as much as possible. 

Otherwise,  the  consequence  will be 
worse.  The shortness of supply will 

make it a complete black market busi­

ness, atid the poor people for whom 
we are all pleading will have to pay 
more than otherwise by paying this 
excise duty.

The most important thing, as I said 
before, is to expand production because 

our economy is still developing.  If 

we  succeed  in  implementing  the 

Second Five Year Plan, and I believe 
we will,,  the  demand  will be much 

more.  So, I would earnestly request 

the Government  to  make  provision 
for expansion of textile production.
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(#5Tf̂  % ̂ rf̂ f I %m
*̂F   ̂iT)s'H?m  ̂  ̂f̂Vr T̂RT

R̂KT ̂ dl" ̂  ^ ̂?Tcf

 ̂*S!'0<H =TRT  ̂̂  ̂0<i

,̂ ylx ̂3RT̂ arnr m ̂  ̂  srnft 

^  f̂T??ft  ̂  qr 5fr̂  ̂  ̂

¥hr̂ wTpft t̂*ft I t̂l  ?rrT
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qjo JTT̂T̂fl]

^   ̂ m \iim ^  ?flT

 ̂ +*lHl  I I ?iTT 5Tl|f

R̂̂nr +c)̂ r̂nr ^

%T ̂  WT -̂T̂d f i%  ^

<+nHtn  cRt̂ ̂

I  fw   f% trWTf̂  r̂nwt

'»IK I cRN?" ̂   ̂'f̂Hd

^ ̂ +1 ̂   ̂I

Shri T. T. Krishnamachari: It does 

make one sad that almost as my first 

effort, I . should  bring  forward  a 

measure which should have evoked a 

certain amoimt of sentimental opposi­

tion, and put me in the wrong along 

with many of my colleagues in the 

House.  The point  really  is, as the 
last speaker emphasised, that the point 

of view presented to  the  House by 

Government has not been fully appre­
ciated, nor have "any alternatives been 

suggested in order to meet the situa­
tion.

I would not like to repeat what my 

hon. colleague the Home Minito has 

•aid.  I think it is worthwhile residing 

out again to the House what my hon. 
friend Shri S. V. Ramaswamy referred 

to, namely, para 4 of the Statement of 

Objects and Reasons.  It says:

"It is  not  intended,  however, 
immediately to enforce these rates 
to the full extent___...

—that is to say, these rates of 4 annas 
and 6 annas.

*•-----Some increases  are being
made now and It Is the intention 
that a constant watch be kept on 

the movement of  prices and to 

the extent that excessive profits 
are made in relation to the fair 
ex-mill price as worked out on 

the basis of the formula of the 
Tariff Commission, and Increasing 

percentage of such profits may be

taken away as excise duty.  Cor­

respondingly, if prices indicate a 

downward trend, necessary adjust­
ments will be made in the excise 
duty.”

That meets the point made by my 

hon. friend Pandit'THakur Das Bhar- 
gava.  If the trend is downward, we 

will make the change that is necessary 

downwards.  So, the whole concept of 

the Bill is that this is something which 

should go up and go down according 

to the movement of the prices, and 

not essentially intended as a taxation 
measure.  I think  that, that  at any 

rate, ought to convince siich of those 

as are willing to be convinced of the 
bona fides  of  Government  in this 

particular matter, namely that if we 
want a taxation measure,  naturally, 

we have to Ml the House that it is 
going to be a taxation measure, but 

we intend this to be a measure which 
would, to some extent, deal with the 

situation which has been created by a 
rise in demand,  and the production 

not meeting the increased demand.

Most of the hon. Members who have 

spoken have stressed this point, namely 

that the common man will be affected, 

that prices will rise, that this wiU add 
to the rising price, and that this is 
going to add to the cost of living and 

so on.

But I would like to deal first with 

the speech of my hon.  friend  Shri 

Asoka Mehta.  In fact, the confusion 

that, he said, existed in either in his 
mind or mine still exists in regard to 

another matter.  I think his  speech 

was in support of Government gene­

rally, while, at  the  same  time, he 
could not give  his  support to thl« 

specific measure.

My hon. friend had laid down cer­
tain  propositions,  which,  from the 

point of view of pure economics, cer­
tainly,  are  unexceptionable.  But 

before going into the points that he 

raised, I would like to deal with the 
question  which  has  now  become 
almost—it is not a hardy annual, but
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It sems to be—a hardy lAonthly these 

days, namely thic 4uestibp of leakage.

J can assure the hon. Member that we 

considered this  matter  only a few 
hours before  actually the  Bill was 

made public.  And even the intelligent 

anticipation  has  not'  envisaged the 
possibility of -our imposing an excise 

duty with a ceiling, and that it would 

be on the basis of an adjustable equi­
librium, moving up and down with tne 

prices.  To  that  extent, I think we 

have cheated those people who have 

been trying to surmise what  move 
Government will take next.

If my hon.  friend  would perhaps 

throw back his mind to what has been 

appearing in the papers over the last 

six months, he will find that this is 

one of the  suggestions  which have 
been made periodically in the press, 

namely, that there will be an increase 

In the excise duty, because they feel 
thatl  whenever  Government  want 

money, one of the commodities they 

will tax would Be cloth.  So, it is only 
a matter of intelligent anticipation.

I can also tell the hon. Member that 

so far as the stocks with the whole­
salers and retailers generally are con­

cerned—I cannot say I have had a 
very correct and precise evaluation— 

we could not have chosen a better 

moment lor Imposing an excise duty, 
'because the stocks  were  almost at 

their lowest, and they had run down 
to a considerable extent.  They were 

being replenished, and they would be 

replenished this month.  That M one 
of the reasons why we chose this time 

being the time when the stocks wil) 
be low.

To come to the main points of my 
hon.  friend  Shri  Asoka  Mehta’s 

speech, 1 would like  to say that on 

this question of excise duty and mop­
ping up of the surplus profit or res­
training consumption, the answer is— 

as fte is an economist, he knows that 

economic science never gives us very 
precise  answers.  It  only  indicates 

tretyjfl—that It is expected to do both.

That it mops up profit to the extent it 
could.  To the extent that the prices 

rise as a result of  it  and, therefore, 
contributes  to attract  the law  of 

diminishing returns, it must restrain 
consumption.  But  it  is  quite con­
ceivable that* the demand would  be 

such that this might be a flea-bite and 
the prices might  increase  further. 

There is no point in anybody asking 

me to give an assurance that such 

dua such  things  will  not  happen, 
because I am not having a laboratory 

test.  I am experimenting in a world 
of 377 million, in a very large country, 

and also  with  frontiers  which are 
practically non-existent.  It might be 

quite possible that some of the shor­
tages that occur in the frontier  area 
is due to  cloth  or  something else 

moving across the frontier'.  So there 

is an element of impreciseness in all 
estimates, because we do not know 

the exact depth  to  which  we will 
reach, the exact nature of the demand 

not only within our country but also 

in the adjoining areas.

So all I would like to aver now is in 

regard to what are expected to be the 
trends in the future.

A point was made—I do not think 

my hon. friend made it; he is far too 

much an economist to make that—̂that 
any increase in excise duty is increas­

ed inflation.  I thought that all taxâ 
tion was  disinflationary.  Of course, 

if hon. Members say that it is regres­
sive, because it taxes a commodity, 

the consumption of which is inelastic, 
there may be something about it.  I 

am not here pleading that the tax is 

not regressive, though I do not quite 
concede the point that in a country 
with a very high marginal rate of con­
sumption propensity,  cloth concump- 
tion is inelastic.  Cloth consumption 
is, to some extent, elastic.  I know of 

the time when cloth prices were high 
when I had myself put off purchasing 
cloth.  You put it off for a period of 

five or six months; do not purchase 

it.  If there is a tear in your shirt 
or something like  that,  you try to 
stitch it.  I have done it myself.
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So the inelâicity of consumption 

does not come with cloth in a country 

of thî tod.  There all again may be 
economic  truisms,  but  nonetheless, 

eveny one of these ideas has some 

p̂pUcatioî iA the context of the events 

t̂ t w« are npw facing.  Therefore, 

t̂v» remedy that we have suggested 
npw is  imdoubtedly  an  extremely 
short-term  remedy.  My hon. friend,

Shri »̂^̂tthen̂ is quite correct when 

he taxed me vjith dereliction of duty, 

that is, I have not provided enough 
ftexil?ility in my ijwtalled capacity in 
r̂gaîd to the textii« industry to meet 

a situation of tins nature.

I do not think my hon. friend, Shri 

Bhagwat Jha Azad, was quite correct 

because he is one of those persons who 
fQimd fault with me for the first time.

Shrlmati  Tafkeshwiiri  glnha:  I

know.

Shjii T. T. He used

to be a very gox̂ frî d of mine-:-and 
he is still a friend of mine—̂but he 

found, fault with me because I said 
that  cloth  consumption  w,ould be 

much higher.

SM  Bhagwat  Jha  Azad:  Found
fault wî  because you are for  the 
first time as Finance Minister.

T.  T. The

Ôipt i??aiay is that he will mellow in 

time, as I have n?kellowed.
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Shrlmati Tarkeshwarl Sinha: it is

not your fault.

Sl̂  T.  IMâ naaiacliî:  The

pô 4 ifr that it is true I do foresee 

that  cloth  consumption  will  rise 
n̂pjLdyy.  I hav̂ no dfoubt  ̂my mind 
p̂ui t]?iat.  I win come to the point 

raĵed by Ŝ i Asoka Mehta in that 
5f«ard. lato.  To  some  extent, my 

trieẑ Sbri B̂ gwat J[ha Azad, did 

np̂  me t̂  impression that he is 
% ̂ ud  ̂of ecpnoÊs.  He said: ‘all 

riî.  Increase the installed capacity. 
But sîal it.  I>o not all̂ w it to func­
tion, so that wiB wiU use it somie time 
or other.  Giv-̂ liceĵes for spindles 

mot to newr aal̂ wĥht will want to

function, but to the exiŝ g mills, m 
that you keep your reserve capacity, 

and use it when you want nxore pro­
duction.  This would have been the 

right thing.’  Here  we  are  in this 

plight and I Rave to def̂  myselt 

But we are both culpable of not per­
severing in regard to a matter wher« 
we knew th« consequences.

I will safely advise my colleague 

who is now in charge of the textile 

industry, that we should have in our 
hands certain reserve capacity which 
could be used for occasions.  I still 

hold with my hpn. friend, Shri S. V. 

Ramaswamy,  that  the  incidental 

advantage that  our  negligence has 
given to the handloom industry must 

be preserved and sustained.  But that 
thould only be an incidental advan­
tage and we should always be pre­

pared for an emergency of this nature. 
We have been caught badly.  I will 
try to do my very best in conjunction 

with my colleague,  the  Minister of 
Commerce and Consumer Industries. 

But it will take time.  I am suggest­

ing, therefore, that it is admittedly a 
short-term  remedy.  But  I do hope 

that it will  only  be  a  short-term 
remedy.  Nobody will  have greater 

pleasure than myself if, say, when I 

review this matter every month—as 
I propose  to  review  prices every 
month—I find that the  prices have 

gone down and I can reduce the duty 
by a quarter or half anna; though it 
will certainly mean that  the budge­
tary gap will become bigger, I shall 

certainly keep my promise.

I might come to you for some other 
thing, but I shall not use this  for 
ad hoc revenue purposes.  If  prices 

do not go up, and I stiU want money, 
1 wiU come and tell you that I want 

straightway taxation on an article of 
consumption, not ôr the purpose of 

mopping up ];H:ofits or curtailing con­

sumption.

To come back again to Shri Asolw 

Mehta, he made a number of ĝ eral 

proportions in regard to o\ur policy.
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But I hope that  there  may be an 
opportunity for me to deal with some 

aspects of the points that he raised 
when we discussed the Plan.  At the 

same time, if I now say to him what 
I propose to do t̂his year—levy an ̂ 
X tax or a Y tar or a Z tax and so 

bh—I think the budget will have lê - 

ed out now.  But I do agree that all 

taxes must be compensatory and the 

supreme purpose that we have before 

us, namely, the Plan, must somehow 
be fulfilled.

I can give  one  iassurance.  Some­

body says: *You are a friend of the 
capitalist’.  Somebody says: ‘Yoii are 
a frî d of the  hantilobin  weaver*. 

So far as the Finance Minister is con­
cerned, he has to be a friend of no­

body.  Of course, as a matter of fact, 
as years progress, he will have ho 
friend, neither in the capitally sector 

nor in  any  bther  sector.  That is 

inevitablfe.  But it is not a question 

of oiir viewing it from this dr that 
purpose.  It really is a  (luestibn of 

the Plan and if  I  can  poissibly gM 
some money ftom any souîe which is 

l̂ft, it does not msitter where we get 

it frofh.

Therefore, I do not propose how to 
deal with this subject further, because 
this ife hardly the occasion when I can 
elaborate on taxation ^d  ecdndmic 

policy—and  it  will  be  improper 

because I have not eveti applied my 
mind to tMs, though one might have 

vague ideas.  Nor do  I  prOpoSe to 
respond to the request made by my 
very good  friend,  Shri  Bansal, to 

develop an econdmic philosophy. May 
be my hon. friend, Shrl H. N. Muker- 

jee thinks that this socialism of ours, 
of what We say, is Just an eye-wash 

May be that he is right that we should 
better have  democratic  centralism, 
tnd there w<H be rcfthifig like it at 

alL  If I feel tha{ trices should be 

raised for the purpose of inhibiting 
consumption,  I  will  raise  plrtcê, 
because Gtovemmeht will have control.
It may be a  monolifhic  strudture. 
Government  will  have  got  all the 
power.  We WHl raî prices if we

want; we will lower prices if we want. 

Yes, democratic centralism has a great 
appeal to the people who have the 
Bismarckian tradition in their mind. 

But I do yot very much know about 
Bismarck.  For one thing, I have not 

got the erudition of my hon. friend. 

But it is a very poor pun, an Intel- 

actual pun, to  just  take the casual 
reihark of a newspaper and call me 
‘Iron  Chancellor’.  I  am ̂ raid  I am 

not even a wooden chahcellor.  I  am 
a chancellor composed of cells which 
are  decaying;  I hope those cells will 

sustain me as long as I am asked to 
futtetioh as Firîce Minister, ^t it is 
a very poor Jjiih. We are not fiismarcks 
here. May be my hon. friend does not 
believe in our bona fides.  I have  no 

hope of conv̂tina him.  If I could, 

I sĥ  be pleasê'  but I realise it is 
impossible.

Therefore,  sBtU itlil  fîenHs. 

while I know that I cannot convert 
him because he w6n*t be converted 

The door for reason is barred so far 
as mind is concerned.  It is only the 

dogma inside his miiid th«t has cloUd 
the door for reason,

Shri S; S; More: Do not be so
simistic.

SKn t. T. Krislbi&iikMhari: i can- 

nbt be quite so optimistic as rhy friend 
Shri îbre.  I am (ip̂ mistic because 

I thhik my friend ia doming over to 
our d̂e.  He speMks of election and 

the reason why we should hot raise 
taxes at the time of election.  I siifill 
wait for that combination but I Um 
not..........

Shri S.  S. More;  On a point of 
personal explanation..........

Mr. Speaker; Order, order.

Sltrl S. S. ̂ ore; On a point of 6rde> 
Sir.

Mr. Speaker: No  point  of  oniâ 

The hoh. Member 1̂1 hear me flr̂
Is it the hon. Membeîs point thfit he 

alone haŝ the right to Interrupt and 

the Minister has no rl̂ t fo feplyt 
It is rettriy flie Uoti. Mtoiber whc
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started this and the  Minister says 
something and he wants to say some­

thing by way of personal explanation. 
Are we to go on like  this  till 6.00 

or 6.30? I cannot  allow  these long 

interruptions and their replies.  Why 

did the hon. Member start this game? 
When he has started it why shoul<̂ 
he be impatient of a retort?

Shri S. S. More: Is it only by war 

of retort or is it  by  way of some 
personal fact______ *

Mr. Speaker: Let him say all these 

things and explain it outside.

Shri J5. S. More: Kindly x>ennit mr 

on this occasion to offer some expla­

nation.  It is not so  easy a mJ»tter

Mr. Speaker: Why should he inter­
rupt the Minister and create all this?

Shri S'. S. More: I interrupted him 

on economic policy; but he is retort­

ing me on a personal matter.

Mr. Speaker: What is the point of 
order? Let me know it.

Shri S. S. More: My submission is 
that the political  future of  any one 

individual cannot be a matter which 
can be discussed.  Is he giving out 

that I am going over to his .<ide as 

a sort of inference from tiis views or 
Is he giving it out as a statement of 
fact? That is my submission.

Mr. Speaker:  I am not concerned 

with  that.  The  hon.  Minister  ’s 

entitled to say from  the  speech of 
any hon. Member that he infers that 

that hon. Member is going over to his 
side. ^

Shrt S. S. More: Some Ministers are 
coming over to this side; some Mem­
bers may go  that  side. .(Interrupt- 
tions).

Shri A. M. Thomas (Eranakula’r). 
Protesting too much.  ^

Shri T. T. Krishnamachari: I thmk 

Tiy hon. friend Shri More has been

successful—̂in making  . me lose mv 

thread.

We now come back to the speech ol 

my hon. friend Shri Asoka Mehta. As 

I have said just now, I would ore- 

fer to deal with this question of the 

general policy in regard to whether' 

we should restrict consumption.

One of my statements has  been 
taken out of its context and read by my 
friend Shri Bansal as indicating that I 

have said that we should allow con­
sumption goods to be developed and 
made available for people.  In fact, I 
have said so very often because I feel 
very  strongly that we  cannot  ask 
people of the lower income groups in 
this country who do not have even the 
necessities to tighten their belts. I have 

always said this and I suppose this 
will be a common  ground  between 

me and my  friend  Shrimati Renu 

Chakravartty that austerity is a luxury 
which only rich can indulge in.  But, 
at the same time, there are certain 

factors of consumption which we \/ill 
have to check and postpone consump­

tion to a time when we will be able to 

afford it.

Of course, the point that he rair.ed 
about channelling excess consumption 

into investments is something wĥ'h 
is vital for the Plan though it would 
be rather difficult to say that I res­

trict a particular type 6f consumptio*̂ 
and immediately invest  in  present 
reserves.  But, I am not goin̂ to deal 

with that aspect of it now.  I parti­
cularly agree with him that there are 
many many commodities  where we 

have to restrict consumption.  I would 
also agree with  most  of  my hon. 
friends that if we can possibly have a 
restriction imoosed on the consump­
tion of cloth I wiU do it.

Pandit Thakur Das Bhargava:  Do
you propose to tax the labourer who 
is getting Rs. 104 yearly on average 

according to your estimates? Do yf'u 

want to tax him for cloth?
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Shri T. T. Krishnamachari: I  am

not taxing.  The whole trouble about 
it is this.  My approach to this pro­

blem is not taxation.  Taxation is not 

the main purpose of this measure.  If 
it is the main purpose, I will plead 

guilty.  I would like to avoid taxation 

On cloth but I cannot avoid it.

What alternatives have hon. Mem­
bers suggested to me? Excess  profits 
tax. But when the demand and supply 

do not equal, excess profits tax can­
not take away the profit at a parti­
cular source.  Perhaps it may or may 

not raise a profit.  Here is a ques­

tion of shortage and the shortage will 
inevitably raise the price.  I say, yes. 

If prices are being raised some porti ;n 

of it is being taken away.

An. Hon. Member: Increase pr̂' luc- 

tion.

S'hri T. T. Krishnamachari: I agree 

with hon. Members.  I would like to 
do everything  possible  to  increase 

production.  The only trouble is that 
we have in the past, for some othe** 

reason, thought that we should seal 

the creation  of  capacity.  We have 
sealed production—̂ we have sealed the 
creation of capacity.  We felt that it 
is not right that capacity must be in 
our hands whether it is utilised or 
not May be now the hon. Members are 

giving a place of primacy to produc­

tion.  I will take that as a man''ale 

and we will see that capacity is in­

creased so that that capacity ran be 
made to produce more goods. There­
fore, while, on the academic plan.*, I 

would say I would like to agree with 

my friend Shri Asoka Mehta because 

whatever he haa said is corrert ani 

that leads to a very lar̂e extant the 

diffusion of means, we have.  Bu*  in 
the case of this particular commodity, 
it is not a question of restriction of 
consumption.  At the present moment 
we have  nothing .else to do.  There 
Is no getting away from facts.  In­

crease coTisumntion: yes, we will try;
will take 12 months.

Mv hon. friend, Shrimati Tark̂nh- 

wari Sinha is one of those rer̂ ôns

who have  been . specialising *n the 

textile industry, and she has rJways 
been against our policy.  She has a 

right to condemn  me  but I do not 

think my hon. friend Shri Bhagwat 

Jha Azad has got the right.  I will 

accept condemnation  at  her hands 
because she has told me that what I 
do is wrong and that it will lead to 
trouble.
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Shri Mohanlal  Saksena (Lucknow 

Distt. cum  Bara Banki Distt.):  I
should like to put a question to the 
hon. Minister.

Shri T. T. Krishnamachari: Yes.

Shri Mohanlal Saksena: I want to 

be assured that the stocks would puss 
to the consumers and that they would 
not be kept with the middlemen as it 

happened in the case  of the sugar 
miUs.  It may be a plan for the mill- 

owners to  get  sanction  for havhig 

fresh licences-  Can the hon. Minister 
assure me that the whole stock wouH 

pass to the consumers and not to the 
middlemen who are only the relations 
and agents of the miU-owners?

Shri T. T.  Krishnamachari: The
point  that  my hon. friend makes is 

slightly different.  It means some con­
trol of distribution.  I am coming to 

that particular point a litte later.  If 

actually we do increase the installed 
capacity..........

Shri Mohanlal SaksCna: l only want 

this assurance.  Can you say that all 
the stocks would pass to the consimiers 

and not to the middlemen as it has 
been the case in the sugar industry? 
All these profits go to the middle­
men. .....

Mr. Speaker: Order, order.  The

hon. Member  himself  was  also a 
Minister.  If he goes on interrupting 

like this what can the Minister do? 
He has put a question; let him wait 
for the ̂answer.

Shri T. T. Krishnamachari: It does 
. not matter; I like the interruption of 
my hon. friend,  but the pomt real'y 

is that we are not in a i>osition to
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add to su]>t>lie$.  We have to refiralate 

the movement of goods from ttie mill 

eftd to the wholesaler and the tetaller 
and ultimately to the consumer.  I am 

coming to that point presently.

As I said, we proi>ose to leam from 

this  lesson.  We  shall  make  an 
attempt to increase the capacity so 

that we can use that capacity.  But 

Shri Ramaswamy need not be afraid 

that it means that that capacity is 

going to be used to the detriment of 
the handlcom—as the powerloom will 

not be used to the detriment of the 
handloom.

I come next to the question of wnat ' 

we could do to relieve the position of 
the public.  We have more or less 
now committed ourselves to the posi­
tion that we cannot have controls and 

rationing.  The only other alternative 

is rationing of commodity.  My hoa. 
friend, Shri Tripathi said that sarees, 
dhotis and long-cloth should be made 

available.  Unless it be that I can 
increase  the production  of sarees, 
dhotis and long-cloth, I cannot  do 
what he wants.  If I have an increas­

ed production, I cah say, this must 

be sold at a particular price; we have 
control only for that.~ That mean̂ the 
question does not cover up every Other 
piece of textile article.  We have not 

got the production.  The ̂ alternative 

is to have tsontriols and rationing.  We 

should try to educate the piiblic.

We come back to the position that I 

took up this itioming that we must 

tell the people not to pay higher pri­

ces and buy, that is, to postpone con­
sumption.  I propose to  ask friends 

here that we should try to educate 

the put>lic and tell them what are tlie 
reasonable prices at particular areas 

and the public should get to know 
about it. By an act of voluirtaiy denial, 
they will not buy to the extent that 

they would normally do, and it wiH 
help.  Tlien  the  prices  will come 

down, ftoe will  be  sluftip in the 
market and autottiatfically  the ptides 

wlB coifie down.

Shti S. S. Mote:  May  1  taiow

whether the Govefnnlfent are propos­

ing to open their, own shops where 

articles cah be had at fair prices?

Shti T. 1:. Krishaainafchari:  Tlîre

is no use starting any fair prtce shops 

at a time where there is scarcity.  If 

I am going to start a fair price shop 

and, say, give 5 or 10 yards per head, 

the retail deafer will come and buy 
it and very soon the fair price shop 
will be exhausted.  I  have  got  the 

experience in regard  to Handloom 

Emporium where we have been sellin«< 

at a particular price  and  giving a 
rebate.  A fair price shop is not the 
answer.  The only  weapon  that we 

have now in our hands is to educate 

the public hot to pay higher prices. 
T7hether we will be able to do it or 

not is a thing which hon. Members 

can judge.  But it might have a limit­
ed validity, and I am quite prepared 

tc. take those steps.

The othei* hon. Members will cer­

tainly like that I should reply to them. 
Shri Bansal, who is  a very compe­
tent critic of Government,  has ttiia 

time riot been quite so careful.  He 

has taken the  figures  that  I have 
 ̂given and thought of them in tefnte 
ol percentages.  They are not percent­

ages at all.  The flgiires given in para­
graph 1 of the Statement of Objects 
and Reasons are not percentages but 

they relate to the  cost  per lb. of 
cloth, the cost per lb. of cottOn mix, 
that is the cotton that goes into the 
produelfelon of cloth.  Therefore,  the 

margins he has worked out and the 

I>ercentages he  has  shown  are not 
quite correct.  But his point was that 
the mill-owner is  not  making the 
profit.  The mill-owner  may not  be 

making the profit as much as I sav 

he Is; maybe there are Increased costs 

of production.  But there are one or 
two facts in his statement which are 
not correct, because I think the pflce 
of coal wac raised on the 26tlf June, 
and I have given the price only ufh 

to June.  The fecfreased prtce of coW
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will not come into the operative cost 

here.  Theî are one  or two other 

m̂tter̂ which  would  not certainly 
juŝ y the increase in manuf̂icturing 

côt to tl̂e saina level.  On tl̂ other 
h ,̂ Slyri Tripathi  has  b̂ n com­
plaining thali Wĉes have not increas­

ed.  I w  ̂leave tlus matter to Shri 
Morarka and r̂i Hansal on the one 

side cind Shri Tripatlii on the otner.

wholesaler, what is allowed for trans­

port, intermediate sales-tax and so on 
and how we make a fair retail prîe. 

Actually, the retail prices are much 

higher.  That  is  the  margin  that 

represents the unfair profits that had 

been made by all sectors.  I am not 
blaming the mill sector in this parti­

cular matter.  If it is only the mill 
sector that is the offender, I will pro­

bably be able to catch it up.

3 SEPTKMBSB 19SS and Salt (4vlen4vmt)  54?̂
Bill

Shri Bansal: Will you please check 

up whether coal prices have not in­
creased by 25 per cent, during last 

year?

Shrt T. T,  fW âmachari:  Coal

prices have been fixed at a particuĴ 
level; we relate the Increase on coai 
prices consequent on the recommenda­

tions of the Tribunal, and the new 

prices took effect on the 26th June. 

I would like to stand corrected, but 
I think that was the deadline, because 
a month after the recommendations 

were made, whether the Government 
issued an order or not, they ultimate­
ly will  come  mto  operation.  The 
Government issued an order accept­

ing the recommendations of the Tribu­
nal but  making  certain  variations 

according to particular areas.  It mav 
be that the cost of transport of coal 
might have gone  into it.  In sny 

event, I see no justification for such 
an increase whatever may be the in­

crease in the cost  of  production.  I 

can understand an increase of  *our 

or eight annas  but not an it\- 

crease of that nature.

Shri Morarka is a  knowledgeable 

critic though he does not attempt to 
be quite as competent as my friend, 
Shri Baasal.  He was angry and he 

misunderstood  the  point regarding
retail  prices.  The  point is  that
between the actual  retail price  and

the fair retail  price  is  the lowe&t 
margin.  The fair retail price is on 
the basis of the price fixation that we 
have by working in the past when we 
lad controls-rwiiat is allowed for the 

retailer, what  is  allowed for  the

Shn Asoka Mehta,  I  t̂iik,  has 

sent a zK>te to my hon. coUeaf̂aê the 
Home. Minister, as to why the Finance 

Minister should  not  tell  the House 
that he prefers an excise duty to a 
levy on looms.  Levy on looms is » 

very imcertadn factor.  You levy so 

m̂ch on looms.  The looms may or 

may not work.  Ifwould be a bettei- 
and more efficient weapon to collect 

excise duty  on  the  production as 

against the looms.

To. oM̂r poiâ. Dr. Krishnasw<imt 
undoubtedly wanted a reply from me, 
but I am afraid much of what he raid 
went above my  head,  either it is 

because he did  not  understand my 
pomt  of  view  and  my  figures 
or  I  was  not  able  to  under­
stand him.  It ifi a case where igno­

rance is bliss, and I leave it at that.

I must greatly sympatluse with the 

plea put forward by my hpn. friends 
belonging to the other se? in regard 

to increase in the price of sarees.  If 
ansrthlng can be done, we would cer­

tainly like to do it.  But at the sanip 

time, hon. M^̂ ers must reaUsê tît 

if the handloom industry is asking for 
a cpmplete ba» on njill production, of 
sarees—I am sujse quite a nupnber of 

hon, Mĵ mb̂rs are. there on this side 
also who feel that  that  should be 

done—̂you cannot have it both ways.

I tl)ink this  djijscussion,  in which 

l̂on. Mî mtiers have voiced an opposl- 
Upn to tWs Bill, has done one good 
tl̂ g—I am oot spealcing about hou.
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Members opposite—it has opened our 

eyes to the realities of the situaUon.
I have, as I stated on the last occasion 

when I spoke in this House, to say 

that we  all  suffer  from a certaki 

amount <St ambevalence in this matter.

In tne first instance we would like 

to help Ambar Charkhas because it 
produces money for the rural worker 

and the part-time worker.  I have r»o 
complaint  against  it.  The  conse­

quence of it is that I must make the 

handloom weaver  take  the Ambar 

Charkha yam  and  also  make the 
Ambar Charkha  pay  slightly more 

than the mill yam.  Then we go to 
the handloom weaver.  We want the 

handloom weaver to  prosper.  That 

means we put a check on mill pro­

duction.  But you want to make mill 

yam  available  to  tiie  handloom 
weaver, for which  he  cannot ,?ive 

good prices.  That  means  we must 

have more mill capacity and produc­
tion (Interruptions).  These  stages 
have got to be reconciled somewhere.

I think this discussion has done a 
lot of good in  probably  making us 
mentally prepared for a reconciliation 
of the various factors. My proposition 
to them will be this: let us have the 
mill capacity, but let us control the 
capacity. We will realise the capacity 

or seal it as we want.  Let us have 

the handloom yam and the handloom 
production, but at the same time if 

we find that we have to give some 
additional support "lor the weaver to 
use the Ambsu: Charkha yam, let us 
have a slight load on the mill yam. 

Ultimately the load will go on to the 

consumer.  You  cannot  have  load 
distributed to the varidus sectors of 

the industry, and then say that the 

consumer will have to pay the price.

That is a good thing that has coma 

out of this  discussion  on this Bill. 
With that note I would like to close. 

I would like to ̂ ve an assurance to 
hon. Members that so far as the bona 
fides of the Government in this matter

are concerned, we feel that this is ibe 

only weapon left at the moment which 

we can  use.  The  weapon  will be 
used discreetly.  It will not be usea 

to the detriment of the common man. 

Xt the common is going to pay, lev 
him pay to us and not the middlemen. 

At least some portion of it. let him 

pay to us.  I c*̂ ot quite say what 

,the i>ercentages  will  be.  An  hon. 
Member  read  from the Times  of 

India.  I have got an  extract  here 
from the Bharat Jyoti  which say that 

bO per cent, will be absorbed by ir*e 
mills.  Our experience in April also 

indicated that half will be absorbed 

by mills, and the other half, of course, 

later on when tne prices rise.  But we 

must keep a watch, and if we find it 
going up we will come back and tell 

them that they cannot do it.

I would only submit to hon. Meirj- 

bers  who  expressed  grave  doubts 
about the feasibility of this weai>on, 

and also expressed doubts about the 

ultimate effect of it on the economy 
and on the Plan, that we shall watch 

it very carefully and if we find that 

their fears materizdise, apart from the 

fact that certain consequences follow 

from a shortage of supply and increase 

In demand, the Govemment will cer­

tainly be resilient in this matter and 
will take all the necessary steps to 

ease the burden.

Shil B. S. Murtby: I want to know 

whether this excise duty will be levied 
on the cloth exported.

Shri T. T. Krishnamachari: No; Sir; 
no tax is ever levied on exports.

Mr. Speaker: The question is:

‘That  the  Bill  further  to 
amend  the Central Excises  and 
Salt Act, 1944, be taken into con­
sideration.”

The Lok Sahha divided: Ayes 200; 

Noes 27.
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Sinha, Shri hdUut 

Sinha, Shri Satya Naiayan 

Sinha, Shri Satyendra Narayaa 

Sinha, Shrimati Tariceshari



5481 Central Excises 3 SEPTEMBER 1956

Siv*. Dr. GangKihara 

Snatak,Shri 

Sodhia, Shri K.C. 

Subrahmanyam, Shri T. 

Subrtmania Chettiar. Shri 

Sunder Lai, Shri 

Suriya Prashad, Shri

Amjad Ali Shri 

Basil, Shri K JC.

Biien Dutt, Shri 

Chakravartty, Shrimati Renu 

Chatteriea. Shri Tushar 

Daa, ShriB.C.

Dasantha Deb. Shri 

Deo, Shri R.N.S.

Giridhari Bhoi, Shri

I, Shr

Tandon. S^

Tclkikar, Shri 

Tewari, Sardar R.B.S. 

Thimmaiah, Shri 

Thomas, Shri A.M. 

Tiwari, Shri R.S.

NOES

Gupta, Shri Sadhan 

Jaisoorya, Dr. 

Kamath.Shri 

KriahnaBwami, Dr. 

Mehta, Shri Asoka 

Moitra, Shri M.K. 

More, Shri S.S. 

Mukeriee, Shri H.N. 

Muniswamy, Shri N.R.

Tiwary, Pandit D.N. 

Uikey.Shri

Upadhyaya, Shri Shiva Datt 

Vanna, Shri B.B.

Venna, Shri BJl.

Vyas, Shri Radhelal 

Zaidi,Col.

and Salt (Amenament)
Bill

Pandey, Dr. Natabar 

Raghavachari, Shri 

Randaman Singh, Shri   ̂

Rao,Dr. Rama 

Rao, Shri T.B. Vittal 

Reddi, Shri Ramachandra 

Rishang Keishing, Shri 

Sinha, Thakur Jugal Kishore 

Velayudhan, Shri

5482

Clanse Z—(Ame3nAment of the  First 
Schedule, etc.)

Shri K. C. Sodhia: As it is the per­

sonal desire of the hon. Finance Minis­

ter, I take back my amendments.

Mr. Speaker: So he does not move 

them.  Shri Basil.

Shri K. K.  Base  (Diamond  Har­

bour): I beg to move:

Page 1, line 14—

after “per squfire yard” insert:

“provided  that  the  enhanced 

duty shall not  be  applicable to 
sarees and dhoties and they shall 
be taxed at the existing rate”.

It Is simple amendment.  I want to 
impress upon  the  Minister that not 

only coarse,  but  other  varieties of 
dhoties and sarees  should  also  be 

exempted.

Shri T. T. Krishnamachari: It is not

possible, because the portage today 
exists primarily in dhoties and sarees. 

We would  also  like  the handloom 

Industry to produce more, so that we 
may meet  the  shortages.  So,  we 

cannot altogether, exempt this parti­

cular category.

The motion was adopted.

Mr. Speaker: liie question is: 

Page 1, line 14—

after “per square yard” insert:

"provided that  the  enhanced 

duty shall not  be  applicable to 
sarees and dhoties and they shall 

be taxed at the existing rate”.

2%e motion was negatived.

Mr. Speaker:* The question is:

“That clause 2 stand part of the 
Bill**.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill

Shri T. T. Krishnamachari; I beg to 

move;

“That the Bill be passed”.

Mr. Speaker- .The question is:

“That the Bill be passed”.

The motion was adopted.

6  P.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, th( 

4th September, 1956. 1
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MOTIONS FOR ADJOURN-  - 
MENT—   .   .   .      5335—40

The Seaer  ithheld his 
consent to the  moing o the 
adournment  motions   gien 
notice   o  y  S  ̂ Maudhao 
Reddî Shri M. S.  Guruada- 
s amy  and Shri T. B. ittal 
Rao, and the calling attention 
notices y Shri D. C. Sharma 
and others  regarding the acci
dent   to  the  Secunderaad- 
Dronechallam  assenger train 
on* the midnight  o Setemer
I, 1956  eteen Jodcherla and 
Mehu nagar.  The   Deuty 
Minister   o  Rail ays  and 
Transort  (Shri   Alagesan) 
made  a  statement  in  regard 
thereto

Thereater  the   Memers 
stood  in silence or a minute 
as a mar o resect to those 
ho had lost their  lies in the 
train accident

PAPERS LAID ON T E TABLE--5341-42 
The olloing aers ere 

laid on the Tale
(a) A coy o the Reort o the 
Bac ard   Qasses Com
mission   ( ol.  I—III) 
together  ith the Memo- 
randimi  e laining the 
action taen thereon

(2) A coy  o each o the 
olloing   Notiicauons, 
maing certain amendments 
to  the Delhi (Control o 
Building Oerations)  Re- 
gulationS  1955

) Notiication No. F. i (4)/
55-Admn., dated the 8th 
Feruary, 1956.

(«) Notiication No. F. 1(6)/
55-Admn.,  dated the 5th 
June, 1956.

(iii) Notiication No. F. 1(37)/
56-Admn,, dated the 19th 
June, 1956.

(3) A coy o  Statement on 
the imort o gysum rom 
PaJustan.

(4) A coy o the summary o 
roceedings o the Fitêth 
Session  o  the Standing 
Laour Committee.

MESSAGE  FROM   RAJYA
SAB A—   . . .    .   5342

Secretary reorted a message
rom   Raya   Saha  that at

its  sitting  held on the 1st 
Setemer, 1956,  Raya Saha 
had   agreed  ithout   any 
amendment to the Indian Co
conut   Committee  (Amend
ment)   Bill  assed  y  Lo  
Saha  on the 20th   August,
1956, -

PRESIDENT’S ASSENT  TO 
BILLS—   .  .  .     5342

Secretary  reorted to Lo 
Saha  that the olloing Bills 
hich had een assed y the 
ouse o Parliament during the 
current Session,  ere assented 
to y  the President during the 
last  ee

(i)  The Inter-State Water Dis
ute Bill, 1955- 

(̂2) The Multi-Unit Co-oera
tie  Societies  (Amend
ment) Bill, 1955-

(3) The  Indian  Lac Cess
(Amendment) Bill, I955-

(4) The indu Minority and
Guardianshi Bill, 1953-

(5) The States Reorganisation
Bill, 1956.

(6) The Bihar and West Ben-
(Transer o Territo

ries) Bill,  1956.

CALLING ATTENTION TO 
MATTER   OF   URGENT 
PUBLIC IMPORTANCE—  534.̂

Shri Punnoose called  the 
attention  o the Minister o 
Laour to the  strie in the 
Indian Aluminium  Co.  Ltd.,
Al aye,   Traancore-Cochin,
The De uty Minister o Laour 
(Shri Aid Ali) made a state
ment in regard thereto. 

BTLL PASSED— . . ..  5344- 545-2

The  Minister  o  Finance 
and Iron and Steel (Shri T. T. 
Krishnamachari) moed  the 
motion  to consider the Centrd 
Ecises  Salt (Amendment) Bill.
Lo Saha diided Ayes  200
Noes 27 and  the  motioil ms 
adoted.  Consideration o clause 
as taen u and the  Bill  as 
assed.

AGENDA FOR  TUESDAY,
4T  SEPTEMBER, 1956— 

Consideration  o  the Con
stitution  (Ninth Amendment)
Bill, as reorted y the Joint 
Committee.
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